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THE STATES REORGANISATION
COMMISSION’S REPORT, 1955—
continued

Mg, DEPUTY CHAIRMAN: We wili
now continue the discussion on the
8.R.C. Report. There is a very large
number of speakers. If necessary, the
House will have to sit till 7 O'clock,
just as the other House is doing Hon.
Members will please restrict speeches
to their time.

Mr. Pydah Venkata Narayana.

Sart PYDAH VENKATA NARA-
YANA (Andhra): Sir, I was told

Mr, DEPUTY CHAIRMAN: You
want to speak later All  right.
Diwan Chaman Lall

Diwan CHAMAN LALL (Punjab):
Sir, I am grateful to you for giving
me this early opportunity of inter-
vening in this debate and my flrst
duty is to add my small voice to that
of the weader of the House in paying
my tribule to the three men who
have presented this report and who
have performed their duty in an
objective manner, keeping {their
patriotism alive and their na‘ionalism
alive in making the recommendations
that they have made. They have
been imbued with a sense of high
patriotic duty and indeed both this
House, and I am quite sure, the nation
are grateful to them for what they
have done. It is not necessary, Mr.
Deputy Chairman, to agree with
every word that is to be found in the
report made by these three great
statesmen, but you will agree that it
is necessary that we should pay the
greatest attention to what they have
done in view of the fact that they
have probed into this matter with
the greatest care and deliberation. I
believe something like a lakh and a
half or more documents were placed
before them and I believe that 2,000
memoranda were considered by them
apart from the various interviews
that they gave. Now a document of
this nature naturally assumes a very
great authority and it would be wrong
to disturb the recommendations of
this Commission lightheartedly. In-
deed, unless there are overriding con-
siderations, it would be wrong to
disturb the tenor of the report as it
has been presented by these three
men. They have followed the com-
monsense procedure of dealing with
the local territorial difficulties on a
national basis. Sir, I am quite well
aware that there are many people
about, after the publication of this
report, who instead of following this
commonsense method of seeking a
solution for a difficulty are going
about the country trying to seek diffi-
culties for the solutions propounded
by these gentlemen. They have taken
upon themselves the profession <f
seeking and creating difficulties. They
are undeterred by the magnitude of
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the task.
you to permit me not to range over
the entire area of the sub-continent
which is the subject-matter of
report but to confine myself to cer-
tain principles and to certain parti-
cular issues because if I do not do
that I shall probably be speaking,
Mr. Deputy Chairman, if you will
permit it, all the rest of the day.

Sir, one cannot view this subject of
the reorganisation of the States
standing at one spot or standing in one
eorner and trying to look at the pro-
blem from that particular corner. We
have got to take an overall view of
the picture, the overall view of a
united India, united and powerfui as
much in the presence of her friends
as in the face of her enemies, if there
are any. Therefore, whatever sus-
tains and supports the unity of India,
whatever creates a little more power
for this great country of ours has to
be supported and accepted and what-
ever in the name of sectionalism seeks
to divide and weaken our country has
to be rejected. That is the basic prin-
ciple on which we must proceed :n
considering the recommendations of
our friends. The touchstone, I suh-
mit, in considering this matter can
be only the happiness, the security,
the well-being and the good of our
country and nothing else.

Last year, sensing this great
danger that was facing my particular
province, the Punjab, I proceeded to
find some sort of a solution, a way
out of this difficulty, and after care-
ful consideration we came to the con-
clusion that we must place before our
people a certain objective, namely,

the objective of a greater Punjab
in order that we may educate the
from

people and wean them away
this communal spirit that happened
to be rising in the midst of our peo-
ple.. We who have been nearly ruined
and dastroyed by the partition were
naturally anxious that there should
be no further partition and ruination
of our people. That was a basic fact.
When hon. Members consider this

I, therefore, would beg of ' maiter they must remember that the

{reedom that they have achieved and

l the right that they have obtained of

this .

‘

sitting in this chamber to deal with
the affairs of their country is the right
which they have achieved at the
sacrifice and sufferings of two pro-
vinces, Bengal and the Punjab. I: is
the sufferings of millions of peovle in
these provinces that* have enabled
them to sit in peace and quiet here
as great men dealng with great pro-
blems of their g&:t ’country. There-
fore, we were determined that never
again will we face any further parti-
tion of our country. Five miilion
people coming away from West
Pakistan, having lost everything and
spreading themselves over easiern
Punjab, Delhi and various other
provinces, these were the symbols of
the fact that we were not prepaled
to put up with tyranny and oppression
and with communalism which seeks
to divide our people, but that we
were willing to live in peace in a
united and powerful India. Therefore
it was, Mr. Deputy Chairman, that
I persenally accepted the Chairman-
ship of what is known as the Maha
Punjab Front. The object was to
educate people and in a democracy
education is the true path ot
enlightenment. Many people did not
understand this but under the guise
of protecting minorities, unfortunate-
ly, communal cries were raised and
communal cries led to other counter-
cries with the result that we in the
Punjab almost became unworthy of
the greatness and the glory that was
ours in the past. I in that situation
had counselled patience. On the 10th
of April last year, at the opening ses-
sion, the conference was attended by
thousands of people. 1 said to them
that we must be patient and await
the decisions of the Commission of
which my hon, friend sitting on my
right was a very important and valu-
able member. After all, I said to
them they are three of the ablest
statesmen we have got and, therefore
whatever they suggest we must not
merely look at with great attention,
but do our level best to accept it
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and the verdic. that they give. Every
one of us, nevertheless, was untied in
this demand for a larger area of the
Punjab which would give us rocem
for development and expansion. In
fact, one of the important members ot
the Cabine* of the Punjab, Sardar
Partap Singh Kairon, said, I took
down the words, “We are for greater
Punjab in which PEPSU and Hima-
chal should be merged, where people
may lead prosperous and comfor‘able
lives.” Now, what is it that we meun
by a larger Punjab, a prosperous
Punjab? Let us have a look at the
picture. In the Punjab that we visua-
lised, PEPSU, Himachal and whatever
was left of eastern Punjab, forming
one particular area, the area would be
less than 40,000 square miles. The
population of this area would be 13
million people. Remember we in the
Punjab were more than double that
number. We had vast territories in
which we could expand ourselves, but
after the Partition we were narrowed
down into this particular area. PEPSU
was separated as a separate province.
Himacha] was separated ag a separate
province. And here are all these mil-
lions of people, so many millions who
had come away from Pakistan, roop-
ed up in the narrow area of Punjab,
unable to expand. So, what we sug-
ge'sted was that in this larger context
of Punjab which would include Hima-
chal as well as PEPSU, we would have
room to expand, room to spread out,
as we were able to spread out in un-
divided Punjab. You will realise
that in the Punjab which was
divided, without PEPSU and Hima-
chal, the population was nearly 400
to the square mile, if T am mnot mis-
taken, but in Himachal the popula-
tion ig only about a hundred to the
square mile. The population of Hima-
chal is about one million and one
hundred thousand in an area of eleven
thousand square miles. The popula-
tion of PEPSU is 3% million in an
area of about 10,000 square miles.
Now, here is an area in which we
could expand, that is the area of
Himachal. Ano hence we suggested

that this population, one united popu-
lation of our people, who speak prac-
tically the same language—I shall come
to that matter a little later—should
not be confined in the narrow strip
of the territory which was divided.
Indeed, Punjabis should be able to
expand in these three areas of Hima-
chal, PEPSU and Punjab combined.
There were some of us who
even suggested that Delhi should be
made part and parcel of this area.
Now, Delhi, as you know, has really
become a Punjabi city, the majority
of the people who live here today are
Punjabis But that is no reason why
we should press a demand of this
nature, because there are other con-
siderations, except the consideration
of language, which should operate in
this context.

Now, Sir, in this position in which
we find thirteen million people in an
area of about 40,000 square miles
—37,378 square miles to be exact
--you will notice that if Himachal
is left out, then there is no
further room for expansion, Ag 1
have said, if this population is to
expand—as it does expand ang Is
rapidly expandiqg—you do not want
the Punjabis to go rocaming round all
over the world. In fact, we have
become actually after the Partition
wanderers seeking protection and
shelter against the blasts of com-
munalism which almost nearly des-
troyed us. But we are a resourceful
people. The Punjabis are a people
who are able to make their way in the
midst of adverse circumstances, Let
me pay my tribute to them—and
incidentally—while I am paying my
tribute to them I am paying a tribute
to myself—the Punjabi is not easily
suppressed. You will recall that
invasion after invasion of our country
took place. The Greek came; the
Mongol came; the Tartar came; the
Turk came; but the Punjabi remained
keeping his culture and religion
intact throughout these centuries
until this last holocaust which drove
us from our homes, Now, . we who’
have become wanderers from the land
where the bones and the ashes of our
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ancestors he, also seek a home and 1l
1s the duty of this country. the
leaders of this counuy, to see that the
nome 1s worthy of the race which has
stood up for the fieedom of this coun-
try, and suffered as my people have
suftered

Now, Sir, we have had enough &
part.tion That 13 one basic fact.
Never agamn are the people of the
Punjab going to accep. any formula,
any decision which seeks to divide
them once again, after having suffer-
ed what they have suffered. And 1n
this context, people under the false
and fatal cries of attempting to pro-
tect minorities =re really covering
themselves up with the cloak of the
minority but hiding the dagger of
eommunalism under that cloak We

have to be wise and careful and
clear, having accepted a secular
State, that never again will 2om-

munalism seek to raise 1ts head e ther
in our province or i1n any other pro-
vinee

Now, 811, people who do not know
the histury of the culture of my pro-
vince talk rather vaguely and dis-
connectedly about protecting the
culture of the various areas of thiyg
territory which I have designated as
the one Punjab They do not realise
that the culture of the Pumjab is a
culture which owes its significance
and its strength to the inter-mingl-
ing of various strains of culture of
various kinds How many hon Mem-
bers here know that the Gandhara
school of art and sculpture was the
creation of my province? It saw its
birth in the Punjab It was a mix-
ture of the Greek and Indian How
many know that the great folk art of
Basoli—which is dead now unfortu-
nately-——came from the hills and the
mountains which we say are part and
parcel of the Punjab The great
Kangra school of painting, the glory
of Tndia, is part and parcel of the
heritage of Punjab The Greek has
come the Tartar has come, the
Mongol has come and there has been
this great inter-mingling of culture
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which has been the strength of our
pei ple. It you try to 1solate one area
from the other on the basis that it
has a different type of culture terri-
torially, you will be frustrating the
march of progress of the Punjabi
race, You will be frustrating tnem,
you will be destroying the advance
and the progress of thewr culture
which owes 1ts strength to this inter-
mingling Therefore, when people
talk about different culture of
Himachal a< one of the reasons for
a sevarate Himachal, they do not
realise that the culture of the
Punjabis 1s a mixed culture and that
1t owes its strength to this inter-
mixfure And we will die and be
extinguished 1f that inter-mingling is
stopped and if this fresh blood is nct
constantly coming m to support it
and sustain 1t

Now, Sir, the Punjabi language
itself is an index of what I am say-
ing. People do not realise that the
base for Punijabi is Sanskrit, the
basic factor in Puniabi is Sansknt.
Therefore, 1t 1s akin to Hindi Apart
from that there is the Greek strain.
Apart from the Greek strain there is
also the Turkish strain It 1s an
extraordinary thing that when the
Mongols came and conquered, a large
number settled down in the north-
west Punjab and they have left the
mark of their tongue upon our
speech. You will permit me, Mr.
Deputy Chairman, to enlighten the
House with one or two words which

are rather extraordinary For
instance, the turnip 1s known
throughout India. It i3 known as

Salgam. But in our language it is
described by a peculiar name
Gongolu It was a Greek word for
turnip—Gongulos. I do not know
whether Alexander the Great brought
the turnip from Greece and gave 1t to
the Punjab. Then again, 1n my part
of the world—the Punjab from which
I come—it is an extraordinary thing
again—a spoon 1s not known as Cham-
cha as it is known 1n the rest of India
It is called Kashitk The word kashik
i is a pure Turkish word 1t is the
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Mongols who settled down there’'who
left it behind. Today, 2 peasant in my
part of the world will say to another,
‘Oh, Khal, please stop.” Again, it is a
pure Turkish expression. The Arabic
characters of the Turkish language

were, by a stroke of the pen of
Ataturk destroyeq and replaced by
the Roman characters. The sound

‘Hay’ has gone out of the language
and ‘Khe’ becomes ‘Hay,’ So also, it
is not ‘Khal’, but it is ‘Hal’, But they
are exactly the same words. These
point to the fact that Punjabi is a
very important and fine language,
with resources that go deep down
into history, The history of many a
country is inter-mingled with the
history of Punjab, thereby giving
that richness of the language, which

is the Punjabi language. Such is the -

culture of our country, which has
been enriched by the cultures of
various other people.

May I, therefore, say at once that
when people are demanding Punjabi
as the language of the State, they
have every justification for demand-
ing it. When people talk about Hari-
yana being a land in which Punjabi
is not spoken, they do not really
know what they are talking dbout.
It becomes a pure political stunt to
use that particular little area to
divide us. We know that Hindi is now
our national language. When we
know that if there is an area in which
a form of Hindi is being spoken, it
cannot be separated merely on the
ground that it speaks a form of
Hindi which is going to be the
national language of every one.

They do not also know that
amongst the Sikhs, the great Gurus
wrote Sanskritised Hindi. They did
not write the Punjabi as we know
it. T shall come to that in a minute.
But let me say at once that all the
controversies about language or
about script are infructuous. They
have no value whatsoever. But in all
these controversies, T would beg my
hon. friends here, and I beg of you,
8ir, not to confuse the great Sikh

community or to identify it with the
communalists whose past is one of
intrigue and threat and threat and
intrigue. The Sikh community is a°
great community. It is a community

which has left its mark upon
the culture and the life and
the religion of our peopie. Just
Now, I said a word about the
Sikh Gurus. When a Sikh com-
munalist talks about the Punjabi
language as distinct from the Hindi

language, he is talking with his tongue
in his cheek. The great Granth
Saheb is written in a language which
i3 Sanskritised Hindi which only a
Punjabi knowing person will never be
able to understand, but only a person
with some knowledge of Sanskrit or
Hindi will be able to understand.
Not only that, Guru Govind Singh’s
Bani was also written in Sanskritised
Hindi. Today, every Sikh offers his
prayer and reads his scriptures in that
particular language and not in the
Punjabi language. It is, therefore,
nonsense to try and create an antithe-
sis between the two languages. Both
languages are fine and we welcome
those who will give preference to
both these languages in our province.
But I, as a Punjabi, am prepared to
say this much that everything that
we can do will be done for the pro-
tection of the Punjabi language and
its future development. The ques-
tion of script is an unnecessary contro-
versy. Any one who wishes to have
the Punjabi language in the Gur-
mukhi script ought to be allowed to
do so and I would press my people to
try and accept the Gurmukhi seript if
that will be tHe only thing that will
avoid any controversy on this point.

But the communalists are not con-
tent with these things. What they
want today is to try and do what the
Muslim League did in the olden days
which led to the partition of India. I
do not think that I am disclosing a
secret when I say that there is cor-
respondence in  existence which
reveals that some of these men tried
to bargain with the Muslim Teague on
this basis that they were ready to
accept the entire division of the
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country, not on the basis on which the

)
I

Punjab has now been divided, but |
they were prepared to give up the rest | men who surround him—selfish men

of the Punjab up to the Ghaggar
boundary, provided they could get a
little satisfaction in the matter of
weightage or percentage in services
and in ministgris. That is on record.
That is the record of the communalists
that they were prepared to stab
India—to the extent of another 200
miles into the heart of our country
and make a present of it to the com-
munalists provided they were satis-
fied with a little percentage here or
a little percentage there.

That was the first demand.
second demand was an independent
Sikh State. When that was not con-
ceded or even allowed, came the
third demand for an autonomous Sikh
State. The first was the giving away
to Pakistan the territory right up to
Ghaggar; the second was an inde-
pendent Sikh State and the third was
an autonomous Sikh State. When
this was not also conceded, we are
now faced with the Punjabi Suba. My
hon. friend, Mr. Dhage is not here at
the moment......

Surr V. K. DHAGE
I am here.

(Hyderabad):

DrwaNn CHAMAN LALL: Oh! You
are here! He talked about the
Punjabi Suba. But I am quite
certain that he did not mean what the
communalists meant.

Mr. DEPUTY CHAIRMAN: You

have three minutes more.

Drwax CHAMAN LALL: I am
grateful to you. I shall try and
wind up as quickly as possible. 'This
i{s an impertant matter and I seek

your indulgence.

Now, Sir, let me make three offers,
standing as I do for the unity and
prosperity of my country. Here is a
great leader of the Sikhs, Master
Tara Singh, who was a great leader
of the Congress. Unfortunately, he
has been keeping very bad company

The

|

recently and I am afraiidl that this
greal leader is being misled by little

who are living in the dead past,
nursing their personal interests,
thinking that weightage and minister~
ships are a substitute for the general
prosperity and happiness of the peo-
ple of our country. Look at the pro-
position from this point of view. A
lot of things have been said about
employment, percentage in services
etc. Does any one know that .004-
per thousand #s the figure of employ-
ment in the services and are we going
to break each other’s heads and create
bitterness between one community
and another for the sake of the
employment of MO0l per thousand of
the population? Why not cast our
eyes a little wider and come to an
understanding in regard not to this per-
centage of employment, but employ-
ment for all, happiness and prosperity
for all irrespective of any community
or any religion or any caste or any
creed? In fact, Mr. Deputy Chairman,
the Hindus and the Sikhs of the
Punjab are like the two arms of the
body. They are the two nostrils of
the same nose through which Punjab
breathes and lives and any person
who seeks to divide them is not a
friend of either of them, but an
enemy of the people and an enemy
of the nation. I ask them to shed
their fear. What is necessary is to
shed their fear. Guru Nanak was
once going through the forest and
got held up by his disciples. The dis-
ciples said, ‘Guruji, it is getting dark
and we are very afraid” He asked
them ‘“What are you afraiq of?”
“We are carrving a lot of bullion and
a lot of jewels”. And the Guruji
said wisely, “Throw away the bullion
and the jewels and vou will pnt be
afraid any longer.” I ask my friends,
the communalists to throw away this
desire to dominate, throw away this
desire for percentages and jobs and
this and that. They will no longer be
afraid because it will be the duty of
every one to see that they are fully
protected. Of course, it lies upon the
majority to see to it that they are
fully protected; it is their duty to
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create that necessary confidence
amongst the minority. We are
brothers. We have got to live like
brothers. To create that necessary
confidence to shed hate and fear
Gandhiji did teach us that you can
conguer hate with love. That is the

basic, fundamental principle which is
the tradition of India which has come
down to us from the centuries. That
is what we must learn—to conquer
hate with love, to conquer fear with
bravery and courage, to live like
brothers one of another.

Now, Sir, let me make three offers,
T want these three offers to be consi-
dered by my friends very carefully.
Master Tara Singh was a great leader
of the Congress Party. I ask him now
to come back to the Congress. There
is no reason why he and his followers
should not come back into the Cong-
ress fold and exert their influence
inside the Congress in order to
achieve that brotherhood and unity
and that streneth for his rountry
which we all desire,

I propose, secondly, to the Congress
High Command that the very wise
words of my hon. friend and his col-
leagues with regard to the decision
about the Punjab should be accepted
in toto. They have not accepted the
Maha Punjab conception; they have
rejected it. Well and good. If it is
rejected it is rejected on wise grounds.
I am prepared to accept that, but at
the same time I ask the Congress
High Command and this Government
to accept the decision arrived at by
these three great men in regard to the
Punjab and not to weaken the pro-
position placed before them.

I suggest again, Mr. Deputy Chair-
man, that every safeguard that we
can provide under the Constitution,
either under Art. 39 or Art, 40 or
the other Articles of the Constitution
for the protection of the culture and
the language of the people of my
‘province should be provided consti-
tutionally, and if necessary, by con-
vention making the Governor of the

province as the guardian of the mino-
rities in regard to this matter. It
is the duty of the majority com-
munity to do so.

Pedlars of political panaceas and
charlatans of communal chicanery
and brokers of border changes and
pboundary alignments have  been
busy these days parcelling out
these North  Western territories
seeking to divide the peoples
of Punjab. They forget that we sre
one people. No reader of the Gurd
Granth Sahib will follow it unless he
ig familiar with the basic Sanskrit
language. The Guru said once:

(Karhu hukam apna sabh dusht

ghaun,
Turk Hind ka sakal jhagra mitau:)

That is what we want. Put an end to
this jhagra, two brothers, living in
harmony, following the precept of
the Guru.

1f my pleadings are in vain, may I
make this appeal that in the matter
of language and cultural interests, the
security and the unity of India, which
are all matters to be considered
equally along with the language of
the province, this issue may be decid-
ed by the Prime Minister of India, by
his own solitary arbitrament. I
assure you the Punjab would abide
by his verdict in this matter.

(Time bell rings.)

One thing is
The old order is
order is arising.

ab-olutely certain.
dying and a new
A new revolution

' is taking place not only in our coun-

try but throughout the world, If this
great revolution succeeds, the millen-
nium that our sages and seers have
dreamt of will be the heritage of every
man in this country, nay of the whole
world. And in this new and glorious
spirit we must look to the dawn, the
new dawn that is breaking over
humanity, and remember, that we as
the inheritors of a great tradition have
embarked upon a great adventure
hand in hand, no matter who we are
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because we are Indians first and
Indians last, Indians who are citizens
not merely of one province or of an-

other, but citizens of India—and I go -

beyond that—citizens of a free and

peaceful world.

Surt K. MADHAVA MENON (Mad-
ras): Mr. Deputy Chairman, I wel-
come the States Reorganisation Com-
mission Report. I feel that if in reor-
ganisation there is so much of danger
that some friends talk here, then it is
better to end this controversy once
and for all and let there be an amity
by a proper reorganisation of States.
This has to be done at some stage or
the other, hence the earlier it is done
the better, otherwise bitterness only
will increase.

Sir, when Pakistan was carved from
India Mahatma Gandhi was almost
about to give his life on the question
of the division of India, but at last,
because of this consideration, he
agreed to the division of India, and
India was divided much as every one
of us deplored in those days. But I feel
that it has been a blessing in disguise.
But for the partition there would
have been so much obstacle in the way
of working that we would not have
bezn able to achieve what we have
had.

Dr. Subbarayan said yesterday that
the mischief was done by Andhra,
but I do not feel so. I was also in the
Madras Cabinet for some years. I
think the partition of Madras has only
done good both to Andhra and to
Madras. The bitterness that was there
before is no longer there and both
the States are now free from obstrue-
tion, from bitterness. They are able
to work so well that both the States
are progressing. So there is nothing
to feel sorry for if we could have a
proper partition or proper reorganisa-
tion of States.

The, general principles—about a
dozen—adopted by the S.R.C. are good.
They are: cost of change, unity and
security of India. language and culture,
financial stability, smaller and larger
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States, wishes of the people, geogra-
phical factors, administrative consi~
derations and so on. It is all these
considerations and not in particular the
linguistic consideration alone that has
led to these recommendations. I wish
they had stuck to it in all matters.
When it comes to the question of
Telengana it comes to the question of
the wishes of the people. In another
case the language or geographical
factors are taken into consideration
and all the other 11 considerations are
practically given up. When it comes
to the question of Vidarbha, it is a
balanced approach, when it comes to
the question of Bombay, it is a differ-
ent criterion. Sir, I do not want to

tread on the corns of other hon.
Members. I do not want to speak with
regard to any other State. 1 shall

confine myself to my State, that is
the proposed Kerala State. Sir, 1
welcome the recommendations of the
Commission to have a separate Kerala
State. But I wish that they had
not given us a mutilated Kerala
State, and I wish that the
general principles adumbrated had
been stuck to. Sir, Kerala is the
smallest State recommended by them.
Dr. Subbarayan pleaded that Kerala
people should be more generous. Sir,
I also appeal for generosity, sympathy
and a little understanding, and for
nothing more. According to the States
Reorganisation Commission’s Report,
the population of that State is about
14 millions and the area is 14,980 sq.
miles. Out of these 14,980 sq. miles,
half of this area consists of forests,
and of the remaining half, one-third
consists of backwaters and rivers. And
if you then consider the density of
population, it will be about 3,000 to
4,000 people per sq. mile in that area.
So, we are struggling for existence,
and we are struggling for space.
Therefore, Sir, I seek the sympathy,
I seek the understanding, I seek the
generosity of the Government, and
more particularly of the residuary
Madras State. I do not want to grab
any land. I do not want to grab any
area But I plead for generosity on the
part of the residuary Madras State and
on the part of the Kapgpataka State.
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(Interruption.) If you take the entire
area into account, that is a different
question. But I said that half of it

consists of forests and of the remaining-

half, one-third consists of backwaters
and rivers. And therefore we have to
calculate the density of population
according to that area. Sir, ours is
the smallest State. And then West
Bengal comes next with an area of
34,590 sq. miles, And the largest unit
is Madhya Pradesh with 1,71,200 sq.
miles. Madhya Pradesh is twelve
times as big as Kerala. The density
of population of the Kerala State is
self-evident from the Table given in
paragraph 754 of the Committee's
Report.

Sir, in dealing with the proposals
for the adjustment of boundaries, I
again earnestly appeal that the Gov-
ernment should bear in mind this
background of the density of popula-
tion and our struggle for cxistence,
with reference to Kerala. When these
considerations are taken into account,
1 see absolutely no justification on the
part of the S.R.C. for excluding
Gudalur taluk of the Nilgiris District
from Malabar and the five taluks of
Travancore-Cochin from the proposed
Kerala State. Sir, for this argument
I shall give my reasons.

Gudalur is one of the three taluks
of the Nilgiris District. The Nilgiris
District was formed in 1877 as a health
resort. Ootacamund is supposed to be
the queen of hill stations. And for
the formation of the new District, two
taluks of the adjoining Coimbatore
District, which was very big, were
taken, and one taluk was taken
from Malabar, and that is Gudalur.
So, Gudalur taluk, as said form-
ed part of Malabar till 1877 It is
contiguous to Malabar and lies on
the western slope of the Ghats The
physical features and vegetation and
climate of Gudalur taluk are the
same as of Malabar and distinct from
the Nilgiris District. These are the
quotations from the Nilgiris District’,

Gazetteer The majority of the peo-
ple of this taluk are Malayalees.
Even according to the Census figures
of 1951, the Malayalee population ig

‘48 per cent., the Tamil population is

21 per cent., and the remaining popu-
lation is divided into half a dozen
other small aboriginal tribes. You
will also find, Sir, that the customs
and manners of these people are
same as those of the people of Mala-
bar. The court language there i=
Malayalam, and the schools have got
Malayalam as the medium of instrue-
tion. Of the six Panchayat Members,
five Panchayat Members are Malaya-
lees, and of the Members of the Nil-

giris District Board two are Mala-
yalees.
Apart from .ihis, Sir, I will now

point out what the Madras Govern-
ment themselves say about Gudalur.
When the question of reorganisa-
tion was not at all anywhere in the
air, the Madras Government them-
selves said something in the State-
ment of Objects and Reasons of the
Mudras Act (XII of 1931). There is
an Act called the Malabar Compensa-
tion for Tenants Improvements Act.
This Act was passed and this Act
was extended to Gudalur in 1931. In
the Statement of Objects and Rea-
sons, this is what the Madras Gov-
ernment have said:

“The Malabar Compensation for
Tenants Improvements Act of 1899
(Madras Act I of 1900) was passed
with a view to secure to the tenants
of Jenmis in the Malabar District on
electment from their holdings com-s
pensation for improvements made by
them or their predecessors. The
area known as the Gudalur taluk of
Nilgris District formerly belonged
to the Malabar District and the con-
ditions of tenure in that area are
similar to those of Malabar Repre-
sentations have been made from
time to time that the Malabar Com- .
pensation for Tenants Improve-
ments Act should be made appli-
cable to the Gudalur taluk of the

-
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Nilgiris District on the ground that
the tenants of the Jenmis of that
taluk require the protection of the
Act just as the tenants of the Jen-
mis of Malabar. It is accordingly
proposed to extend the provisions
of the Act to the Gudalur taluk of
Nilgiris District.”

This is what the Madras Govern-
ment themselves say. The entire
taluk Selongs to the two landholders
in Malabar and there are 13 roads
leading from Gudalur to Malabar,
while there is only one road leading
from Gudalur to the Nilgiris. That
is the position, Sir. The Malabar
Tenancy Act is also applicable to
Gudalur. When the questions of
reorganisation were not in the air, the
Madras Government said that the
legislation intended for the Malabar
District of the Madras State should
be made applicable to Gudalur also.
That is a fact of great significance.
Gudalur, in fact, has been treated
all along as belonging naturally +to

Malabar. Sir, I do not want to say
anything more. It is rather unfortu-
nate that in spite of the wvarious

memoranda and representations sub-
mitted to the S.R.C. regarding Guda-
lur taluk, no mention of it has been
made in the Report at all. I feel, Sir.
that is an omission which they have
committed, and the Government
should rectify that omission. Sir,
regarding the four taluks of Travan-
core, viz., Thovala, Agastheeswaram,
Kalkulam, Vilavancode, these are only
four of the eight taluks of Tvrivan-
drum District of Travancore-Cochin
State. The S.R.C. has adopted the
district as the basic unit for making
territorial readjustments because of
this fact that the districts have deve-~
loped an organic and administrative
unity and an economic life of their
own. The Commission says:

- S

“We have departed from this rule
only when, for ensuring geographi-
cal contiguity or for some other
impor‘ant administrative or ccono-
mic considerations, detachment of

part of a District has become

imperative.”

The report of the Commission does
not make any reference to any ground
which has made the detachment of
these four taluks from Trivandrum
District imperative, Its geographical
position is this: The West Ghats are
almost an unbroken moun.ain chain.
The Western Ghats are more or less
like Kalidasa’s description of it:

feqa: gfaeat g7 amaee @)

The Western Ghats lie from one
end of Malabar to the other. Waest of
the Western Ghats is all Kerala.

Surt T. S. PATTABIRAMAN
(Madras): In those taluks west of
the Ghats, do they speak Malayalam
or Tamil? .

Surr K. MADHAVA MENON: The
misfortune is that they speak Tamil
also. The only ground for separating
these taluks from Kerala is that these
people speak Tamil also. Everyone
of them knows Malayalam also. They
can read and write it.

Sarr H. D. RAJAH
Somea speak Kannada also.

(Madras):

SHrr S. C. KARAYALKAR (Travan-
core-Cochin): Are not those taluks
contiguous to Tinnevélly District?

Surt K. MADHAVA MENON: The
Western Ghats come in between. 1
would appeal to the Members to look
at the map. These Western Ghats
are a natural boundary separating
the whole of T. C. State and Malabar
from the rest of India. Kerala has
always been considered to be that
part of Indian territory which lies
west of the Ghats.

Mz. DEPUTY CHAIRMAN: Three
minutes more.

Sur1 K. MADHAVA MENON: 1
would like to have at least five mmu-~
tes more,
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Mgr. DEFUTY CHAIRMAN: If
every Member gnes on exceeding his
time limit, 1t wall be very difficult

Surt K. MADHAVA MENON: If
1t 18 a question of historical reason,
even the headquarters of ‘he Maha-
rajas of Travancore till about two
centurles back had been in Padma-
nabhapuram 1n Kalkulam Taluk
which 1s now proposed to be given to
Madras State. It 1s true that the peo-
ple of this area speak Tamil, but it
is wrong to conclude from 1t that it
is part of Tamil Nad It is veally a
bilingual area. Everyone of them
understands the Malayalam language
as well and there is a good percen-
tage of people in these taluks who
speak only Malayalam. It 1s also
true that during the last two general
elections, the majority of the Mem-
bers who have returned to the T. C
Assembly from these taluks
returned on the Travancore Tamil
Nad Congress ticket Passions play-
ed a big part 'n these general elect
tions, and the result of these elections
alone should not be a consideration
in deciding the fate of these taluks.
Sir, T do not want to say anything
more on this.

were

Then I come to the question of
Shenkotta taluk. I agree that that
portion of Shenkotta taluk which lies
to the east of the Western Ghats
should go to Madras, that the portions
which form an enclave in the Tinne-
velly District should go to them, but
the other portions of the taluk shculd
form part of the Kerala State.

Dr Subbaraya: referred to Dewvi-
kulam and Peerameede. The SRC
has recommended that these should
go to Malabar. As 1t has been stated
in the report itself, there is Tamil po-
pulation there, but it is a floating
population The entire labour there
comes from Madura, Ramnad and
Tinnevelly, and tHey are all living in
the lines—they have no homesteads
of their own—built by the estates.

(Shri A Abdul Razak interrupted)

“at all My

Surt K MADHAVA MENON: 1

do not agree with him The Com-
mission itself has given reasons.
-
We have heard certain rumours

that Kasaragod taluk should go to
Karnataka It has been given by the
Commussion to Kerala The SRC has
gwen reasons why Kasaragod Taluk
should go to Kerala Seventy-eight

per cent of the population  there
speak Malayalam.
Surt M GOCVINDA REDDY (My-

sore): Even to the north of Chandra-
giri River?

SHR1 K MADHAVA MENON: I am
coming to the Chandragiri River also.
The Commuission itself says that, if you
take the census figures, you will find
that 78 per cent of the people of the
Taluk as a whole speak Malayalam and
they follow Malayalee customs and
manners, and so they say that there
is no necessity for bifurcating the taluk
friend asks about the
Chandragir1 River. I wish he had ask-
ed about the Piousvini River, the source
of Chandragiri River. If you take the
Chandragiri River, then, 5174 per cent
of the population north of Chandragiri
River speak Malayalam. It is only 9
per cent who speak Kannada Twenty-
six per cent speak Tulu, and 12'95 per
cent speak other languages If you
want the actual population, Malayalam
people are 1,11,237; Kannada people
18,419; Tulus 52,398; and others 25,464.
So, even 1if you talk of the population
north of the Chandragiri River, this
taluk can only go to Malabar.

Sert M GOVINDA REDDY: Is this
according to the 1951 census?

SHRT K MADHAVA MENON- I am
speak'ng of the 1951 census From the
point of view of geographical contiguity
and every other consideration, Kasara-
god should only form part of Kerala

Surt BISWANATH DAS (Orissa):
Sir T thank you very much for having
given me this opportunity to speak on
the SRC Report. The SRC. report
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and its consideration necessarily take
us back to the revered memory of that
great Indian, the late lamented Sardar
Patel, and our great leader, Pandit
Nehru, to “whose untiring efforts we
owe the unity of India, the ideal of
all Indians for generations. It is only
fair that we pay our homage to that
great leader, popularly known as the
Iron Man of India and also to our great
leader, Pandit Nehru, who is today a
popular figure not only in our country
but also in all the countries of the
world.

Having said this, we have to con-
gratulate the Home Minister, Pantji,
for having the mantle of Sardar Patel
on whom fell the duty of consolidating
Indja and now it remains for this noble
soul, with the help and co-operation of
the Sub-Committee, to redraw the map
of India, which is certainly a
big task. In this task let me
appeal to the hon. Members
of this House as alsg the
electorate and the vast majority of the
people in this country, that they should
co-operate with the Government and
falsify the anticipations of anti-Indian
elements who are mostly out of India
and are longing to see that India
breaks on this score. Let it be our
endeavour to see that the Government
of Indiz successfully redraw the map
of India to the satisfaction of all and
with the concurrence and good wishes
of the people of this country.

1 pm.

Having said this, let me come to the
Commission. Generally people in this
country associate youth-:with revolu-
tionary work or revolutionary think-
ing. I must congratulate my friends,
the talented members of the S.R.C.
that they have brought in, even at the
fag end of their life and service to the
country, revolutionary changes in the
working of nationalism and democracy
in India. The great recommendations
that they have made regarding the
abolition of the office of Rajpramukhs
and the creation of one-class State are
certainly unique in themselves. The
breaking up of Hyderabad is equally
an important event Egually so is the
amalgamation of Mysore with

e
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Samyukta Karnataka as also Travan-
core-Cochin with Aikya Kerala. These
are important achievements and
featherg in the cap of the Commission.
With these, if there are criticisms, 1
think the Commission will have to
take it in good spirit.

Sir, I equally thank my hon. friends
for having stressed the security of
India. To me, as an Indian, as a man
from Orissa, security first, India first
and security of India for ever—that is
my slogan and that is our slogan. So
far as the recommendations regarding
security of India are concerned, you
have our fullest co-operation. Security
necessarily means first, the frontiers
of India. I agree with my hon. friend
Chamanlalji when he spoke of the
great sufferings of the people of Pun-
jab and Bengal. We have all our
sympathies with them and for them.
Sir, my hon. friend has spoken about
Mahapunjab. There are others who
speak about a Punjabi Suba. As
brothers. as comrades in arms, I
appeal to all Hindus, Sikhs, Christians
and all the people of Punjab to solve
their differences, to sit together, sit
with a determination to solve and see
that those are solved. Unless and until
we do it, I think it is unfair to call
ourselves democratic or unfair to speak
of nationalism, if we cannot get these
things settled. Recrimination takes us
nowhere. Hard words cut no ice.

Having come to Bengal, I think hon.
Members feel that Bengal should have
our sympathy and support. Think of
Bengal. It is a State that borders
Pakistan. You call upon the Govern-
ment of Bengal to co-operate and help
¥ou in the matter of security of India
and you want the Government of
Bengal to take care of law and order
and also to support you and help you
in matters of infiltration of undesir-
able elements or illicit trade that is
going on between the borders, If these
have to be checked and attended to,
any State—what to speak of Bengal—
should have the area necessary for its
control I do not feel therefore that
there should be any criticism of the
recommendations of the Commission
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regarding Kishengunj. One of my hon.
friends has spoken in the name of
minorities. May I appeal to him to
see the statement issued by important
Muslim elements of Bengal who have
disclaimed such unnecessary appre-
hensions? Under these circumstances,
1 feel that the recommendations of
the Commission deserve consideration.

Then I come to Assam. That again
is a border area. I think I must frank-
ly confess that I am not at all for the
continuance of these C class States.
They should go and go bag and bag-
gage. They are a strain on the
national finance and they are an un-
necessary appendage to the administra-
tive set up. Why should you have C
class States even on the border area
of Assam? Look at the picture. The
Adibasi elements that are ncl under
the control of Assam administration—
you get trouble but you have absolute-
ly no trouble in the area which is
under the administration of Assam.
That clearly proves, as the Simon
Commission once recommended that
C class States—then minor adminis-
trations—should not be under the Gov-
ernment of India but should merge
in the neighbouring States. In that
view of the question, I recommend and
I appeal to the hon. Members as also
to the Government of India to wipe
off the C class States and not allow
them to come as territories except
those that are absolutely necessary for
the purpose of strategical reasons or
from the point of view of State neces
sities...,..

Sur1 J. S. BISHT (Uttar Pradesh):
But you would be prepared to exclude
the North East Frontier Agencies......

SHrl BISWANATH DAS: There
again I would plead that matters of
over-all control may be left with the
Government of India but the adminis-
trative set up should be that of the
State because the State Government
has got the agency and has officials
who have experience of such adminis-
trations. That is my feelings and that
is my experience.

1

SuRr1 J. S. BISHT: Those tribals are
not represented in the Assam Assemb-
ly.

SHRT BISWANATH DAS: Give them.
Having stated so much, I come to
criticism of the S.R.C. The Chairman
has appealed to us to make helpful
suggestions. I agree with him in full.
In criticising the S.R.C. let us not talk
in terms of contradictions. One of our
friends Dr. Lanka Sundaram wants
to wipe off UP. Why? Because he
wants that there should be a halance
between the South and the North. I
don’t know how wiping off U.P. brings
in the balance. But whatever it is,
it is not left to my hon. friend in the
same breath to claim Vishalandhra
having himself chosen to wipe off a
big province in the name of balancing.

Shrt N D M PRASADARAO
(Andhra): What has Dr. Lanka
Sundaram got to do with that? That
is the suggestion of Sardar K. M.
Panikkar.

SHRI BISWANATH DAS: Let my
hon. friend look into the speeches and
then he will know. And so, I say
these are the contradictions. Now,
where are these eleven lakhs of
Andhras he speaks of living in Orissa?
Where are these eleven lakhs? Look
at the Census Report. It will be seen
that only 3 lakhs and 42 thousands of
Andhras live in Orissa. They come
to 2 3 per cent,, nothing more. And
they are all distributed in all the
thirteen  districts, the main portion
being in Ganjam and Koraput. And
in Ganjam and Koraput, what is their
strength? Look at the same Census
Report. I would invite the attention
of my hon. friend to the Census Report
published in 1954.

Surr B. K. P. SINHA (Bihar): What
is their percentage in the town where
you beat up the Andhras and burnt
their houses?

Surr BISWANATH DAS: Yes, yes,
when he knows the facts, my hon.
friend will be wiser. I know he is
angry and I also know the reasons
for the same. Bu! k2 wlill be wiser if

~
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he looks into the Census Report. There
again, it will be seen that the Oriyas
are in a majority. He can read it.

Surt N. D. M. PRASADARAO: I
dispute that statement, Sir.

Surr BISWANTH DAS: Let him
dispute it. let him repudiate it, let him
do anything, but......

Surr N. D. M. PRASADARAO: But
the...... .

Mgr. DEPUTY CHAIRMAN: Order,

order. Let him go on, Mr. Prasa-
darao.

Surr BISWANATH DAS: Here are
the fgures from the Census Report
and they cannot be wiped off.

Surr N. D. M. PRASADARAO: But,
Sir I am gquoting the same Census

Mr. DEPUTY CHAIRMAN: Yes, yes.
You can do it in your speech. Let him
go on.

Surr BISWANATH DAS: According
to these Census figures they form
one-seventh of the population in Gan-
jam district and one-sixteenth of the
population in Koraput district. And yet
my hon. friend Dr. Lanka Sundaram
lays claim to Koraput and Ganjam.
And in the whole State they form only
23 per cent. of the population, These
are the census figures, they are not
my figures.

Then there is another gentleman—
Mr. Theodore Bodra—representing
Bihar, and he claims Jharkhand. And
Jharkhand is to consist of what? It
will have some districts from Bihar,
some from Orissa and also some from
Madhya Pradesh. Sir, Mr. Jaipal
Singh also speaks now in the same
manner and in the same strain. I want
to know why Mr, Jaipal Singh who
calls himself a great supporter of
Jharkhand, did not make any, such
demand and move this question in the
Constituent Assembly which was the
forum for such an agitation and for
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such claims? Sir, I would again
appeal tohim tostate why this same
claim was not put forth before the
Constituent Assembly when the Dhar
Commission’s Report was discussed in
that assembly? He was quiet all these
years, and suddenly he woke up. And
he woke up because of Bihar. You
look into all the publications in the
press and you will see that the so-
called Jharkhand Party and our Bihar
friends have joined hands. Sir, “Jhar-
khand” is a conception of the Briti-
shers and of the British missions.
These friends had been trained for a
different purpose and now their
slogans have been changed. I thank
the Government of Madhya Pradesh
for having appointed a commissicen
to look into the non-Indian activities
of these foreign missions. Now these
people have changed their tone and
slogan and the slogan now is “We
want Jharkhand and we should
remain in Bihar.” I say, all right. We
bless them. TFor this advocacy I bless
my friends always. .

Surl B. K. P. SINHA:
stang that......

It is their

Surl BISWANATH DAS: I will show
my hon. friend what their stand is...

Mgr. DEPUTY CHAIRMAN: You can
explain everything later on Mr. Sinha.

Surl BISWANATH DAS: You can
see it in the press and also from their
writings. No one wants a division of
the Adibasi areas as the spoils of war.
No ope wants that. I am not in favour
of it. But if today we claim Sadar
Sub-division and Seraikella Sub-divi-
sion of Singhbhum district, it is not as
spoils of war. Nor are we claiming
areas which are not connected. Sir,
it we claim this, it is because ¢f
linguistic, social, economic and cul-
tural homogeneity of the areas. Also
it is supported by geographical
assocjations and historical traditions.

surr B. K. P. SINHA: Historical?

Surl BISWANATH DAS: Yes, I
can explain it to my hon. friend, not
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only here but if he would come
along. I can explain it to him outside,
I will try to show it to him, prove and
convince him, both from  historic¢al
records and also from the census re-
ports. Sir, where is Hindi in Singh-
bhum district? Let me refer my hon.
friend tu the Census Report so that he
may be wiser. The Hindi speakers in
Singhbhum the total number of those
who speak Hindi in Singhbhum dis-
trict, according to the Census of 1951 is
2 lakhs 12 thousand and odd, or you
may put it as 2,13,000 roughly. You
see it on page 41 of Bihar Census
Report. And the increase in the ratio
of persons speaking Hindi, that is to
say .increase over the 1931 figures, is
of course, much greater than in the
case of any other language. This is
due mainly to the growth of Jamshed-
pur which is predominantly  Hindi
cpeaking. Out of the total population
of 14,81,000 in Singhbhum  District,
1,95,020 were found to be immigrants
according to the 1951 census and
1.80,000 persons had come from Hindi-
speaking areas. That means floating
population. Are you going to {ecide
the fate of a sub-division or a district
on the wishes of a floating population
which has absclutely no interest in
the district?

Syep MAZHAR IMAM (Bihar):
What is the population of Oriyas?

SHRI BISWANATH DAS: 1 am
coming to that brother. Do not be
anxious, do not be impatient. Having
eliminated the floating population of
1,80,000 how much is left? There are
32,000 Hindi speakers confined either
to the city of Jamshedpur or to the
towns of Musabani or Chakradharpur.
So where is Hindi-speaking population
in Singhbhum Sadar and Seraikella
Sub-divisions? You find them here
with Oriyas associated as brother to
brother, house-owner to house-owner
in the villages of Singhbhum district
in these two sub-divisions or with
Bengali speaking people in Dhalbhum
sub-division. If we put up this claim,
it is because of the economic, inter-

dependence of the people in these
areas. If we make this claim, it is
because of the social intercourse of
the people, the Oriyas and the Adi
basis. They are equally “Bhassis”
that is to say, brother agriculturists
in the field. If the Oriya is a physi-
cian, the Adibasi is the patient. If
the Oriya is a purohit the Adibasi is
his Jajaman. This is not my view.
Look at the O’Donnell Committee's
Report which has refused Singhbhum
to Orissa. Even this Committee had to
admit that it is the Oriyas that have
social relations and economic rela-
tions with the people, but not the
Biharis. Let me refer to page 10- of ‘
Vol. I of the Report wherein i1 is said
that after the detailed census of 1931,
on the basis of language, the Oriyas
numbered 89,631 in the Sadar Sub-
division alone. Bihari-cum-Bengali
constituted 6,997; this means that the
Oriya population was five times more
than the combined population of Hindi
and Bengali speaking people. The
Bengali speaking people now desire to
come to Orissa; they do not want to
be with Bihar. Where there is your
claim, I ask? It should not have been
so, if the Commijssion had taken into
consideration all this. I had written
a letter to Dr._ Kunzru intimating him
as to how our claims were not con-
sidered by the Commission. If they
had considered and come to a decision,

we would not have minded. That
they have not done. You are talking
about the security of India. If people

in a State feel—and honestly feel—
that because they have no pull in the
Centre they do not get justice, is it
fair to India? It is not fair to India
and it is not going to help your
security if that is the feeling i the
minds of people.

Serr B. K. P. SINHA: That is the
feeling in Kishenganj also.

Sur1 BISWANATH DAS: Shri Bodra
said that he was speaking as 2 Ho. It
will interest you to know, Sir, that
Ho community is to be found either
in Singhbhum District or in the
neighbouring districts of Orissa and
nowhere in Bihar., T can give you the
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aurber from the Census Report You
will please see that in India the total
Ho population 1s 599,000 Out of this
number, four lakhs and odd people
live in Smghbhum, about 1,88,000 1n
Orissa and four or five thousand Hos
are distributed all over Bihar My
friend said that he was speaking on
behalf of the Hos as if he was a Ho.

Surt R P N SINHA (Bihar) WNot

all over Bihar but only in Chota
Nagpur
Sur: BISWANATH DAS I know,

only m Chota Nagpur, while 1n Singh-
bhum and in the neighbouring districts
of Orissa you have got all the Ho
population What right has my friend
from Bihar and the leaders from Bihar
to thrust on us a sermon, “Be calm
and quiet Give dispassionate think-
mg"

Having stated so much, I would now
zppeal to the hon’ Members of this
House Why should these friends
abuse—and abuse whom, the repre-
sentatives of the tHos and others, the
Scheduled Caste and general repre-
sentatives of Singhbhum Daistrict as
also the representatives of the Hos
and Santhals 1n the Orissa Assembly?
Have they not the right to demand
that they should be allowed to join
and live happily with their own people?
What right have you to abuse them?
Let me appeal to Mr Theodore and
Mr Jaipal Singh and say that such
things should not and will not pay
them 1n the long run He was shower-
ing abuse on Mr Sonram Soren, the
Adibasi Minister of Orissa. Mr Sonram
Soren came at the head of the podl,

not only himself but with his col-
leagues, with a thumping majority
defeating all the rivals Now, that

being so, what right have you, who
have come through the back door, who
have come to Parliament from a
pocket borough of 200 or 300 votes,
to go on abusing people who have
heen  directly representing the elec-
torate, and no less, the adibasis, and
for whom they are entitled to speak?
I would resent such things and would
again appeal to them not to go the

wav thev have been
1

What has pained us more 1s the fact
that the Commission has not given its
thoughts to this important question.
When I make this allegation, I must
have some grounds to prove it I
wrote a letter to Dr Kunzru I com-
municated the contents of the letter
to the Members of the Commission
including 1ts worthy Chawrman and
also to the Members of the Sub-com-
mittee of the Working Commuttee In
that letter I had quoted chapter and
verse the reasons why our claims on
Madhya Pradesh, on the Sadar sub-
division and on Seraikella have not
been considered by the Commission at
all Speaking about our claim on
Madhya Pradesh, I had said

“I invite your attention to para-
graphs 735 and 745 of the SRC
Report, wherein mention has been
made of elaborate enquiries under-
taken regarding Orissa by the
O'Donnell Committee 1n 1934 and
an overwhelming public support
was found regarding the retention
of those areas in Madhya Pradesh
and that Hindi 1s the predominate
language In this connection I beg
to point out that if the Commis-
sion had merely opened their eyes
and looked mto the contents of
the O’Donnell Committee Report,
speclally those of Volume I pages
18 and 19, they would have seen
that these statements are mncor-
rect They (decision  against
Orissa’s claim) are not due to the
so-called overwhelming public sup-
port for Madhya Pradesh, people
or Government nor due to opposi-
tion by majority of Hind:
speakers, but on the basis of state-
ments by a Deputy Commussion>r
of Raipur regarding Bindra N.wa
garh, and also merely on the basie
of the statement of a Settlement
Officer regarding Padampur,
Chandrapur and Malkhurda While
inclusion of Phulihar and
Mahasmudra was decided on the
ground that the people have no
public opinion and that the zamin-
dar of Phulyhar opposed it *

This cannot be said to be a decision
of the Committee (Tume bell Tings)
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I am sorry, Sir, I am the only one
speaking for Orissa.

MR. DEPUTY CHAIRMAN: Two
more have already spoken.

SHR1 BISWANATH DAS: Kindly
give me two more miqutes.

Mgr. DEPUTY CHAIRMAN: You

should close at 1-30, If every Member
goes on taking extra time, the others
will suffer.

Surr BISWANATH DAS: We regret
that so far ag the decisions relating to
Bengal, Bihar and Orissa are concern-
ed, the recommendations of the Com-
mission are not really the recom-
mendations of the Commission. Why?
Because Mr. Fazl Ali, at the end of
the Report has said that he has
refrained from taking any part in
investigating and deciding the terri-
torial dispute regarding Bengal, Bihar

and Orissa. His was a balanced
judicial mind and this important
decision is being deprived

of the same. I do not intend making
any allegations but I have to state
that Sardar Panikkar was an Adviser
to the Eastern States which constitute
now practically half of Orissa. I feel,
Sir, that probably something was
working in his mind lest he should be
misunderstcod by others. Else, we
have absolutely nmo complaint against
the Commission. Our complaint
relates to these stated incidents, and
the fact that the Chairman of the
Commission, who is a very important
person, who has a judicious and
balanced approach to questions has
abstained. We feel that this boundary
question should be referred to a tribu-
nal. Have a tribunal consisting of
either the retired Chief Justice of the
Federal Court of India, Mr. Varada-
chari, or the retired Chief Justice of
the Supreme Court of India, Mr.
Patanjali Sastri or the retired Chief
Justice of the Supreme Court of India,
Mr. Mahajan. We have no objection.
We want that judicious and balanced
mind should be brought into
important question and dccisions

this |

 should be given, and we are prepared

to abide by the decision. We want
a decision.
(Time bell rings.)
MR. DEPUTY CHAIRMAN: I am

sorry, Mr. Biswanath Das, you have to
close.

SHRTI BISWANATH DAS: Please -
give me only two or three minutes
maore.

Mr. DEPUTY CHAIRMAN. You
have already exceeded the limit by
five minutes.

Suri BISWANATH DAS: I am
sorry, Sir. I want only two or three
minutes more.

Mr DEPUTY CHAIRMAN: Have
one or two minutes,

Surl BISWANATH DAS: Sir, let
me refer to the proceedings of the
Bihar Legislative Assembly of the
25th November, wherein the M.L.As.
representing the Ho community have
moved amendments to the main Reso-
lution, for the amalgamation of these
two sub-divisions with Orissa. 11 or
12 votes were cast in favour of this.
Because these people voted either for
Bengal or for Orissa you say that they
were purchased. What about Jhar-
khandis? What were your credentials
a year back and what are your cre-
dentials now? You are certainly diff-
erent from what you were before
Therefore in these circumstances 1
appeal to the hon. Members not to
give any importance to the so-called
wailings of my friend, Shri Theodore
Bodra.

MR. DEPUTY CHAIRMAN:
Prasadarao.

Mr.

SHRI N. D. M. PRASADARAO: Mr.
Deputy Chairman, before discussing
this question of States reorganisation
let me first of all pay my homage to
| those martyrs who agitated and who
( laid down their lives in the cause of
reorganisation of States on linguistic
basis beginning from the time of
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Bengal partition down to the martyr-
dom of Potti Sriramulu, and also to
the martyrs of Bombay who died on
Wovember 18 and 21.

[THE Vice-CHAlRMAN (Serr H. C.
MaTHUR in the Chair.)]

Sir, this is a very important question
and the Home Minister has rightly
advised us to be very calm, cool and
dispassionate  while we discuss this
report, because so many questions are
involved. Border disputes are there;
some States are being wiped out and
some States are being totally altered.
Therefore it is quite right that he
has advised us to be cool and dispas-
clonate,

Sir, several Members have paid
tribute to the labours of the Com-
mission. 1 also join them in paying
tribute for all the work that they have
done. Sir, I have one remark to make
about the Commission’s work. Some-
time ago, speaking, I think, on the
University Grants Commission Bill,
Dr. Kunzru said that the Commission
had never been interfered with, that
the Government had never instructed
them to do this or that, and they
were in no way influenced by the Gov-
ernment. May be quite correct, Sir,
But I would like to say this that even
though when they started doing their
work or during the course of their
work Government had never interfer-
ed. their hands were tied down from
the very beginning as they were ask-
ed to do their work within the four
corners of the terms of reference that
were placed before that Commission.
Those terms of reference have led
them to make some major recommen-
dations, which I consider major
blunders. Sir, what are the terms of
reference? Of course I need not read
them. So many Members have already
referred to them. They refer not only
to, language but to certain other con-
siderations also. They said about
national  unity, national security
economic viability and so many other
things. Quite right, Sir, nobody
objects to it. If the reorganisation of
States on a particular basis will

/
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endanger national wunity or national
security, certainly it should not be
done. But why are they clubbed
together? When we are discussing the
question of States reorganisation on
linguistic principles, why is this ques-
tion of national unity and national
security brought in? At no other time
during the last 30 or 40 years did any
person think that if the States are
reorganised on a linguistic basis either
national unity would be endangered
or national security would be threaten-
ed? No thought had come so long; it
has come only after 1947, after the
transfer of power and the ruling class
has got the power in their hands to
recarve the States, to reorganise the
States.

Let us see what is this national
unity. What is the outcome of the
recommendations of the S.R.C.? They
have recommended 13 States to be
reorganised on a linguistic basis, Sir,
out of 16 States. when 13 States are
to be reorganised on a linguistic basis
does it threaten national unity? Does
it threaten national security? There-
fore, unnecessarily, instead of simply
saying ‘“You reorganise the States on
a rational basis or on the basis of the
principle which was recognised and
which has been influencing the policies
of the major political parties in the
country. namely, the principle of
language”, instead of simply saying to
them that “you reorganise them on
this principle” they have clubbed in all
these things, and that ig why, Sir, so
many things have come in. Too much
insistence on this national unity with-
out any context hag led to several mis-
takes, major blunders, in the recom-
mendatjons of the Commission. That
is why, Sir, it has been recommended
that the Osmania University should be
placed under the Central Government
and the medium of instruction in this
university should be Hindi, This way,
it is a sort of artificial unity that they
are thinking of. Sir, this national
unity can be achieved only with the
willing co-operation of all the people,
of all the linguistic groups living in
our country. But what is this? If
supposing  through these artifirial
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measures somebody wanted national
unity to be built up, will it be bult?
If very large sections of the pepole
even 1n this House fear that arbitrari-
ly Hindi 1s being imposed on them 1n
the name of national umty, they are
justified, as such fear has been
engendered by some of the utterances
made by responsible leaders. I refer
to the latest utterance, the latest state-
ment made by no less a person than
the Chairman of the Hindi Commis-
sion, Shri B G Kher Sir, while
speaking in Hyderabad on December
17, he said something to the effect
that if the regional languages grow as
they like, then there 1s the danger to
Hind: growing as the national langu-
age of India Why should these two
be counterpoised? Suppose I want my
Telugu to be developed or some friend
from Kerala wants Malayalam to be
developed, how does 1t affect, how does
it come 1n the way of Hindi bewmng
developed as a national language?
There is no controversy at all; there
is no enmity among these languages.
Therefore when such things are being
imposed in the name of national unity,
naturally there will be dissensions and
there will be suspicion. Therefore this
guestion of national unity should not
have been brought in the considera-
tion of the question of reorganising
the States. This thing has been prov-
ed by 13 States being recommended on
the basis of language

Similar is the question of national

security Does mnational security
depend upon whether a  State is
created on a linguistic basis, or

whether it is a bilingual State or not
or whether it 15 big or small”?
National defence is the concern of all
the people living in our country.
Even 1if there is a big State, say, with
3, 5 or 6 crores of population, can that

State alone defend the whole
country from aggression® There-
fore this question also should
not have been brought n  They

say regionalism, provincialism, linguisra
and all these isms will develop and
national security and national defence
wnuld be affected But today I asx,

how 1s the army organised? We find
there 1s the Rajputana Regiment, the
Mahratta Regiment; similarly we have
got Madras Regiment also. Even
though they are recruited on that
basis, even though they are named on
that basis, do they threaten the secu-
rity? Are they less patriotic? National
defence and national security depend
upon the consciousness of the people,
upon the patriotism of the people.
When Kashmir was threatened, the
whole nation rallied together and went
to defend Kashmir. Tnerefore this
question of national security should
not have been brought at all in the
context of States reorganisation.

Sir, another thing has also been
brought In—economic viability—
whether a State would be able to
balance 1ts budget, whether it would
be able to meet all the expenditure
that 1t has to ncur in the State. If
that 1s to be taken as the criterion, 1
would ask the Government whether
any smgle State is economically viable
as 1t exists today, including the U.P.
which was referred to by one hon.
friend as a giant” Sir, I have taken
some figures from the report of the
Taxation Enquiry Commission relat-
mg to the State reverucs and
expenditure on the revenue s:de All
the Part A States, we find, are not
economically viable i1n that sense.
These are the figures for 1953-54, the
last year for which the Taxation
Commission has given figures:

State Total revenue Expe diture
on revenue side

(In crores) (In crores)
Assam I3 74 1493
Bihar 3278 35°36
Bombay 68°15 72 06
Madhya Pradesh 23‘11 25-21
Madras 6490 74° 65§
Punjab 1851 19°57
Orissa 120§ 14°67
U. P, 66°27 7854
West Bengal 3772 50 57

Sir, these revenues include not only
the ordinary taxes but even the
grants-in-aid from the Union Govern-
ment  You will find from these figures
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that no single State is balancing its
budget unless it raises loans or the
Centre gives more aid. That is how
the Siates are getting on. Thelefore
when  considering this question of
Stales reorganisation, this question
also should not have been brought in.
It has bkeen unnecessarily brought in.
That is why the Commission has been
misled on several issues and that is
why they have committed some
blunders., Sir, when I say that the
Commission’s recommendations are
not acceptable to many people in the
country, I speak the fact.

The hon. Minister 1or Home Affairs,
speaking while introducing the motion,
said that almost all the people in the
counfry welcomed it and that only
some insignificant minorities have not
accepted it. Sir, I would respectfully
tell him that this insignificant minority
includes the Working Committee of
the Indian National Congress itself,
for they have already modified certain
recommendations made by the States
Reorganisation Commission. What has
become of the recommendation about
Telangana? They said that right now
they favoured the formation of Visa-
landhra. Then, have they accepted
Part IV  dealing with Services and
other things? They have not; they
have postponed decision on it. And
what about Punjab? Consultations
are still going on; thev are calling the
Punjab leaders and talking to them.
The very fact that even the Congress
Working Committee has modified cer-
tain recommendations of the S.R.C.
shows that the recommendations are
not quite satisfactory to a very large
percentage of the people of the coun-
try.

Now, I come to some of the recom-
mendations made by the Commission.
My friend, Mr. Akbar Ali Khan, is
not here today. He said that 95 per
cent. of the people in Telangana did
not want a merger with Andhra; did
not want Visalandhra. Sir, I am sorry
that he has completely exaggerated
the picture. Sir, it is not 95; I would
have accepted if he had said 095, That
is the correct picture if he goes and

sees in the villages. Let him see the
papers published 1n Visalandhra and
he can see how many meetings, attend-
ed by thousands and thousands of
people, are being held in Telangana in
favour of Visalandhra. 1 have got
here the papers just received. Take
any paper and you will find reports of
number of meetings being held in
Telangana. This is one paper receiv-
ed yesterday and this says that in
Suryapet, Janagaon taluks and Ped-
dapalli several meetings were held
attended by thousands of people. In
Suryapet Taluk 10,000 people attend-
ed one meeting. In Peddapalli 1500.
delegates attended a conference. In
Sultanabad Taluk many meetings were
held; in Huzurnagar a week has been
observed supporting Visalandhra from
15th to 21st. In Mankote Taluk 4,500
people have attended meetings in
three or four places. Sir, there are
several such reports and it will take
much time if I were to read out all of
them. Let him go to these villages
and just sea that reactions of the
people; let him not just see only the
reactions of some interested persons
in Hyderabad city. Let him go to the
villages and he wil] see that the entire
people, barring a few interested per-
sons, are demanding Visalandhra. He
said that public meetings could not
be held in favour of Visalandhra and
he has challenged my friend Raj
Bahadur Gour. If he wants to chal-
lenge, there are 89 lakhs and twelve
thousand and odd Telugu peopie in
Telangana who can accept that chal-
lenge. Who are disturbing the meet-
ings? If some meetings are not being
held, who is responsible for that? Not
only the meetings addressed by Raj
Bahadur Gour but even the meetings
held and addressed by the Chief
Minister of Hyderabad State are
being disturbed but who are disturb-

ing them? )

Dr. R. B. GOUR (Hyderabad): [
have addressed dozens of meetings;
not a single meeting of mine was dis-
turbed hy anybndy.

Surt N. D. M. PRASADARAO: So,
i Sir, he challenges that meetings would
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not be held. Of course, there are some
persons who will try always to dis-
turb meetings held in suppcrt of a
democratic cause. My friend, the
Nawab of Chhattari, is not here. He
would have told how in Hyderabad
when any popular cause has been
championed the goondas used to dis-
turb and the Nawab of Chhattari was
himself a victim to that. When he
wanted to come to Delhi by plane
from Hyderabad for talks on the ques-
tion of merger of Hyderabad with
Indian Union, what fate had met him
he woulg have told. That is how the
meetings are being organisedly dis-
turbed by interested persons. So, it is
not a case of holding a meeting or
disturbing a meeting. It is the cause
of the people. So, go and see in these
villages and you will find.

Sir, yesterday and day before yes-
terday we have heard the arguments
for and against Samyukta Maharash-
tra with Bombay. 1 do*not wish to
deal at length in the short time at my
disposal......

Tne VICE-CHAIRMAN (Sar1 H. C.
MaTHUR) : Only four minutes more.

Sart N, D. M. PRASADARAO: I
would respectfully say.that the Com-
mission has not been factual and
truthful when dealing with the case
of Bombay. They have said that the
Gujeratis are very patriotic and self-
sacrificing and willing to live in a
bilingual State, but it is very unfortu-
nate to find that this patriotism and
self-sacrificing spirit has evaporated
today. Today when some Maharashtra
leaders offer the same demand of a
bilingual State with all the Maha-
rashira people coming together, then
this self-sacrificing nature and this
patriotism evaporates. The Gujeralis
will not live in such a bilingual State.
When I refer to Gujerati people I do
not mean the workers and peasants
of Gujerat. It is the leaders, it is the
monied monopolists of Gujerat that 1
mean Similarly, they are willing to
live in Bombay in peace if it is only
a bilingual State without Vidarbha.

They are patriotic. If supposing
Vidarbha also is thrown in or suppos-
ing Gujerat is separated and Sam.
yukta Maharashtra is separated with
Bombay, then also they could not live.
What is this patriotism? Why should
these compliments be given to these
persons? Therefore, when these ques-
tions are discussed and decided, I have
to say that the Commission has not
fairly dealt with the whole question

1 come to the question of Punjab,
Here also another major blunder has
been done by the Commission iu res-
pect of Punjab. Just now, the hon.
Diwan Chaman Lall has said that the
slogan of a Punjabi Suba, the demand
for a separate Punjabi-speaking State,
is a communal one. But, Sir, that
very communalism has been expres-
sed right here itself  in this House,
when he demanded that they want
to expand. The Commission itself has
saig that if the States reorganisation
means linguism or separatism or ex-
pansionism or ‘exclusivism’, it should
be rejected. But right here and now
he has expressed expansionism, at
whose expense, at whose cost? Are
the people of those provinces and
those regions which he wants to in-
clude in the Maha Punjab, willing to
that? Recently, the Legislative Assem-
blies of Punjab, Pepsu ang Himachal
Pradesh, which have to come together
in a single province, as recommended
by the S.R.C., have discussed this pro-
blem. They have expressed their
opinions and what is the result? Sir,
in Pepsu, out of 44 persons who spoke
41 persons have supported the forma-
tion of Punjab, not the Maha Punjab
recommended by the S.R.C, but a
Punjabi Suba and only one or two
have stood for Maha Punjab. Simi-
larly, in Himachal Pradesh also, they
have taken a vote—not only discus-
sed—and there they have rejected
this. They want that Himachal Pra-
desh should be separate. And the
voting was 34 for the retention of
Himachal Pradesh as a separate pro-
vince and only 4 for the recommen-
dation of the S.R.C. Similarly, in
2unjab also, about 64 persons have
spoken on the SR.C. Report, of whom
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52 persons both Hindus and Sikhs—
he was telling that this slogan of
Punjabi Suba is a Sikh slogan, a com-
munal slogan—of all the parties,
whether they are Communists, Con-
gress or others, wanted a Punjabi
Suba and Hariana Pranth, not the
Maha Punjab as recommended by the
S.R.C. N !

.

Tue VICE-CHAIRMAN (Smr: H. C.

MATHUR): It is time.

Sur:t N. . M. PRASADARAO: Just
two or three minutes more, Sir.

Tug VICE-CHAIRMAN (Surr H. C.
MaraURr): No, please wind up.

N. D. M. PRASADARAO:
stood for Maha Punjab.

SHRI
Only 11

Therefore, it is no use denouncing °

that the demand for a Punjabi Suba
is a communal slogan. Just as other
people are demanding, the Punjab
people are also demanding. And when
you have accepted Punjabi as a
national language—as one of the
fourteen national languages—when
you have accepted them as a linguis-
tic group, they are also demanding a
Punjabi Suba. Therefore, it is not a
communal slogan. Just in order to
deny the Punjabis the right of form-
ing their own State you are giving
them a bad name just as the saying
goes; ‘give the dog a bad name and
kill it’. Similarly, you are giving it a
very bad name.

Sir, I wili deal with only one more
point before I finish. In many of their
recommendations the S.R.C. have
tried and applied the principle of
balancing. This balancing formula is
a very dangerous formula. Take the
case of Punjab or any other State.
Take the case of Maharashtra. They
wanted to balance two forces. They
have brought in Marathwada to Maha.-
rashtra and in order to counter-
balance this they have brought in
Kutch and Saurashtra. Similarly, they
have included a Karnataka area,
Bellary taluk etc. in Andhra; and in
order to counter-balance and to com-

. pensate for that, they have kept the
mainly Telugu-speaking area, Kolar,
in Karnataka. Sir, they speak of per-
centages, forty per cent., fifty per
cent., sixty per cent. of Sikhg in the
Punjab. These balances and counter-
balances, these compensations, etc.
are not a proper formula. The only
proper formula, the only rational and
correct formula would have been the

- formation of States on the basis of
language. Even now the time is not
over.

2 P.M.

Sert H. C. DASAPPA (Mpysore):
Will you on that score allow Bellary
to be in the Karnataka State?

Surr N.D.M. PRASADARAO: Oh
yes. Our Party has made it quite
clear that the three taluks have arbi-
trarily been merged in Andhra and
that they should have gone to Karna-
taka. If there are any villages on the
border with Telugu majority, they
should go to Andhra.

THE VICE-CHAIRMAN (Srrr H. C.
MaTHUR): That is all.

SHRI N. D. M. PRASADARAO:
Therefore, this is the correct principle
and I hope that the Government will
accept it and when the States are
reorganised, they would be reformed
on that basis.
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“While making this recommenda-
tion we have to take note of the
fact that the eastern portion of the
Kishanganj sub-division is predomi-
nantly inhabited by Muslims who
would view with concern the trans-
fer of this area to West Bengal on
the ground that their linguistic and
cultural rights might suffer andthat
the possible resettlement of displac-
e?d persons from East Bengal might
dislocate their life. These fears are
not without justification. It would,
therefore, be necessary for the West
Bengal Government to take effective
steps such as the recognition of the
special position of Urdu in this area
fer educational and official purposes.
The density of population in this
area is such that there is little scope
for any resettlement of displaced
persons The West Bengal Govern-
ment would, therefore, do well to

3 RSD—6

make a clear announcement tg the
effect that no such resettlement
would be undertaken. This would
po a long way in our opinion in dis-
pelling doubts and fears.”
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“The provisions are embodied in
Part XIII of the Constitution, and I
would refer particularly to articles
301, 302, 304 and 307. I would also
refer to item 23 of the Union List
under the Seventh Schedule to the
Constitution, and the power which
the Parliament' have by virtue of
this item to enact legislation regard-
ing  National-Highways We con-
tend, Sir, that in view of these con-
slitutional provisions, West Bengal
can make as full and free a use of
the two National-Highways in ques-
tion now, as they would if the area
were transferred to West Bengal. 1
would go a step further, and declare
that, even apart from the constitu-
tional provisions, and any law that
Parliament might enact in future,
we are prepared to agree to any
arrangement regarding the use of
these Highways and other allied
matters, that the Union Govern-
ment may desire.”
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“(lv) need for ensuring protection
of Bengali culture and heritage
amongst the Bengali-speaking people
in Bihar.”
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“No. 7.—With regard to the ques
tion of settling refugees in the area
to be transferred from Purnea dis
trict, the West Bengal Government
are prepared to give an undertaking
that no refugees will be settled there
unless it be by mutual agreement
with the local people.”
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Tye VICE-CHAIRMAN (Smr: H. C.
MayHUR): Another two minutes.

Syep MAZHAR IMAM: Another
five minutes and I will finish
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other speakers. We must co-operate.
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“That the district of Goalpara as
mentioned above should be trans-
ferred to West Bengal, if the people
in that area are willing to be so
transferred.”
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Tue VICE-CHAIRMAN (Sur1 H. C.
already taken
Please wind up.

MatHur): You have
three minutes extra.
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“While making this recommenda-
tion we have to take note of the
fact that the eastern portion of the
Kishenganj Sub-division is predomi-
nantly inhabited by Muslims who
would view with concern the trans-
fer of this area to West Bengal on
the ground that their linguistic and
cultural rights might suffer and
that the possible resettlement of
displaced persons from East Ben-
gal might dislocate their life,
These fears are not without justi-
fication, It would, therefore, be
necessary for the West Bengal
Government to take effective steps
such as the recognition of the
special position of Urdu in this area
for educational and official purposes
The density of population in this
area is such that there is little scope
for any re-settlement of displaced
persons, The West Bengal Govern-
ment would, therefore, do well to
make a clear announcement to the
effect that no such re-settlement

would be undertaken. This would
go a long way in our opinion in
dispelling doubts and fears.”
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“The provisions are embodied in

Parl X111 of the Constitution, and

I would refer particularly te

articles 301, 302, 304 and 377. T
would also refer to item 23 of the

Union Iist wunder the Seven*h

Schedule to the Constitution, anc
the power which the Parliament
have by wvirtue of this item tc
enact legislation regarding National
Highways We contend, Sir, that
i view of these -constitutional
provistons, West Bengal can make
as full and free a use of the twc
National-Highways in question now,
as they would 1f the area were
transferred to West Bengal, 1
would go a step further, anc
declare that even apart from the
cons‘itutional provisions, and any
law that Parliament ymight enact mn
future, we are prepared to agree
to any arrangement regarding the
use of these Highways and other
allied matters, that the Union Gov-
ernment may desire.”
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*(iv) need for ensuring protec-
tion of Bengali culture and heritage
amongst the Bengali-speaking peo-
ple in Bihar ”
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“No. 7.—With regard to the ques-
tion of settling refugees in the area
to be transferred from Purnea
district, the West Bengal Govern-
ment are prepared to give an
undertaking that no rerugees will
be settled there unless it be by

mutual agreement with the local
people.”
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THE VICE-CHAIRMAN (Smr: H. C.
MaTtHUR)© Another two minutes.

Svep MAZHAR IMAM: Another
five minutes and I will finish,

Tue VICE-CHAIRMAN (Sarr H. C.
Mataur): I am sorry. There are
other speakers, We must co-operate.

dug Ao TUW : gEd dw g9
aE @ aR # o st & | AEE
# o & gid Tow mw @t e &
TOF o @TET @ FyET &t 9wl
T " &) TEo Iro @ FH Pond A
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g3 AF T WS F AT FET FH
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P% o Teet wE oo gv@e © A
qeye & @ 1@ @ R A grewm W
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g @l ST & tWoo EFAER W gl
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“That the district of Goalpara as
mentionad above should be trans-
ferred to West Bengal. if the people
in that area are willing ™ be so
transferred.”
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a3 wad a8 ¥ Pw nlemer 2 Tao
ae 98 29 Totaieer & ggde @
¥ P o Tyl omd f fitwer & @ =
AT | I A gEE T6Q IE TN &
ard & @t o Al 3w eEw F#ogEd
i @ T ot ®7ee 2 o Tasisr o
R fow & a7 @ TH F FTEw @ Tgar
—r gl IR @NT AgT W AEd & @t
TR gt Tt giaw T 9w 2 oW
F o Fw diteg T P e @
fitaer Fom & ﬁmﬁﬁaﬂawoo
st T wER F At @ | W
e @ 9 9% Aee g W o§ 0% ag
A & TES Tau FetaraA ¥ 1 A
adf wEwm T o zw fam m T
Pt TomaT & 3 TTEE ANT U g9 &
g afe ¥5 wde T TER I B T
Tatem g TamET &t § Tear W #¢
e W g wene T8 g

TeE VICE-CHAIRMAN (Surr H. C.
MATHUR): You have already taken
-three minutes extra, Please wind up

‘g R TedE aE R F a9 dEw
# % 92 gw Tewre & O o' |

arter & A" <tw PataTe o e
g Poaat Pe A" e Pavate: aw smw
R 7 awrwr & s AT FEEAE
R awmr g, adter FeT T% qg IR taae
AR # gU T¥ AW W g3
7 1) .

SHR1 LAVJI LAKHAMSHI (Kutch).
Mr. Vice-Chairman, I am straightway
coming to the proposals with regard
to the State which affects my State
That is because of the time limit that
you are trying to rigorously impose,
not that I do not attach importance
tc the other provisions that are made
in this Report and particularly the
proposals and the recommendations
which are made in Part IV of the
Report, but for want of time, I would
not like to give my opinlon on them.
I would only say that those parti-
cular recommendations which are
contained in Part IV should be
accepted in toto in the interest of
the nation.

Now, Sir, coming to the proposals
made with regard to the Bombay
State, we find that the Commission
has proposed the new State of Bombay
comprising the Marathi-speaking
areas, Saurashtra and Kutch. In this
composite State the Marathi-speaking
people will number about 2 crores
and 30 lakhs, and the Gujarati-
speaking people will be about 1 crore
and 60 lakhs. Apparently, Gujaratis
are in minority. Sir, the three great
statesmen, while making these recom-
mendations, have expressed certain
hopes, and their hopes are contained
in their Report on page 121, para-
graph 439, where they state as follows:

“Having regard to these recom-
mendations and to the traditions of
tolerance which have so far been
characteristic of the existing Bom-
bay State, the arrangements pro
nosed bv us, which bring tcgdther
all the Gujarati.speaking people and
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also a great majority of the
Marathi speaking people will, we
hope, be worked 1n an atmosphere
of mutual understanding and good
will”

That was the hope on which they
based this proposal whereby a mino
rity of the people is proposed to be
placed along with a majority of the
people By these proposals, Sir, the
lingulstic aspirations of my Marathi-
speaking brethren are more than
satisfied They get one State, Vidarbha,
with an absolute majority That 1s a
unilingual State In the proposed
State, they go 1n a majority of over
70 lakhs But the linguistic aspira
tiong of the Gujaratis have not been
fulfilled And yet Gujarat accepted 1t
Saurashtra, Kutch and other Gujarati
speaking areas were sought to be
added to the proposed new State It
15 not that we had no lingustic aspi
rationg of our own but with a certamn
amount of trepidation, we accepted 1t
berause the great statesmen capected
from us the spirit of acrnmmodation
and tolerance But, Sir, I regret to
find that this spirit has been mis-
interpreted by  varius speakers,
various leaders, who claim themselves
to be the leaders of Marathi speaking
areas They think that in the matter
of division of offices and the distribu
tion of loaves and fishes, by some
permutation and combination the
Gujaratis, although in a minority, will
be enjoying the fruits of majority
Certainly, Sir, the Gujarati speaking
people did not expect that spirit It
stands to commonsense that 1t is not
possible for any minority to exercise
that sort of influence or that sort of
power grabbing As a matter of fact,
Sir it is claimed——and I concede 1t
and accept it—that the Marathi-
speaking people, that the Maharash-
trians, have made great sacrifices for
the liberation of this country, and
they have rendered a great service m
the cause of the country in the various
spheres of life I, on behalf of Gujarat,
can also lay our claim, our humble
claim We have alsc done our best
in that direction Buti surely that is

not the criterion for dividing a terri

tory They cannot say “Oh, this area
should be given to us simply because
we have done a great service, or we
have made some sacrifices” Bu!
despite their linguistic aspirations not
having been conceded, the Gujaratis
were going 1n a minority into the
Stote with a certain amor nt of trepi
dation, hoping, of course, that there
would be corcdial relations But un-
forturately we were misinterpretec
If we have been misinterpreted, we
do not mind 1t, 1t 1s perfectly all right
But to add insult to injury, my friend,
the then MPCC chief says “A
Gujarafi thinks always mm terms of
rupees annas and pies, but we think
in terms of Mega Dud and Kalidasa”
as 1f the whole of Gujarat consists of
those banias who think in terms of
rupees, annas and pies (An  hon
Member: What about Gandhiji?) 1
would not like to name that divine
personality He belonged not only to
Gujarat, but to the whole world I
simply wish that the Chief of the
MPCC had not made these remarks
(al?c;i hurt us 1n the way in which he

Then, Sir, certain other speeches
have been made by my friend,
Mr N V Gadgil, and by certam other
friends that the capitalists will
exploit the situation That 1s why I
say, Sir, that the spirit has not been
properly understood unfortunately
Well, 1f that spirit 1s not understood,
we on behalf of Gujaratis, or at least
on behalf of Kutchis, would like to
say that we would not like to go ito
partnership with those who are not
going to understand the spirit with
which that partnership is going to
work or is expected to work Mr Deo
girikar has quoted Mahatma Gandhi,
his letters his speeches, his writings,
in support of linguism Well, Sir,
linguism, 1n its proper perspective, is
a very good thing As a matter of
fact, our three great statesmen have
more or less accepted this idea of
linguism, and as a result of that, they

have recommended thirteen ot
fourteen States on lnguistie
censiderations In sp far as  the
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Bombay State 1s concerned, they have
made their recommendations subject
to one condition that they shall have
to work with mutual goodwill, If this
goodwill 1s not forthcoming, then this
State cannot work And now, the visi-
ble manifestation of that goodwill 1is
lacking, 1n so far as our brethren are
concerned Certainly, we abide by the
recommendation made by the Com
mission Sir, this 1s almost the
unamimous view, and they say that
this 1s after all the best recommenda~-
tion or the best solution of this tangled
problem Yet it does not find favour
with them We have also gone in with
a certain amount of trepidation But,
Sir, now when this thing 15 being
interpreted in terms of the loaves and
fishes of office, and when we are being
discarded, certainly we cannot agree
to this Although 1t is the best solu-
tion to the problem, we cannot arcept
it with any amount of confidence 1in
the State which has been proposed
by the SRC And if that is so the
problem boils down to this What
should be done about this Bombay
City? That is the problem which is
vosed With regard to the solution >f
the problem relating to the city of
Bombay, I would like to say that the
material which has been gathered
during the last so many months anu
and years is voluminous

We have all the material before us
from which to judge this question of
Bombay City As a matter of fact, I
think that both sides have presented
their case one way or the other My
friend Mr Dhage, wants tg discard
the memorandum that was submat-
ted on behalf of the Citizens Commt-
tee T would onlv ask the hon Mem-
bers of this House to go through 1t
and read it 1t gives any amount of
material for judging the question; you
may judge 1t one way or the other, but
the material is there, considerabls
amount of material for you to take
your decisions on My hon friend,
Mr Dhage’s strange logic is “It comes
from Mr H R D Tata, Mr Puru-
shotamdas Thakurdas and others ani
therefore it should be discarded”. 1t is
veally s very strange logic It <hould

be rejected not for what it contains
but 1t should be rejected on the hasis
of the quarter from which 1t comes
It 1s a highly intolerant mind that
would reject 1t sumply Dbecause it
comes from persons - whom you call
capitalists Sir, what is capitalism?
We have accepted 1t. It 1s a historical
phase that we have got capitalism It
1s a historical phase 1n this couniry
that we had the Rajas, the rulers, hul
the spirit of this great country, the
ancient culture of this country, the
great leaders of this country, demand-
ed that these rulers should give up
theirr power, and they willingly gave
up their pawer It stands to the great-
nesg of this country that such a thing
has happened only in this country
that Kings gave up thew power will-
mgly Such a marvellous thing has
happened You have placed before
yourselves the ideal of a socialistic
pattern of society and tomorrow vou
will find that these very capitalists,
in a co-operative spirit, in ‘rue
national spirit will give up all tha.
they have

SHrt H P SAKSENA (Uttar Pra
desh) People are giving away their
lands in Bhoomidan

SHR1 LAVJI LAKHAMSHI Quite
right My only submission, my oniy
respectful submission, to the Mem
bers of this House is, ‘Please do not

abuse your fellow citizens’ If {o-
morrow you want that the same
capitalists should surrender their

entire wealth in the national interests,
I am sure the Chandulals and Jains,
in true national spirit will completely
co operate with you

Sir, 1 said that you must try to go
through the material that is placed
before you I admire also Prof D h
Gadgil who has also placed material
before the Commission for judging
the case of Bombay one way or the

other A lot of material has been
given Then after considering this
materisl these three great statesmer
have come to the conclusion that

Bombayv City cannot form part of any
unilingua' area Before this, this very
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question of the Bombay City came in
for consideration by Jawaharlal Nehru,
Sardar Patel and Pattabhi Sita-
ramayya. They also came to the con-
clusion that the City of Bombay can
not form part of any unilingual area;
it unfortunately the question ever
cropped up of dividing Gujarat and
Maharashtra, then the City of Bombay
should become a City State. A third
impartial tribunal the Dar Commis
sion, also came to the same conclu-
sion. T will prove it that from the
material that is available, there will
be no difficulty in coming to the con-
clusion that the City of Bombay can.
not form part of any unilingual area.
There is a lot of material one way or
the other. I.would submit only -nc
point. They say, ‘There is Calcutta,
there is Madras, there are so many
cities which can form City States, if
you make a City State of Bombay'.
I would submit only one thing, thai
this is industrially a highly advanced
city; culturally, educationally and in
polities also, it is a highly advanced
city, with a great public life, with a4
population of 35 lakhs. These peoble
ought to be considered. What i< their
desire? That is one thing. The next
thing is whether it is really part ol
any unilingual area or any gengraphi-
cal area? It is saiq that geographically
it is part of Maharashtra. I would
enly submit that the various maps
given in the Memorandum of the
Citizens Committee will show that
geographically  even it cannot form
part of that area. Take the rainfall of
Maharashira and the rainfall of that
area; take the vegetation that grows
there. From no point whatsoever can
it be claimed as a part of Maha-
rashtra. Our Mahamahopadyaya Kane
said that he was thinking of the
ancient geography of Maharashtra.
Well, geography does not change with
the passage of time

Dr W S BARLINGAY (Maabhya
Pradesh): Is Konkan part of Maha-
rashtra or not?

Sar1 LAVJI LAKHAMSHI: Konkan
is not part of Maharashtra. There is
one criterion that a common man ‘ke

me woulg like to place before this
hon. House. Take any person from
any part of India and send him to
Bombay. He will find that the little
things that he does, the little ways
that he has gct, are to be found in
Bombay also. There is an atmosphere
about the Bombay City. If I were to
wear my dhoti in a particular way,
I find it in Bombay also. If I were
to have a particular way of using
dantan, I will find it in Bombay
also. It is spread all over the city. In
other words, this city is miniature
India. Having regard to that and all
these considerations, all the impartial
tribunals after tribunals have come to
this conclusion, except of course my
Maharashtrian friends, that it shoulde
be made into a separate State if un-
fortunately we are forced to the con-
clusion that Gujarat and Maharashtra
should be separated. It is true that
now we cannot go back to the pro-
posal that the Gujaratis and Maha-
rashtrians should remain together. I£
will be wrong because we are suspect.
It does not arouse our confidence
eilher

Dr. W. S. BARLINGAY: Who are
the suspects. not the people but the
leaders?

Surr LAVJI LAKHAMSHI: The
leaders of Maharashtra are suspect,
because they are promising that, if
we don’t concede their demands, the
matter will be gettled in the sireets
of Bombay. These are the leaders of
Maharashtra. I did not want to speak
about that. I wanted to avoid all this
passion. It is hardly becoming that
women should be molested, it is hardly
becoming that public property should
ba burnt, it is hardly becoming for
these persons, for these leaders, to
claim later that they bared their chests
to firing. In this atmosphere you don’t
expect .....

Dr W S BARLINGAY: Do you
contend that Maharashtrian society
consists of hooligans?

Surt LAVJI LAKHAMSHI: In this
atmosphere, in so far as Kutech *s con.
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cerned, we do not want io enter into
these troubled waters. Thank you, Sir.
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[Mr. DEpuTy CHAIRMAN 1n the Chair.]

Surr V. PRASADRAO: Everybody
in Telangana is saying that those
areas should go to Maharashtra.

"t s (FevE). A5y W 7 R
ST # 0

st awo R FIE : N WY F FIAY
sty sargt &, 4" ArEr &)



3733States Reorgamsation [ RAJYA SABHA | Commission’s Report, 19553734

st e qgd O Fiew H un)

sf 70 dto grgE : dep atert A @i

# =ed & P gweT Pomew PE Sm
dfeT zwa Tawg Wt TEo amo do 7
g Touyee awd & gven Tear gt
e @ Jfgemr T & gt a@ e
et At g @ 1 dige P, eEmTR
areget, et areioT, Sgatte A OF
"t aterd aret & e arere? et geage

arers ard Taet et od e Ao At |

T afgemar & oot Paee ot sty
e Fat atere Ot 8 | 9 g @ arasg
W g A T Wt 3w 9Hw B agd

i
|

P Toem aiemr ast & e F S

g @ g &1 =iy 3 o 9 98
gt ¥ 2o Toet &t gt atgd atewr oad
wiTe g&t Teraret w2 welteer @ wigTg
At @ et T &, SEee a5
e Toan & 1 oot oY @ a9eT | avd-
Fur Pt @1 ot arerEr e P
Ty 21 7 Tew el 9T @ R S
It fefiom Peer & afes a8 wmrg
Paferdsr o't gemt &t ot srenr Teper e
¥, wuaT gt arg 7 @ qap ot P
7 @ maieae qiHade &t 99 71
Paerter 59 &1 Poen & @ =@ 9
AT AR B qH] [EAA I TS AT -
a & dme @t ogR &Y twrtew @1 &)
gHt qve @ aweu &t Tean @ wp Tatw
dw #2 @ Paofer fear 1 /o wwm
P et wr Y 6 Do ates gEre oft arer
fon e & gt m 9 T wwEATr w1
gedin & ot @nr ghn afen v At
aasaeT ®# gwn Ag Twar €1 gEe
gror &y Taef &t 7oy wewr & e T wa
IFT SHH d@ TER w2 FT HS? @i
gien awer g @ arawy g@wt Tewdt
Fr wgw & Paen Teum mar & 3R ave

@t 4 Pom Toar w1, gErose & oA =ieq
i

gt @ Wy G FOTe & Of, gg a9
ad gu 1% Te @ FTah qied &,
FACE Ft TgAT T & | W AW FEW,
tor qee & TF @0 T A @ &, 1%
Fha wig ot waw A g1 Fwwh
wst A @ g sgede § | 9t St
T ST &, I Tty et ik
gy e, et @ Tae wgt @i weret e
¥ gk g a1 ety et &) wEw
T a9g @ 1% Wl # U eEese @,
ST U A @ W7 qterd &, g9 SgATe
Tt Fl i FEd & | 98 Fg AT A
T &, @8 Wl B ow SEwge & | tow
ave @ TR =1 sreewe Atys &, wiwgA
¥ e & ar ol SEd A ST
drem & ol aw taa A Tewt ww
¥ gt ave & Tl gw g § et
Fg Frer T A &) g9 ave & FWAR
7 IA Teem f wEnTse @ 9T @iiEg)
o Tgw et Peam e &

g a3 B T o7 ¢ T wadd wm
# g AR TG G § | OF WE 0, ov
arE Aeaeat @1 tag araer Ten & ol
TEN WE AASART B qW AW
wataat & aw faer &, T w5t -
e & gy Paen ®, we e Teaw awg
we T &) gue 9g @ w1 TF g
gt | A 9 WO ot P EpE R,
FErg 1 AWYE @ G q tAem o
wzarer TR a @ v A 9
g @ 1% T we § & Ttwaw awd &
gt T e A iy i gw awe &
TE TEW T 1% OF o # @ e 7
TTe T T@n T4 &) v A ag
b5 g7 glid's a1 w@id &t qEas T8
ae & dbew & ot ww T duew

& derify Todd @ wfeg aeper & Pemr | wenrse A a @it A @ R gaete
f e aga gore, dor M o gatatrar | ot w@if B ovd o a9 T e



3735 States Reorganisation [ 21 DEC.

g1 gude N Wi F sadtaedt mine
¥ e dqw w3 fewam Wt
FEETAA @ st &t aEettdt e
mitht &1 gt g F gwdE & FT @A
& dgr A g &) Ao amo o
3 faof =t orewr w@w &1 g, A aEE
T €1 0% a9g 98 FaaE ¢ P gAa
w9t gERe o ¥ 9w T8 g
ooe gerga oot & Towat awe @ gl
ag 77T TF " wEwsg # Tred @ A
FFIATASH TS WY | Tg TSI AT
W AT FA F (W0 TRATCH A A
et &, agt wEasT g awa & At
wgFT weeR # Prer @ Torg sy
¥ gg arg 27 @ws F A ot &) s
TF QA A9 A4 o T | g g F
fram @ Paame Gentetasr wadde =t
AT g R o ok AT @ @ ersieew
] ? 7=t w aeigA f, a7t w afdlw
& It @ ofiw g w? gn o e awt @
g 3% T @ et B gy A o I«
TET F T A 9ES TEaw teertataa
e & At @ aw P ol e
THAT 7 we Y P qAAC H e IR
= Tt = P g wREtesw § )
ey welEa, T8 v gt @ f wwew
gt &1 fowr @t A werew @ gl o
& grwar g T Paamoft o et d=raan
st gt Pomeet P& g orerr faf w@d
@ Tatredt & gz Tawr St &, AT
e mrme o o B A S T wR A
Prereht ok gael die AR T A FAiTE
get Paf & o Tafoeed & oo o= &
AR ait TEd & ®tuet 1 & g wer-
atsgg a8 &) dar g F amE ot @
T wew # taiaed ) 99w @' |lw

Mr. DEPUTY CHAIRMAN: You
should not make any allegations
against persons who are not here.
Discuss the Report. We are not con-
cerned with the persons.
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afersr a1 gomr P T & ot @ @y
mr # P It Fewpww ofeew gEd
g g & Sud g s war & ag
TR YW Traew F ¥, a8 gu QA
7t & Toes?t awg & wogew ot =
@it @ we w ggw & gEd g
73 @1 T ¥ P e wgrtagy a? wi
TE I ®1 & 3@ e werta e
T § dter d@° ot Fwam P mEraf
= o # f a8 et wfifwr ofemr @
Paars o€t Pe=t wife T oivar 2 Pawrs
g=id wertaed & @i & f, dgw
v % Paas a7 mwim A off, gud
Paerw mEItae &1 @ig Wi agt o 1
o<t & P% 2@ gHo amo o Tuie F
%3 #ad g8 § ot @it awt omee
& ok Tow@ T ¥R WS &1 THo amo
o Peile® N P wf adaeht =7 &
huie & guwt @9 agn) w1 adwe @
WW#WOWOE‘?O%W%
aiaeta R oft P 5wt amfes & 7 Do
WG IAH HeEr ®e & 7 Taawr 9 g9
araz ot €% ¢ wled @ o wmat Wt
ET AFT @ W gHEA § FEIAQ AT
i @ agw wH &t dgm 8 Paaty
P mn, A & Paen e mam A
ot ¢F ¥ 9ut w P @it S entewma
w1 g Tegre wg¥ Pwar war &

Surr H. C. DASAPPA: What is
wrong with that?

st gwo do Fymm: AT Fp off A
g 8 @ Fles T a9 @ PaEams
T g dtew Papf ot mewrg & ooy
rad F  aoE IeEtd & 9T om
qiw T T W IS we a9 8w
# g ot P 39 g @ ar T

7w ae @ o I TR 1% 4 NER
gaenr W e @t o @A AAtew

27 o1, sataw w@o amo o A @@ @t
whwr 7@ & T8 Yawwe Tow € war
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' # gywtewr AT @ gt & oo wn

[sf woro o Farga]

A g Patee amw 4 a8 aoer B
g‘aaa*‘r;q—urﬁaffﬁ"% g% ¥ @ |
drifeee Adtadt ot & 1 AR wns F
©Af arr Pw gEst Fiw @ drdlew @<
Pt gl & afes 2 & e T dddfew
At oo gk #1 eeT & gt &)
W @ T W ateet A A ae @
s f wawr P gt man ) gt wwe
@ dera v ft Powree @ mar gEd @@
7et gt & ow, aiwew &, @t Sl
T TR AR SO A aterar ot v
gYR &7 FA FiF TEA T FAar 9T )
g% el A At e W g @
arreg W Eme 1 Yoo gom ) S At
ditfere dF@ @ ot gww Poree
T | W AERTG AR A A e oft
dittew ATt # a7 = &, A
f gt 7g 7 awwr § Tw e Tog
w3 Patesw 7@t & afes dqre @
ag @ tateww &1 dfer gdo amo dto
dag amed gu A Pw om
ddttere ddfadt dar we+t A aldt &,
@ we U aEnT T §) s awe
¢ % S ot g S, Aey e gt
T, FACH AT g TF I anHwAE
HEI g ArE, AET AW g & A
W 3 =it fegmm @ oo &
wfewr A &1 get awg & g
wEwsy f o wEn w @,
P & arent gt o @t = enfew
A A &) @ 2 a7 gmE £
tFraTe W Fw B ogE e
als feream weawm g AR qwE
g1 TR U Wies AW w5 a5 o
w2 I it arEeER Ft Ftae | 0w
W e A e At o T
wreT B TR §HT H Fg 0| Fg T8
® R AT T2 GME W TE d [T
wrT o aver § OF gAtAT AR & @y
F gyelewt qgar W Al grEvR B AT

| @ o) wEmEne &1 OTAeaw ot |1 TR
e & T 987 #1 @ " g7 e
§ ot gt # Tegww wven ¥ 99
g @ maw & ot gHWo amo do B
@ # ot wag g e & Pw 9y A
R aren wew & gatay gEwt g @
e e &t T g oo ol AN
TET1 39 avg & AT w1 AT @ E T
fm fogles @ 7w gt 3 T
ditfew ddtadt @ =T W T A
Py Smar, ereE s wEwne @1 i et
g at g w wren & Po qu! Eww @ @
Y Tear Qe | oFtE F §i | oAEne
Fi(E st 4 F@r T Agwng wmOq@
T T & G ST AT A AT T
R 2 wwr Po W, T, o A @
WY AET TR A WERTS QO UE W
A s ) Pow @ve @ P o gutew o
oY gystent W gF & vw @ IR
Stgse wrTr W § At foe guE Wt
v 4 5 sitww 7 ot ¥ e v
d wiw ater wid A @ e aet &
% orm gt AT wETT gF W @
& ot s’ quwt 7 A aeh Fwts g
AT g, W AWiew g | ggr w1
Fw g2 Fie &7 Mooy ma At g
& wrer ger & 1 e Aiteww SR
FAR o Prateqm ot a2 achw & 1 @t
W g o e, 7 e @ e aed
e Topar S 1 @ @ ARt AnTe
FNPw swag @ T T & | A
2 a4 gt & o o gwd ey a2
T ey @t ot Tewr wrw  ave
ﬁmmﬁﬁhﬁ?lﬁWOWO#}o
Tl & arer & P oo it ot wlE ¥
@l P Prer a7 &, 7z o @mr o
CUSIE

Fq todw eferet Axt # @ P g
# e @it @t aled wF Tem,
TStaal @ m A, at It S @
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TR A Aol FEWMTE @ TF
gin Profe & olt wew @ d FE T |
gt #1 aeg @ g@ Taofr @ 9 @ o
T s =ER 1 #F gy FEeN Te o
F wg o A #) #° agly @
W d omE Tawm AwW &
AAIE qET HERISEET a9 I@ I A
e o 9 Yergme @ qratat @ e
g It waElt # awvw @ Peat @
T W Al O W gEd A FEES
Toer & e @e & @ R dte s
ars(z Hf sET e s A o g
WaRe so Teas woew w ghgoia
“Fiaw smei 1 gw qaeie @ fawledt &
TET TF qEE AW F A0S W owew M)
Yo o 1 1z B B A s W R
gar gt w37 Pw AP aster o el
gt & gutan ssiyr qwaw & 4 @@
I | THo o dlo el & gw AW #t
Tt foar & 6 g’ 9w mene @
Yewr gon & s mr @ Teww &
oz 1 wirw wEre @ PR @ dfer
§us arwg o {fw At qat St owg
Fgat & P& qef g7 wow wvd A @

Mr. DEPUTY CHAIRMAN:
have only three minutes more.

st g0 o TR
TH HETSR § e T T sy | A o
FEW T 77 ¢t w1 awe T o g
P wgrese & vt &t oo Pem owmw
YTAEERT Ft qAtET § o8 a9y ghn T
Foag & AT AT B o @ WY IR
qraTd O ST orER TN | @veT #° o
F&mM % awg’ a F=m, wEre 1 S
W oF 75 arew Yo ww, W o o=
=t 9w, #tE it oF swEm @
geeA & St @El Paw woawd eny
R @ g e B gu & @ Pee
Yo mag gaw @t W T & v

You
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MR T FAT AE GHT 7 ST AW AGT
ghm | T # W Ao T e
et o't apewtea 3 wyE wEwe

-} whT @t o wer T we wEn @

Porerer g | Pow ave wer @ Twd
Pt o ved A Tad Wk @ o @
Pt are @ o 7 g &« arae
gur A alt @ g@r qES & vt awg @
TET F AT W v@ 9 ¥4 @y @ ot
FT I AN T2 qFHA 1

TF iz @E W AT AqATeR tEAr T
g% fawiad & d° o3 o F®W

@ Mt @ AT Tad & | gl ave
g o o oug FvA ard & 4
wd e & It e @ Tewm e
S | e ot awe oot At & P
Tt armg Pear W | a5 A vEe
@ 928 & ¥ w0 AFEE g g9
Woﬂﬂo%ﬁoﬁ'ﬁfflﬁm@m
# | % oremar & st dataieat 3 ff
gaemar § P a8t @ geetd aae 9w 9,
TR FW ATHT X AT wR S o
T § WO w1 ®iaed ' IS Ted
mﬁmﬁwmwﬁm v g
st & 1

MRr. DEPUTY CHAIRMAN: Yes,
that will do. Please finish now.

st g0 Mo FyE W awe & @
qidardes & adiw seIn P AR @
TEriaat @ Peww weat & At 9w
e st mak ¢ mas I
fomr # ¢ Sw=t sie § 1 A etaew
at ghwar & Tt ot zom® & o @fwew
T g7 & ot aEt & oo @ Toewr d
gwl ateew @ @iF gEE et
TEET | gEo o Wo W Traie & R
ST FFIAA W qER wnw @1 g &

i
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(R g0 o Farger]
ate @ mar & T gl Awew g
# 2 2 3w tad ¥ gl vt T
1 &, gutag @ 787 gmewr M5 9w @
vt @ | Fat goen g & ) g A
arr A4 gt fiw et 5t avw aasat P
e oE......

Mg, DEPUTY CHAIRMAN: No,
no, Please sit down. Your time is
over. I am calling Mr. Dasappa.

ft oo do fHE : A Foft v A
do & P’ g% A9 e v e g

Mgr. DEPUTY CHAIRMAN: You
leave it to your other friends.

st g0 o gagw : A° g W A
& P% Paw Paamer oy @ wfgy, @@
o deer &1 oHaHe & &g oad
e At ¥ 1 3us oy o de @
T3 AT i FAles @t tear v # ag
Ay &t et fear wrn wteg

Surr H. C. DASAPPA: Mr. Deputy
Chairman, I am grateful to you for
having called upon me to participate
in this historic debate. Let me at
the outset, Sir, express my gratitude
to the hon. the Home Minister for
creating a very fine atmosphere for
the whole debate. He struck a note
which, I am sure, has found an echo
in the hearts of every Member of
this House and I am confident that
has largely contributed to the debate
that has been going on here in such
a very dignified manner.

Sir, let me get into the subject at
once and say that I join the rest of
the hon. Members in expressing my
great appreciation of the devoted and
patriotic labours of the S.R.C. The
fact that they have had to shoulder
a very great burden and the fact that
they have performed the task with
such a tremendous amount of labour
and with not a little amount of suc-
cess, however, does not mean that
every Member should agree wih
every recommendation. It is true

that they have taken an objective
view of the whole situation in tne
land and they can claim to know
more than any single individual as
regards the whole of the country. but
may I be pardoned if I were to say
that so far as the particular areas are
concerned, the hon. Members here
can also lay claim to know the cir-
cumstances, the problems and the
difficulties that beset us in the matter
of reorganisation of that particular
area. Sir, it looks to me on a general
appreciation of the situation that
those who stand to benefit by these
proposals and those who have not
been affected in the least and whose
status quo has been maintaimmed are
unanimous in applauding - the pro-
posals but those who do not so feel,
those who feel that some sort of in-
justice has been done to the parti-
cular area, which concerns them, they
do feel honestly that the S.R.C. does
not deserve unqualified support.
This, Sir, is a most natural feeling,
and I do not think either the Goverr-
ment or the learned Members of the
SR.C., should entertair {he feeling
that we are unnecessarily critical or
that we are not doing sufficient justice
to them.

Sir, this problem was no doubt beset
with a considerable amount of diffi-
culty and I would just quote one or
iwo sentences from the J.V.P. Repori
which brings out this point very
clearly. This is what they say: “What-
ever +he origin of these Provinces and
however artificial they may have been,
a century or so of political, adminis
trative and to some extent economic
unity in each of the existing provi-
sional areas had produced a stability
and a certain tradition and any
change in this would naturally have
an upsetting effect. It would have
certain  far-reaching consequences,
political, economic, financial and
administrative” and if linguistic divi-
sions are made ‘immediately conflict
will. arise and passions will be
aroused”. And so they laid it aside,
not for all time to come, and there-
fore I feel that one should not ex-
press any surprise if he sees a certain
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amount of passion being exhibited
here and there, but, by and large, it
must be admitted that the vast changes
proposed have evoked on the whole a
very favourable response from the
people,

One of the things, Sir, which has
been considered by the SR.C, and on
which I find it difficult to agree is
with regard to the size of the States.
They have given a whole Chapter or
a sub-chapter on this question of
States, whether they should be small
or big, and paragraph 212 deals with
the question. I would like to read just
one sentence in that paragraph: “A
small State, it is claimed, may be able
to administer its area intensively and
to promote social welfare measures
much more effectively than a large
State.” Now this question whether a
State should be large or whether a
State should be small has nothing
whatsoever to do with the question of
the fundamental unity, integrity or
solidarity of the country. I for my
part can never associate the question
of the division of the Provinces with
the idea of harming the stability or
unity of the country. Sir, the {onsti-
tution of India has been such that
there are much fewer powers left with
the units than with the Ceniwre and 1:
do not want to elaborate that point,
It is a point which is very well known,
and therefore it does not matter how
we divide or reorganise the Stales; it
is not going to affect the stability and
the strength of the country. If any-
thing, having very large States and
having something like a Prussian
hegemony might harm the stability
and the unity of the State, but cer-
tainly not the smaller States.

1 would also like to refer to another
point, namely this that at the time
article 3 and Schedule III-A were
under consideration in the Consti-
tuent Assembly, they envisaged not a
reduction of the number of seats in the
Council of States, but an increase in
the number of seats. This is what they
say when the question came up before
the Constituent Assembly. When allot-
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ting seats to the Rajya Sabha the
arrangement was that one seat should
be allotted to every million up to five
millions, and thereafter one seat for
every additional two millions. Thus
the total worked out to be 205. Of
course there were the twelve nomi-
nations by the President with the
result that there were 217 seats. Why
they did so is explained here. This is
what Mr. T. T. Krishnamachari says:
“I would like to say why this is neces-
sary because we could have adopted
a different scheme even though it may
be in contravention of the recommen- -
dations of the Union Constitution Com-
mittee” on which of course Pandit
Jawaharlal Nehru and others were
present.

“It may be, as honourable members
of the House will understand that
there is a further splitting up of the
units in Part I. If that will be the
case, the number will naturally be
increased because by every splitting
up of the units, the commitments wi
increase by at least flve”. So having
fixed the maximum at 250, they have
only provided for 205 plus 12 seats so
that if there were to be a further
splitting up of provinces then there
will be an increase proportionately.
That is one of the things which 1
thought I should place before the
House when pleading for smaller
States.

The second point is this. After all.
[ come from Mpysore and you know
very well how it is functioning. When
we are thinking of a Socialistic State.
of a Welfare State, I feel the larger
the number of States and smaller the
States the better it is for us because
every part of the State—outlying and
far flung areas of the State—can have
full attention by the Administration.

Sir, may I know how much time 1
have?

Mr. DEPUTY CHAIRMAN: You
have to close at 3-30.

Srrt H. C. DASAPPA: That is, ten
minutes more
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Mr. DEPUTY CHAIRMAN: To be |
exact, eight minutes.

Sur1 H. C. DASAPPA: Sir, 1 do not
want to elaborate this point. I only
say that you compare the progress
made by the progressive States—both
the smaller and the bigger States and
you will find that in the smaller States
like Travancore-Cochin or Mysore or
Coorg, every part of the State, every
village has received specific attention
and has been looked after well. I am
not casting any aspersion on the work-
ing of the bigger States Sir, by mbay
is acknowledged to be one of the most
efficiently managed States and yet our
Karnataka friends feel that they have
not had their due share obviously be-
cause they were far-flung from the
headquarters. That is one of the
reasons why there is a very pronounc-
ed section in Mysore in favour of a
small State—I do not say it is in a
majority because both in the legis-
lature and in the P.CC. the vote has
been in favour of United Karnataka.
But what is required is goodwill which
was referred to by the hon. Prime
Minister in his speech this noon. He
laid very great emphasis on goodwill
and said that any State, whether big
or small, this way or that way, must
have the goodwill of all sections of
1ts people. What I am saying is that
thig idea of a small State is one which
has attracted the attention of people
in Mysore and they feel that even if
there are two States it will not go
against the unilingual objective. Each
State can work out its own salvation.

Turther, I must say that the SR.C
having laid down a proposition in
favour of bigger States has also recom-
mended the formation of a second
Telugu and a second Maharashtra
State in Telangana and Vidarbha
This fact has also created trouble in
places like Mysore They ask a very
simple question If, you can have
Telangana and Vidarbha why not here
also? Sir, 1 will read out just a sen-
tence from the report:

“The creation of Vishalandhra is

an ideal tc which numerous Indivi-
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duals and public bodies, both In
Andhra and T->langana, have been
passionately attached over a long
period of time, and unless there are
strong reasons to the contrary, this
sentiment is entitled to considera-
tion.”

About Telangana they say:

“Telangana claims to be progres-
sive and from an administrative
point of view, unification, it is con-
tended, is not likely to confer any
benefits on this area. ...... Telang-
ana fea? that the claims of this area

may not receive adequate con-
sideration in Vishalanahra... ”
and so on.

Likewise with regard to Vidarbha alse
identical sentiments have been ex-
pressed. Now, I say either you adopt
one policy; either include Vidaivhe ir
bigger Maharashtra and Telangana in
Andhra, or you mete out the same
treatment to the other area, that is,
Karnataka also. If you are going to
have two States there, have two States
of Karnataka also. There is no reason
why it should not be done. And I
must say that in this matter it is not
as if all patriotism is on one side and
the others are unpatriotic, After all
we belong to the same country and 1
ask, why should we think of larger
States? Where was Mahatma Gandhi
born? He was born in the small Indian
State of Porbandhar and he liberated
India. I can quote any number of
instances like this. So it is not neces-
sary that a State should be a very
large unit. Having said that much, I
wish to say that if it becomes absolu-
tely necessary and inevitable that there
should be a united Karnataka, then it
must be ushered in in very favour-
able circumstances.

Now, I would just like to answer
one or two points raised by my friend
Dr Subbarayzn. He spoke of all-India
Services. Already the States are com-
pared with District Boards They are
shorn of all their powers. Why is it,
in addition to the T AS. and I1PS,
you want all the other Services also
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t0 be centralised? Why does he want
an Indian Engineering Service, Indian
Agricultural Service, Indian Electrical
Engineering Service. Indian Mechani-
cal Engineering Service why does he
want all such services to be recruited
by the Union Public Service Commis-
sion? It would have been far better
and more honest on the part of my
triend to have pleaded for the elimi-
nation of all the States and for having
a unitary State. That is all that I wish
40 say on that.

Then I come to another point. They
say that the criteria for having parts
of other States into a new State are
geographical contiguity, administrative
convenience and the wishes of the
people. I ask every hon. Member here
if these testg are fulfilled in a parti-
cular case, would it not be fair and
reasonable that that area should be
merged with the State they want to
join? Judged from this point of view,
1 wish to refer to a few placesg in this
connection which should go into the
Kannada State. Not that Mysore or
Karnataka wants to grab even an inch
of land. But if language, wishes of the
people, geographical contiguity and
administrative convenience all go to
favour it, I ask who should be there
to oppose it? Judged from that point
of view Kasaragod--34 out of 36 Pan-
chayats want this—should go to
Karnataka. Likewise, Madakisira, It
is virtually an enclave. It is 1like
Munagala in Telangana. The S.R.C.
has recommended that Munagala
should go into Telangana.

Sir, I do not want to speak on
Bellary because I see nobody here who
is opposed to the retention of Bellary
by Mysore. We know that the Andhras
at no time laid any claim to Bellary.
When the S.R.C. was investigating,
the Mysore Government or the Mysore
public were never informed of the fact
that Bellary was being claimed by
those friends but today we find.....

(Interruptions.)

Mr. DEPUTY CHAIRMAN: Order,
order

o
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SHR1 H, C. DASAPPA: 1 can quote
the Chief Minister here but I have no
time.

SHRI M. GOVINDA REDDY (My-
sore): The Andhra leaders themselves
suggested that this should belong to
Karnataka.

SHrt H. C. DASAPPA: Sir, it is so
obvious. And if you permit me I
would quote from a letter of Panditii.
This is what the Prime Minister said
to Gadalingappa on 5th August 1953:

“In reply to your telegram dated
5th. August 1953 to the Prime Minis-
ter I am to say that there is no
question of Government going back
or changing the decision already
reached in regard to Bellary Taluk.
The Government came to this deci-
sion after full consideration and will
abide by it. In any case Governmer.t
do not change their decision be-
cause of fasts and other similar
activities.”

(Interruptions.)

SHRI K. SURYANARAYANA
¢(Andhra): Was this after the S.R.C.
report or before that?

Surr H., C. DASAPPA: If time is
taken away by the interruptions of
hon. Members, I cannot help it.....

MR. DEPUTY CHAIRMAN Please
wind up.

Sur1 H. C. DASAPPA: In any case,
they say Government do not change
their decision because of fasts and
similar things. Likewise in Talwadi,
that is a portion of the taluk of Coim-
batore which had formed part of
Kollegal originally and is now taken
out of it. Ninety per cent. there are
Kannadigas and they all wish to join
Karnataka. Likewise also is the case
with regard to Hosur. I do not want
to take Hosur or Madakisira or Shola-
pur south or Akalakote. The point I
say is if it satisfies all these things,
why should anybody object? There-
fore, I feel that these parts, which I
have mentjoned, should go to Karna-
taka.
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»

[Shri H. C. Dasappa.}
And there lsg only one other thing
which I wish to say........

MR. DEPUTY CHAIRMAN: No, no.
Please pass it on to Mr. Govinda
Reddy and he will continue your
speech.

sHrt H. C. DASAPPA: 1 am glad
the hon. Home Minister said with
reference to Karnataka it may be
enlarged Mysore. So, what I say is
the name could well be retained as
Mysore and that will at least go to
partially mitigate whatever other feel-
ings they may entertain.

Surt B. K. P. SINHA: Mr. Deputy
Chairman, after the great advocacy
of an extremely poor ease by my hon,
friend, Shri Biswanath Das, and the
two Surendras in the Opposition, I

start with a handicap and a tempta- -

tion. The handicap of eloquence I
cannot get over, but I propose to curb
my temptation. I do not propose to
reply to their arguments because our
case in respect of Singhbhum, Serai-
kella and Kharsawan is so water-
tight that it needs no refutation. It
is ours, it has been ours and the
Commission has recommended that it
will remain ours. The hon. Shri
Biswanath Das started with encomiums
to the Commission, but he ended by
giving them some very hard knocks.
This Report is a human document.
Like all human documents it needs
deep scrutiny. The responsibility of
this House in a matter of this nature
is rather grave, We sit here as re-
' presentatives of the States and where
the fate of the States is concerned, 1t
is for us to write finis, to pronounce
the final judgment. I hope hon.
Members will bear this in mind and
give considereq thought to the recom-
mendations of the Commission. The
principles that the Commission has
enunciated are, in my opinion; unex-
ceptionable, but the application of
those principles, in some cases, has
been faulty and faultering. Kishan-
ganj and Manbhum, the two areas of
Biha . that are proposed to be trans.

e

ferred to Bengal are cases in point
Before dealing in detail with the cases
of these areas, I would draw the atten-
tion of this House to a principle enun-
ciated at page 56 of the Report:-—

“No change should be made other-
wise than for compelling reasons.”

I will ask the hon. Members of this
House to keep this principle in mind
and then judge whether, in recom-
mending the transfer of these areas,
this principle has not been respected
more in the breach than in the obser-
vance,

Coming to the case of Kishanganj
first, Bengal based its claim on lin-
guistic considerations. The Commis-
sion came to the conclusion that argu-
ments based on linguistic considera-

tions were far from conclusive. Is
this statement correct? With very
great respect, no. There are
observations in the Report itself

which prove conclusively that linguistic
considerations far from being incon-
clusive are conclusive, and conclusive
in our favour, Sir, the Commission
observes that the language of that
area is written in Kaithi script. They
describe Kaithi script as allied to
Hindi. With very great respect I
must say that this script is not an in-
dependent script. The alphabet is the
same as Devanagri, the characters are
the same as Devanagri, the grammar
is the same, the verb Iis the
same, the gender 1is the same.
This script derives its name from a
particular caste, the caste of Kayas-
thas who have served as scribes for
centuries in northern India. In the
interests of expeditious writing they
eliminated the lines over the letters
and Dirgha Matras; there is the ab-
sence of Dirgha Matras and over-
letter lines. These are the only two
factors which distinguish Kaithi from
Devanagri proper. Therefore, this
observation of the Commission that
this Kaithi script is allied to Hindli,
with great respect to them, is not cor-
rect. Kaithi is nothing but a sort of
Hindi shorthand. Kaithi is prevalent
not only in that area. Kaithi is pre-
valent throughout Bihar and 1 am sure
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¢chroughout the eastern regions ot U.P.
Wherever we have Devanagri, for
popular use you have the Kaithi
srript.

Sir, I come next to the question of
the population. Let us take the lan-
guage of the area from the criterion,
from the standpoint of the population
of that area. It is admitted that Mus-
lims are far more than eighty per cent.
of the population of that area. The
Commission has recognised that they
have a distinctive language. That
language is Urdu. And in view of
this recognition the Commission have
recommended that Urdu should occupy
a special position in the educational
and official spheres in this area when
1t is transferred to Bengal, Sir, there
is no distinction between Urdu and
Hindi. I can assure you that as spoken
in the rural areas they are one., This
reality that Urdu and Hindi are the
two currents of the same stream was
recognised by the Father of the Nation
who put a special emphasis on Hind-
ustani which embraces in its popular
aspect both Hindi and Urdu. Be that
as it may. Whether Urdu and Hindi
are same or similar, leave that ques-
tion apart. This is clear and it has
been admitteq by the Commission
that the language of near about ninety
per cent. of the population of this
territory is Urdu and Urdu is entire-
ly distinct from Bengali. Urdu has
nothing to do with Bengali and, there-
fore. on the basis of language the
status quo should have been main-
tained. And this difference of language
distinguishes the Muslims of this area
from the Muslims of Bengal. The
Muslims of Bengal are all Bengali-
‘speaking; the Muslims of this area are
Urdu-speaking. Would it be proper then
to transfer this area and its popula-
tion to a territory where a different
race rules and where a different langu-
age is spoken? These Muslims, it is
only for the last few hundred years
that they haq been at the borders.
There is a history behind this. They
are known as Abadis. Abadi is
nothing but an abbreviated form of
Shershahabadi. Sher Shah, when he
became emperor of India, was faced

;
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with depredations in his territory
from the territories of the Sultans
and Nawabs of Bengal. At the back
of those depredations were mainly the
Muslims of Bengal. It was to protect

the territory of the Imperial Delhi
or Bihar that physically thousands
of people who were living then in

Bihar and eastern UP. were trans-
ported to those border areas—the bor-
der between Bengal and what was the
then Bihar or the Indian Union—and
there they were settled. These people-
are genuine Biharis or U. P. people.
Their language has been distinct,
their associations have been entirely
with the people of Bihar. Rather for
the last four hundred years they
have served as the sentinels of Bihar
against the depredations of Bengal,
There has been a bitter fight betweenr
these people and the Muslimg of
Bengal for four hundred years. We
do not want to deal with this question:
from the point of view of community,
religion or caste. Here is a people who-

are distinct from the Bengali Mus-
lims, who have been on terms of
enmity with them for the last four

hundreq years. Is it then proper to
throw them in the same hotchpotch
as the Muslims of Bengal or the
Bengali population?

The Commission has recognised the
wishes of the people as an important
element in the formation of a State.
This principle was recognised by the
Motilal Nehru Report, by the Dar
Commission and by the J.V.P, Report,
and this Commission has set its seal
to it. This principle has been subject
to only one qualification, i.e.. that no
conglomeration of people, if other
considerations do not warrant, can
have a separate State of their own,
on their mere desire. The people of
Kishenganj do not want a separate
State. They simply want to remain
part of a State of which they have
been a part for -centuries, They
want to remain part of a State which
satisfies all the criteria of statehood
laid down by the Commission itself.

I can understand the qualification
so far as the formation of a separate
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.or mdependent State or province is }
.concerned. But this qualification was |
developed for a particular purpose,
for a particular class of case, for a
partieular category. Is it proper then
to project this qualification, to a
question of an entirely different kind.
I submit that it is not proper.

The Commission has recognised that
the wishes of the people are an im-
portant element to be considered in
a democracy. What are the wishes
and desires of the people or their
fears and apprehensions are laid down

An some detail in paragraph 653 of the
Report of the Commission itself. It is
<lear that these people want to
remain with Bihar. Then the strong-
est argument for this transfer has
been that it will facilitate com-
munication between the two parts.
The resources of our Constitution are
not limited in this respect. There are
geveral articles in Part XIII of the
Constitution and the power is given
to the Union by item 23 of the Union
List to make communication easy
between various parts of the country
including the two parts of the same
State or two provinces. Why should
not this Parliament of India take re-
course to those powers and facilitate
communication between the two parts
of Bengal? That can easily be done.

It has been recognised by the Com-
mission itself on pages 175—paragraph
646 and they say, “It may be possible,
as the Bihar Government has con-
tended, to mitigate these diffculties
within the existing constitutional and
administrative  framework.” They
recognise that the Constitution pro-
vides adequate remedies for the diffi-
culties from which Bengal suffers
Still, while they lay down that with-
gut amry compelling reason no change
shall be made, a change is made. It
is for this House to judge whether
this change is in consonance with
the principles that they have them-
selves laid downm.

I am conscious of the demands of
national security as much as my hon.

friend from Orissa. That is a bordex
region—on the border of two inde-
pendent countries, India and Pakis-
tan. Would it be proper to have on
that region—on that border—a popu-
lation which suflers from a sense of
grievance and frustration? Their grie-
vances may have projections in spheres
which may, I apprehend, be subver-
sive to the nation itself.

Ax Hon, MEMBER: They are work-
ing for Bihar,

SHurr B. K. P, SINHA: Leave
them. They were the sentinels of Sher
Shah, Read the whole history.

Sir, I urge that the demands of
national security require that this
area should remain a part of Bihar
and not be transferred to a province
where these people will not feel at
home because when people are frus-
trated, their mind works in peculiar
Ways .and it may manifest itself in
many ways which may be subversive
of the national security.

Coming to Manbhum Sadar, lngu.
istic considerations have weighed, to
a great extent, with the Commission,
They stress the fact that the Bengali-
speaking population according to the
1951 census 1is 55 per cent. Bilingua-
lism is inevitable in border regions.
The percentage of people speaking
different languages always vary in
the border regions. In view of this
fact, it was enunciated by the Dar
Commission that only when the people
Speaking one language in an area
form more than 70 per cent of the
bopulation in that area, then that area
will go into that unit where that
language is the main language. This
Principle was enunciated by the Dar
Commission. And this Commission
set its seal on that principle. Accord-
ing to them, the figure of Bengali-
SPeaking population is 55 per cent. It
falls short of the standard laid down
by them by 15 per cent. Still, this
areg is proposed to be transferred to
Bengal. How was this 55 per cent.
achieved? That is a very sua and
sorrowful story of the suppression of
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a backward and docile people by a
people more advanced and virile. We
-were, along with Assamese and Oriyas,
for a large number of years, ruled
from Calcutta. Bengali people receiv-
ed the benefits of education before
others could get it. The result was
that all these areas were full of Ben-
gali Officers, Bengali professional
men, school masters, etc.

And they saw to it that 'the language
of the people was suppressed in this
area. Sir, I am simply quoting a small
report written in 1915. At that time,
there was no popular Government in
Bihar, no association of the represen-
tatives of the people with government.
It was an aiien Government and the
report could not be partial towards
Hindi and prejudicial towards Bengali.
Here is what Mr. Hignell, Deputy
Commissioner of Manbhum, writes:

“The Hon'ble Revd. Dr. Campbell
informs me that when he first came
to the Sub-Division (I believe some
35 or 36 years ago) all pleaders and
Mukhtears addressing the sub-divi-
sional Courts, spoke in Urdu or
Hindi. At the end of 1912, there
was not a single Hindi-speaking
Pleader or Mukhtear practising at
Dhanbad.... All the educational
officers from the Deputy Inspector
of schools downwards, Sub-Inspec-
tors and Inspecting Pandits were
Bengalis, This is not surprising but
it is significant that even in the
Topochanchi thana, adjoining the
Hazaribagh distriet, where the last
census shows some 73 per cent. of
the population to be Hindi-speaking
there was not a single school, in
which Hindi was taught or used as
the medium of instruction.

“Bengali has been imported into
this district by the swarms of Ben-
gali pleaders, Mukhtears, Managers,
Tahsildars ang clerks, whg have
been installed here in the absence
of the local edudated class........ .

“The truth is that the Bengali
pection of the population has mono-
volised the advantages of education

and the school teachers are all
Bengalis who impose their alien
language on the population.”

There is testimony after testimony
to show how this 55 per cent. has been
achieved. S Lo

I will just take only a minute or
two, Language and culture often go
together and when there is some
divorce between language and culture,
the linguistic principle, to the extent

of that divorce loses its force or
validity. Is there that identity
between the linguistic principle and

cultura] principle in this area? With
great respect, I say, ‘No’.
The castes who- inhabit this area

are mostly Biharis. namely Kurmis,
Goalas, Maithils, the castes which you
do not find in Bengal. These castes
form 70 per cent. of the population of
this area

Mr, DEPUTY CHAIRMAN: That
is all, Mr. Sinha.

Sur; B.' K. P. SINHA:
hardly two minutes more.

1 wil]l take

There are two schools of Hindu Law
in India—the Dayabhaga and the
Mitakshara. Mitakshara is followed
throughout India, Dayabhaga is
followed only in Bengal. The popu-
lation of this area is governed by the
Mitakshara school of Hindu law, not
by the Dayabhaga school of Hindu
law, This is a clear indication to
show that they are not part and
parcel of Bengali race or Bengzali
people, The customs and wmanners
that they follow are the same as that
in Bihar. Bengalis have distinctive
surnames. for example Chatterjee,
Mookerjee, Ghosh, Bose and so on

In a population of 8 lakhs at one
estimation the Bengalis are 25,000,
and at the highest estimation they ars
50,000. The genuine Bengalis,
Bengalis really by race, constitute
only 1/16th of the population.
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MR, DEPUTY CHAIRMAN: No
more, Kakasaheb Kalelkar,

KaxasaHes KALELKAR (Nomi-
nated): Sir, considering all the
viewpoints placed before the country,
the safest thing would be to support
the recommendations of the SR.C. as
Jiey are. After the report is
implemented, you could have some
poundary Commissions here and there
te effect small changes.

But this does not mean that [
approve of the principles accepted by
the S R.C. report.

The various provinces of India were
formed either by the Pathans, the
Bahmani kings or the Moghuls and
later by the English people. So the
provinces establisheq by these people
were for administrative convenience
only of the rulers.

I am for having very small States.
When Mahatma Gandhi ehampioned
the cause of linguistic provinces, let us
remember that he wanted linguistic
provinces a2nd not linguistic States.
There is a world of difference
between provinces and States. States
have greater autonomy with a politi-
cal consciousness of separate indivi-
duality whereas provinces are merely
administrative units. What we really
want is administrative units based on
language. Therefore, I think, it is
not a good plea that all people speak-
ing one language should somehow be
brought under one common State.
People speaking one language can be
divided into two, three or even more
States. For once, I think, Dr.
Ambedkar was right in saying “if we
have small States in India, there will
be more people trained to constructive
leadership and administration, the
backward people would have more
chance of training themselves in
administration”. 8o I am for having
nearly 40 or more States.

But, today, I am for accepting the
report as it is. Considering the
oresent situation, se far as Bombay
is concerned, I am for the bilingual
State as recommended by the SR.C.

For a long time I was an advocate
of having Bombay as a separate State,
but then with what logic can we say
that Bombay shall be the only State
which shall be a city State. What
about Madras, Calcutta. Kanpur and.

Ahmedabad? The question of
hinterland for a city State is
important. If you want to give a

hinterland for Bombay, do you know
what the natural hinterland to
Bombay is? It is a multilingual
strip of land in maritime westernor
province of India where five languages
are spoken—Gujerati, Marathi, Kon-
kani, Kannada and Tulu ie., {rom
Broach to Manglore or Nileshwar.
So that is the region which is the
natural hinterland of Bombay. If you
have a separate maritime province of
India on the western coast, Bombay
could be the capital of that strip
known as Konkan area.

If you make Bombay a second
capital of India that is a duferent
story altogether. That could justi-
fiably be done. Perhaps Bombay's
contribution to the cause of Swaraj
and the well-being of the whole
country justifies its being elevated to
the position of a second capital of
India. If we do that, that would be
quite all right.

I know, during the last few months
passions have risen very high and my
friends of Maharashtra are fond of
saying that the idea of a bilingual
state is dead and buried deep. I
would say that their passiong are of a
very short period—few months or few
vears—and ought not to weigh with
us. We are thinking of the perma-
nent well-being of the people.
Therefore, I would still plead for
having bilingual Bombay State as
suggested by the S.R.C. report.

The Maharashtrians and Gujaratis
have learned to work together,
during British rule also we worked
together. In early days of British
rule Maharashtrians organiseq practi-
cally the whole educational machinery
of Gujarat and also ot Sind. In Sind
the word ‘Godbole’ is used for, Arith-
metic. A Mahaerashtrian. Godbole.
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went to Sind and wrote a book on
Arithmetic, Today a Sindhi student
says, “I have got so many marks in
‘Godbole”. So, the Maharashtrians

had gone to Sind and Guijarat for
organising the education machinery
there.

If you go back to the ancient history,
you will find that Guijarati kings
ruled over Maharashtra and Maha-
rashtrians ruled over Gujarat. Our
-destinies are thrown together.
Culturally and educationally, we are
son the same level. I believe that no
language in India has a separate
«culture, If you remove the varicus
-terminologies, the residue is the same
throughout India. We should not
accept the plea that each language
or literature has a separate culture.
The. whole of India has got
one culture. So far as the culture is
.concerned, we have assimilated from
all fronts and we have got a common

«culture of India,

In spite of that, if we are not able
<0 agree why not allow Pt. Jawaharlal
Nehru, who is a true well wisher of
each and every Indian in the country,
to give his award. During the days
of partition we could entrust our
destinies to the hands of a Britisher,
Radcliffe, why not leave it now in the
‘hands of the best amongst us. There
fore, I would plead with my
Maharashtrian and Gujarati friends
that they should in " large numbers
issue a statement that whatever our
feelings, we leave everything in the
hands of Jawaharlal Nehru, and
whatever he decides, we shall accept
it cheerfully and implement it loyally.
1 think that is the solution left with
us.

So far as my knowledge of Assem
is concerned, I think separation of
N.EF.A. completely would not be a
right thing. Today the Assamese
people and the N.EF.A. people may
not ne able to see eye to eye with
each other, but God has made them
permanent neighbours and elernal
neighbours should not be separate

from each other with a water tight
administrative wall. Therefore, some
sort of association of Assam with the
administration of N.E.F.A. and vice
versa is a necessity, otherwise we
shall be creating problems of all
types. :

In the same way the question of
Marathi and Kannada. 1 grant that
the two languages are totally different,
the former is said to be an Aryan
language while the latter is considered
to be Dravidian, but in our everyday
life we find the inter-mingling of the
two languages. I know from my
childhood—I belong to that part—
people speak Marathi and Kannada
freely. Moreover they inter-marry.
A friend of mine spoke to his
Kannada wife in Marathi whenever
they did not want other, to under-
stand what they said because in the
house all others spoke and understood
only Kannada. Take the case of
Shri Gangadhar Rao Deshpande. He
speaks both Marathi and Kannada
but his grandmother did not under-
stand a word of Marathi. I have
myself in my House a Gujarati boy
married to a Bengali gir! from
Cuttack, They live quite happily
together. 1 do not think difference
of language and culture in India
should develop so much antipathy.
We cannot build up a nation on the
basis of antipathy. If we thus allow

our capacity for hatred to grow, I do
not think we shall succeed in the
international field.

Mutual love, forbearance, large-

heartedness and co-operation are our
capital; if we lose it, we shall lose all
position and strength in the inter-
national field. One Jawaharlal
Nehru will not be able to save India
or the world |unless there is this
capital of co-operation, of love, of
sympathy, and of large-heartedness in
abundance I do not think we are
going to succeed either at home or in
the whole world, if we have not got
such capital, I think, we should cry
a halt to all these wranglings and
grahbings. and we should have
smaller States, and smaller States will
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have more people trained to
sdminister, and the Centre will be
comparatively stronger. What we

need is a compact and full autonomy
in small States, and a powerful
Central Administration. I think, that
would be the only correct solution.
But if we are not in a mood to do it
I think, the best thing under the
circumstances is to accept the Report
as it is, and wherever there are keen
differences, we should leave them to
be decided by Jawaharlal Nehru,

SHRI NARAYANDAS DAGA
(Hyderabad): Mr. Deputy Chairman,
I rise to support the recommendations
made by the S.R.C. Sir, we are having
this discussion here for the last two
or three days, anl numerous friends
have paid their compliments to the
Members of the S.R.C., and [ am only
too glad to join them in paying my
humble compliments to them,

Sir, the wisdom and impartiality of
the members of the Commission is
beyond any doubt. They were very
competent persons, and if anybody
thinks that even one of the Commis-
sion’s decisions is not based on solid
reasons, ] think, he is gravelv mis-
taken, If anybody thinks that they
have not considered all the aspects of
the question while giving their
decisions he is gravely mistaken.

Sir, if you refer to the Report itself,
you will find in paragraph 386, it has
been stated as follows:

“...if, for the present, the
Telangana area is constituted into a
separate State, which may be known
as the Hyderabag State, with
provision for its unification with
Andhra- after the general elections
likely to be held in or about 1961,
if by a two-thirds majority the
legislature of the residuary Hyder-
abad State expresses itself in favour
of such unification.”

Now, Sir, here the emphasis is placed
on the two-thirds majority, and this
ftself shows that the Commission was
quite confldent that Telangana would

,coming to that point.

be a viable State and if the people
want to join Visalandhra, then they
should be alhowed to do so, only with
a large majority. This factor
probably has not received the consi-
deration of the hon. Members who
have spoken on this subject.

SHrRI V. PRASAD RAO (Hyder-
abad): They have argued out a case
for Visalandhra.

SHr1 NARAYANDAS DAGA: They
have argued out the whole case of
Visalandhra only in respect of one
point,

(Interruptions.)

Mgr. DEPUTY CHAIRMAN: Order,
order

SRy NARAYANDAS DAGA: About
the two river basins also, we have
got to say something. Those rivers
can be very well developed if both
the Governments, of Telangana and
of Andhra, constitute a Joint Board
for the development of those rivers,
and that Board should be presided
over by an officer of the Central
Government. And that Development
Board will be able to work better
than ,what either of the States
independently will be able to do.

Now, Sir, I would like {o deal with
some of the points raised in connec-
tion with the viability of the State of
Telangana. Some hon, Members
have expressed very grave doubts.
As far as the size of the new State of *
Telangana is concerned, the State
will be much bigger in area than the

present  States of Punjab, West
Bengal, Madhya Bharat, Mysore,
Saurashtra and Travancore-Cochin.

All the five States that I have just
now mentioned are viable States.

Some Hon. MEMBERS: In area
only.
SHrr NARAYANDAS DAGA: In

other respects also, Anyway, I am
) So, Sir, thie
State will be bigger in area than the

new States of West Bengal, Kerals
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and Vidarbha, and only slightly
smaller than the State of Madras.
So far as the revenues of the State
are concerned, they will be more than
the revenues of the former States
of Punjab, Assam, Orissa, Madhya
Pradesh, Madhya Bharat and Rajasthan
and if we calculate the revenue
receipts on a per capite basis, they
will be even higher than practically
all the former Part A States like
Bombay, U.P., Bihar, etc. etc.

Now, Sir, certain fears have been

expressed that the finances of this
State will not be able to meet the
expenditure on education, etc. But I

submit that these fears are unfounded
and are based on no facts, We should
not forget that this State will have a
surplus of about Rs. 2 crores, Even
if we take it for granted that this
State may fall short of its finances,
does anybody think that the sister
State of Andhra will be able to
subsidise it from their own resources?
Even today, they have got a deficit,
and they would not be able to finance
our schemes at all. The burden
will certainly fall on the State of
Telangana. We are already spend-
ing more and more on education,
health and other nation-building acti-
vities than even the Andhra State,
and in course of time, I am sure we
will be in a position to spend much
more than that, when our industrial
and other projects are ready.

Then, Sir, Zears have also been
expressed by certain quarters about
the loss of excise revenue, if pro.
hibition is to be introduced. This
State will have an income of about
Rs. 5 crores under this heading.

Surr V. K. DHAGE:
in favour of prohibition?

Are you not

Surt NARAYANDAS DAGA: It
will be introduced. but we cannot
have prohibition in one part only. If
Vishalandhra is tormed, it will have
to be introduced immediately.

foMe Hon. MEMBERS: That is

what is happening actually,

Mr., DEPUTY CHAIRMAN: You
must hear the other side of the
picture also.

NARAYANDAS DAGA:
if Telangana is formed. it
will be introduced only gradually
and loss of revenue, if it is caused,
will be made up by the steadily’
increasing revenue from Sales Tax.
Our present income from Sales Tax
is a little over Rs. 2 crores, and it
works out at Rs. 1-12-0 per cup:ta,
whereag the other States have
gradually been able to take their
Sales Tax revenue to Rs. 6 per capita.
There is a wide difference between
Rs. 1-12-0 and Rs. 6, Within four
or five years, Telangana also will be
able to get Rs. 4 per capita from
this source, totalling about Rs. 5
crores, and the land revenue will be
going up as a result of minor and
major irrigation works that are
coming into existence. OQur produc-
tion in the collieries will increase.
We are starting new industries, and
our investments in certain industries-
will also be yielding results by that
time and that will add to our surplus
and not cause any deficit.

SHR1
Secondly,

SHR; V. PRASAD RAO: And give
them to the Birlas also.

SHrRr NARAYANDAS DAGA: It is
very unfortunate, [ agree with you
there.

It has also been said on the floor
of this House that this demand for a
separate Telangana is supported only
by the big business, and that the
masses have nothing to do with it.
As the position stands there is hardly
any vested interest o! the type in the
real sense in the State of Hyderabad
with the exception of one who had
landed there a year ago and taken
possession of these industries, it
has been said that the people are not
for this, ete 1 would like to draw
the attention of the House to the fact
that about a month ago a strike
was held in the City of Hyderabad.
No major political party gave a call
for this strike. Only business asso-
ciations were in favour of a strike op
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the 25th because the Assembly was
going to meet. Section 144 was
imposed and the leaders tried to ask
the people to remain peaceful, but
“the strike was so success{ul that not
even a pan shop was opened, not
even a restaurant was opened, or 1a
rgrain shop. All shops remained
-elosed. Have all of them taken a loan
from the State Banks or from the
Industrial Finance Corporation or from
the IT.F.? Did all of them form
part of big business? If that was so,
then well and good. If that was not
80, then you have got to accept that
the strike was successful and people
wanted it If anybody is going to
benefit from merger with Andhra,
then it will be the cities of Hyderabad
and Secunderabad, because business
will increase by that merger, There
is no doubt that the businessmen in
that particular area will be bene-
fited. (Interruptions.) You have to
-accept that the strike was successful.

Surr B. V. GURUMURTHY
(Hyderabad): Hartals can be made
successful by various means.

SHrl NARAYANDAS DAGA: This
thartal was successful, and it goes to
prove that the people of Hyderabad
-and Secunderabad are behind the
demand.

I would like to say something
about the contention of my hon.
friend who referred to the wishes of
the people and the Working
—~ommittee’s resolution. I can tell
you that that august body is not in
the habit of using empty phrases for
the sake of decorum.

(Time bell rings.)

I am speaking for the first time,
You may consider my case and give
‘me five minutes more.

Mgr. DEPUTY CHAIRMAN: No
special concession to anybody.

Sur1 H. P. SAKSENA:
making his maiden speech.

Mg, DEPUCY CHAIRMAN: I know
‘that you will plead for every Member.

He 1is

Surt NARAYANDAS DAGA: Thiz
august body is not in the habit of
using empty phrases for the sake of
decorum, The wishes of the people
are certainly for the formation of a
separate Telangana.

Shr; RAGHAVENDRARAO: The

status quo?

SHrr NARAYANDAS DAGA: Not
the status quo but for a separate
Telangana. Every political party
which commands the support of the
people wants this. They are an 80
per cent. majority, so much so that
my hon, friends who are talking of
Vishalandhra are not able to hold any
public meeting even.

Surr V., PRASAD RAO: Question,

Sur1 NARAYANDAS DAGA: You
bave not been able to hold any public
meetings. Only you say that public
meetings have been held and then
issue statements, The hon. the Home
Minister knows that these meetings
were reported to be held but were
never held. 1 know, Sir, that the

Hyderabad Assembly of course has
expressed itself in favour of
Vishalandhra, but this Assembly

cannot be taken to be representative
of the people so far as this matter is
concerned, The elections were held
under peculiar conditipns and certain
candidates were mistaken as heroes
by the eleciorate, because they had
just come out of the jails. The
people who were innocent could not
make out between those who went to
jails before 1948 and those who went
afterwards. If they want, I can
give them this challenge. Let them
have a test election of ten or twenty
seats on the basis of Vishalandhra.

Another very irhportant point, of
all the Southern States, Hyderabad
will be ideally placed for the intro
duction of Hindi. The ten per cent
of the Muslim population of that
State speak Urdu, Ten per cent. of
the non-Telugus speak Urdu and
understand it very well. Twenty-five
per cent. Telugu-speaking people
also understand Urdu and speak



3707

Urdu. This comes to a total of 45
per cent.

SHr; S, N. MAZUMDAR (West
Bengal): The whole of India 1§
expected to understand it.

Surr NARAYANDAS DAGA: And
within three years we will be able to
introduce Hindi in offices, With
these few words, I support the
creation of a separate Telangana and
I appeal to my hon. friends to dis-
cuss it dispassionately and objectively
in the light of facts.

Surt PYDAH VENKATA NARA.
YANA: Mr. Deputy Chairman, I am
glad that this Report has come up
before Parliament for discussion. 1
had also given notice of certain
amendments but the Chairman said
that we rould not move any amend.
men: because no motion will bhe
put, and that Members should express
only their views.

I was elected tn this House from
the composite Madras State and
because of the favour eonferred by
this and the other House on the
Andhras, I now happen to represent
the Andhra State, The Andhra
State was the first linguistic State in
India; not only that, the first non-
official resolution moved on the flour
of this House related to the forma-
tion of a separate Andhra linguistie
State, and I had the honour of
moving that resolution, though it was
negatived, Because of the sacrifices
of Polfi Sriramulu and others, the
demand had been conceded and we
have been enjoying a separate Andhra
State. Dr. Subbarayan said on the
floor of the House yesterday that all
this trouble was due to the coastal
Andhras.

Surt BISWANATH DAS: Does my
hon. friend know that Orissa came
into existence in 1935?

Surt PYDAH VENKATA NARA
YANA: 1 am coming to how they
got it despite the Congress direction.
how they helped the Simon Commis-
sion how we boycotted it and for
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being patriotic how we  were
penalised, ete, I am coming to the’
Orissa question also at a later stage.

SHrr BISWANATH DAS: More
Oriyas went to jail than Andhras.

Surt PYDAH VENKATA NARA-
YANA: Dr. Subbarayan said yester
day that all this trouble was due to
the Andhras. But the fact is that
the majority of Indians have been
working for the reorganisation of
India on the basis of language,
culture and some other factors. It
is the cherished ambition and desire
of a great majority to have their own
homeland, of course within the Indian
Republic and Indian Union. Dr.
Subbarayan has been {feeling very
much because he said yesterday that
he was losing S. Kanara, he was
losing Malabar and he lost Andhra
and so on He said that all this
trouble was created by Andhras. He
wanted to rule the entire composite

Madras State, in which there was
Andhra portion—it was something
like a Madras Empire and Andhra

was a colony,

Mgr. DEPUTY CHAIRMAN: Mr.
Venkata Narayana, it is better that
you confine yourself to the recommen-

dations of the Commission. Don't
go into past history. You would be
losing time if you go into past

history. Leave it there.

SHRY
YANA

PYDAH VENKATA NARA-

I will be given 30 minutes.
Except some of those people who
were wanting to rule others, all
others are very havopy for this report
and for the reorganisation of India on
the linguistic basis.  That is what 1
said,

Surt H. D. RAJAH:
permit me to correct.
history 1is a falsification, Madras
has been ruled consecutively by
Andhra Ministers......

Mgr, DEPUTY CHAIRMAN: The
rule is, that no Member can stand up
when another Member is speaking
I want you to observe it,

You must
This kind of
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sSur1 PYDAH VENKATA NARA-
YANA: I know what Mr, Rajah said
when Andhra was separated. This
morning Mr. Madhava Menon, who
was also a Minister at that time, said
that Dr. Subbarayan was not correct.
All others who cherished an ambition:
to have India reorganised on the basis
of language must be grateful to
Andhras. Instead of that, Dr.
Subbarayan accuses us. I am sorry
he is not here,

1 was very grateful to the Home
Minister Pandit Pant who made an
elaborate statement when the motion
was moved. The hon. Prime
Minister also comes again from U.P.
The recommendation of the Commis-
sion is that it should not be charged

and it is recommended to be kept
intact. So they don’t understand all
these problems—especially in the

North there is not much of a language

problem. If either by accident or
by a design S.R.C, recommends for
removing a portion of UP to be
annexed to some other State, then

only either the Prime Minister or the
Home Minister could understand how
difficult it would be for them to keep
quiet, Now there is a movement.
So many Members spoke that U.P. is
too unweildy, especially in population
and is exercising some undue
influence on others, Why should not
Pandit Pant agree to disintegration of
UP.? They don't understand,
Neither the Prime Minister nor the
Home Minister is entitled to advise
us on this issue because there is o
language problem there and U.P. was
not affected at all by this S.R.C.
though Mr. Panikkar in his minority
report said that it is desirable that it
should be divided but because the
‘majority report suited them, they kept
quiet. Others say that the pro-
tagonists of the linguistic States are
not patrioticc I say they are as
patriotic as the others are, We dcn’t
want a foreign State. We want a
State within the four walls and
boundaries and political jurisdiction
of the Bharat Government and not a
separate one. Otherwise why should
there be a Federal Governmert?

!

Abolish all the provinces ana
Ministries, Cabinets and Legislatures.
Have all districts only, let the Certre
rule all the districts directly without
having any States. Have a  unitary
system of Government. It is only
because of administrative convenience
that provinces were divided, The
Congress, under whose guidance the
national fight took place for achieving
independence, was not satisfied with
these political divisions of India
because either the East India
Company or the British Government,
whenever they  acquiredq certain
portions, they were annexed either to
this State or to that State, Not
being satisfied with the working
system, the then real National
Congress was for re-organising pro-
vinces on the basis of language and
they were promising that when they
came to power, they would divide
India politically also on that system
but after they achieved indepeundeice,
they forget all about it and this
Congress has changed its character.
All people came into it and it is a

packed body and they forgot ail
about it. They were busy with
administration. That is the reason

why we Andhras had to revive the
movement which was kept wunder
suspension in the national interest
then, and therefore we got it. So
Andhra is the sole reason for this
reorganisation which is the cherished
desire of a great majority of the
people. Of course some hon.
Members like Dr. Subbarayan or Mr.
Rajah may not like it and that is a
different thing.

To start with, I now deal with
Vishalandhra. Hyderabad has teen
disintegrated. There was not a
single person against its disintegration.
Everybody agreed. 'The natural

corollary would be to annex the

different areas to the neighbouring
provinces......

AN Hon. MEMBER: Annex or
merge.

Surt PYDAH VENKATA NARA-
YANA: Should be merged with the
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neighbnuring States and for this small
and simple thing, I don’t understand
why there is so much of fight. The
S R.C. in its report had advanced all
sorts of arguments or relevant argu-
ments in favour of Vishalandhra but
it said that one should wait till five
years. What reason is given is
impossible for anybody to understand.
The entire statements were in favour
of Vishalandhra. But the Jifficult
portion is the judgment which is not
in accordance with the arguments—
it is a deferred measure. or Jdeferred
payment. They ought to have said
that it must be an immediate thing
along with other States when the
whole of India is reorganised. Instead
of saying that, they said one should
wait. For that they have not given
good reasons. They say—financial
viability ete. What does our
Constitution say? There must be
total prohibition in the whole of India
in all the States. Of course it must
be completed within a course of
period. In Andhra no doubt there
is total prohibition, In some Dplares
there is prohibition, in some they ure
going to introduce. Because there
is an excise duty, and prohibition is
not introduced 1n Hyderabad, it might
be a surplus State financially now but
if not today or tomorrow, within a
certain period it must be completely
dry and then it will be a deficit State
by about Rs 2 to 4 crores and so hiow
could it be financially self-sufficient?
What about the food problem? It is
deficit in good We are surplus in
fnrcd. What about the rivers? If
the two great rivers are under one
political administration, insteag of
having only dams at delta areas, we
can have dams at higher rea: hes and
the entire basin and valley could be
irrigated and more food can bhe
produced and under two different
managements, even if small things
were held up, it will be difficult to
improve the irrigation scnemes
What about the people there? All
the parties except the State Congress
are all unanimously in favour of
immediate merger and Vishalandhra

but there is no Congress there in

Telangana as such, There 185 a |
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Congress Party there. Ever the
Hyderabad Congress Party which is a
Committee was never convened to
consider this question ait all. Some
of the members of the socalled
Hyderabaq Pradesh Congress Com-
mittee have met and they said some-
thing. They ought to have officially
convened a meeting of the Hyderabad
Congress Committee. They ought to
have placed this proposition before
them and ought to have taken their
views. They failed to do that.
What about the legislators? A great
majority of the legislators are in
favour of Vishalandhra. No doubt
+here was no Resolution passed by the
Hyderabad Legislature and they also
had a discussion just like the Parlia-

ment had and just like any other
State Assembly and they also dis-
cussed the matter. A very great

majority of them spoke in favour of
immediate Vishalandhra. And so
only a few legislators were against
it. And no official meeting was ever
convened to discuss this question, by
the Hyderabhad Congress Committee,
So in this respect the question of that
Congress Committee need not be
taken into consideration at all. All
other political parties were in favour

nt the immediate formation of
Vishalandhra.
And what about the Ministers?

Except two Ministers, all the others
kave made public statements support-
ing the immediate formation of
Vishalandhra. And here was the
Resolution passed by the Congress
Working Committee advising the
immediate formation of Vishalandhra.
As against that advice which is a
sort of a mandate or direction, the
Hyderabad Congress had no business
to pass such a Resolution and if there
is discipline in that party, they ought
to apey that advice of the Congress
Working Committee. They had not
even convened a meeting of the
Hyderabad Pradesh Congress Com-
mittee, The other political pariies
have expressed their ovinion, have
passed resolutions in favour of ‘he
immediate formation of Vishalandhra
Therefore, when so many factors are
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in tavour of the formation of
Vishalandhra immediately, alonz wilh
the other linguistic States, there is no
point in waiting for a period of five
years. The Prime Minister today
made a statement, also to the =ffect
that Vishalandbra should be formed
immediately But a few inlerested
veople, including some big persons in
order to safeguard their vested
interests, are opposed to it, but they
are a microscopic minority and so we
need not take them into consideration.
Therefore, 1 hope the House will
discuss and view this matter objec-
tively and advise the Governmeni in

whichever manner it likes, for the
formation of Vishalandhra imme-
diately.

Coming now to the question of

Bellary, we find that in this district
there are about ten talukas, of
these three talukas were given tC
Andhra and about six talukag wer2
given to Mysore. Justice Misra was
asked to submit a report and after
that the decision on Bellary was
taken. Now the SR.C. have recom-
mended that Siruguppa, Bellary and
Hospet and a portion of the Malla-
puram sub-taluk of the Bellary
district should come back to Andhra
Sir, some hon. Member read cut a

|
!

letter to sav that the Prime Minister
had said that the Bellary question :

would never be reopened. But that
was a letter written vprior o the
appointment of the S.R.C. or prior to
the submission of the Renort of the
SR.C. But that is actually a oaint
in our favour, because in spite of this
letter, knowing pretty well that there
is such a letter from the Prime
Minister that this question will ot be
reovened. having all these facts
before them, the S.R.C. have
recommended that these areas should
go to Andhra.

AN Hown. MEMBER:
ever it may go.

To whomso-

Surt PYDAH VENKATA NARA-
YANA- Whatever it may be, there
was this letter, and when there is a

in my favour 1
naturally would see to it that it is
placed before the judge. So in spite
of that letter, they have recommended
that these parts should come to
Andhra. They have equated Bellary
with Kolar in several places. Kolar is
recommended to be retained in Mysore
undisturbed, though there is a clear
55 per cent of Telugus in that aren
It is an admitted fact that Telugus are
in a majority in Kolar, excluding the
mine area. There are about 6 to 7
per cent, of Tamils and the rest are

certain document

Kannadigas. The Andhras are no
less than 55 per cent. In spite of
that, it is said that Kolar will be

retained with Mysore and they have
given some reasons. Why should it
be with Mysore? They have not
given satisfactory reasons for this

They speak of Tungabhadra project
and Mysore But the chief spokes-
man of the Andhra Government,

addressing the Rotarians at Cocanada

recently said that even small deci-
sions could not be implemented
because of this joint administrative

board, because joint decisions have to
be taken by both the Governments.
So let alone high level canals, even
small improvements, small things and
decisions, they say, could not be
implemented, So the Andhra Govern-

ment have been feeling a lot of
difficulty in giving effect to several
pieces of advice given by their
engineers for improving the scheme

and connected matters

Surr M. GOVINDA REDDY: May I
bring it to the notice of the hon.
Member that the Chairman of the
Board hag issued a statement that the
allegation ig false and that the work
is proceeding smoothly and there is no
trouble whatever?

Surt PYDAH VENKATA NARA.
YANA: Their Chairman said so and
the Andhra man said this only
recently and I also attended that
meeting and I heard all this myself.

So they have been feeling great
difficulty in respect of the improve-
ments to the Tungabhadra scheme.

There is a lot to be done and if this
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joit t control is to continue, it is feli
that it will be almost impossible to
complete the scheme in the near
future, taking all these into
consideration, they have recommended
that these portions should go back to
Andhra, I will just read out what
they say in this respect. They say
in para 331:

“After very serious consideration,
we have decided to recommend the
exclusion of a portion of the present
Bellary district along the course of
the Tungabhadra from Karnataka
and 1ts transfer to the Andhra
State. We are aware that this is
not in accord with the findings us
an eminent judge like Shri Jusiice
Misra and also with the decision
taken by the Government of India
in 1953 in respect of certain areas
forming part of the present Bellary
district. It is only after giving
due weight to these important
pronouncements and careful exami-
nation of the werits and demerits
of the different proposals that we
have come to the conclusion that the
change proposed is desirable.”

Further, in para 332 they say how
this is linked up with the question of
Kolar.

“The retention of Kolar district in
the Karnataka State and the aadi-
tion of the major part of Belgaum
district to it will in our opinion, be
more advantageous to the new State
than the continuance in it of the
eastern portion of the Bellary
district ” :

Further, in para 334, the Commission
has said:

“There seems to be a great deal
of force in the contention put for-
ward on behalf of the Andhra
Government that in view of the
communication and other links of
RBellary with the rest of Raylaseema
and the dependence ot Bellary
town on the existing Andhra State
rather than Mysore in the matter
of trade and comrnerce, these talukas

have a much closer relation with
the Andh.a State tnan with Mysore.
Bellary was administered as a part
of the composite State of Madras
for more than one hundred and fifty
years, during which it developed
into a sort of unofficial capital for
the entire Rayalaseema area.”

On the question of Kolar they say:

“It may be noted that the three
talukas in question cannot be regard-
ed as unilingual...... ”,

Mgr. DEPUTY CHAIRMAN: Every-
body has read and re-read these
things.

Surr PYDAH VENKATA NARA-
YANA: Pardon?

Mgr. DEPUTY CHAIRMAN: I say,
everybody has read these things and
you need not necessarily read them
out now,

Sart PYDAH VENKATA NARA-
YANA: But unless 1 read this portion
in this context......

Mr. DEPUTY CHAIRMAN: Let us
have your views.

Surt PYDAH VENKATA NARA-
YANA: Unless I read this portion it
is not possible to bring out the link.
I do not know from what angle others
have read it:

“It may be noted that the three
talukas in question cannot be regard-
ed as unilingual. Besides the
Hospet and Bellary urban areas are
fast assuming a mixed character.
We have not attached any parti-
cular importance to the language
factor in taking a decision on the
future of the Kolar district where
the Telugu-speaking people consti-
tute about 54 per cent. of the popu-
lation. OQur assessment of the
language factor in the area of
Bellary proposed to be transferred
to Andhra must be governed by
similar considerations.
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1 do not know how the Mysoreans
now claim Kolar and, at the same
time, Bellary.

SErt M. GOVINDA REDDY: You
had, until yesterday, not laid claim to
any part in Mysore or in Bellary.
Your own people have said that it
should go to Karnataka.

SHR1 PYDAH VENKATA
NARAYANA: Just wait. Those people
are referring to statements in their
favour and I am doing the same thing.
Now, let us see the latest. In spite of
these statements-—all these things
were before the three Judges—the
three Judges have come to this con-
clusion that it should be transferred
to us. The three Judges had taken
into account all these things; they had
applied their minds and yet have
come to the conclusion that they have
come to, that is, transferring of these
areas to Andhra. Because of the
majority of the Xannadigas, they
want Bellary; because they have now
got it, they want Kolar also. The
Telugus who are in a minority in
Bellary and other places are being
terribly victimised. The Municipal
Council there is controlled by the
Telugus; a resolution was passed
urging its merger with Andhra. What
does the Mysore Government say in
reply? It gave notice of supersession
to that Municipality. It threatened
the Municipality with supersession.
In the case of the other Municipali-
ties in Mysore, the date was due to
expire the next year but, instead of
extending the date in the case of
Bellary, they gave notice of super-
session to that Municipality. When
the time expired, they appointed a
Special Officer. Is it the fault of that
Municipality that it should have
wanted to be merged with Andhra?
Is it the way the minorities are to be
treated? It is quite unsafe for the
minorities to be there. My friends,
the Mysoreans are very kind people,
very good people—of course, my
opinion about them has not changed
much—but the poor Telugus are
being victimised. That is the reason

why 1t is impossible for us to con-
tinue there.

Mgr. DEPUTY CHAIRMAN: Yo
are not there anyway.

SHRI PYDAH VENKATA
NARAYANA: I mean ‘my people'.

My people are there.
(Time bell rings.)

-How many minutes more, Sir?

Mr. DEPUTY CHAIRMAN: Three
minutes more.

SHRI PYDAH VENKATA
NARAYANA: How many minutes
have I taken?

Mr. DEPUTY CHAIRMAN: You
have got three minutes more.

SHRI PYDAH VENKATA
NARAYANA: T started only at....

Mgr. DEPUTY CHAIRMAN: You
started at 3°15 or about a minute later.

SHRI PYDAH VENKATA
NARAYANA: My friend was refer-
ring to Orissa and other things. I
want to speak now about Xoraput,
Parlakimedi and the coastal belt south
of the Munshali river. I shall also
speak about how this State of Orissa
was created. My friend was taking
credit for all these. When the Simon
Commission came, the National Con-
gress directed all nationalistic minded
people to boaycott that Commission.
The Andhras obeyed this but the
Orissa gentlemen came out of the
AIC.C. after fighting with the Presi-
dent, went to the Simon Commission
and gave evidence thus co-operating
with it. Thus they got the Province
of Orissa. .

(Interruptions.)

Mgr. DEPUTY CHAIRMAN: Order,
order.

SHRI PYDAH VENTATA
NARAYANA: 1 was given only a few
minutes and so I would not like to pe
disturbed. o
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Though the Central Government, in
the beginning, were against the
mclusion of Koraput and Parlakimedi
and the coastal belt—in the White
paper also these places were not
mentioned, there was no mention in
the Bill that was introduced in
Parliament—ultimately because of the
Rajah of Parlakimedi and Jeypore
and these people—these loyalists—
these places found their places in the
Act as finally passed. The O’Donnell
Committee and all the other com-
mittees did not accede to this. We
were penalised for our patriotism, for
our having obeyed the directive of
the National Congress. Since we have
the peoples’ Government, since we
have a democratic Government, it is
for them not to penalise us but to set
right these things. For about 300
years, Koraput was in Vizagapatam.
These places have no means of com-
munication other than through our
territory. If they want to go to any
other part of Orissa, they must pass
through Andhra territory in some
places fifty to hundred miles. There
is no other means of communication.
The train connection is there through
Vizag. In Koraput, there is a majority
of Andhras. So is the case in the
coastal area and Padhampur.

Mgr. DEPUTY CHAIRMAN: That
will do, Mr. Venkata Narayana. There
are other speakers from Andhra
tomorrow who will continue it.
Alluri Satyanarayana Raju is going
to speak tomorrow.

I have to inform hon. Members
that if we have to finish the list today,
we have to sit one more hour extra.
I hope the House will sit till 7 p.m.
and finish the list.
Members tomorrow will not have any
time.

Sur1 AKBAR ALI KHAN (Hyder-
abad): It is very hard for the staff to
continue after 6 p.mM. They are work-
ing from 11 am.

Otherwise, other -

Mr, DEPUTY CHAIRMAN: Other- |

wise, many Members will have to go
without speaking.
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Surr J. N. KAUSHAL (PEPSU):
Mr. Deputy Chairman, I must, to start
with, congratulate the Members of the
States Reorganisation Commission
who have produced such,a fine docu-
ment.

[THE Vice-CHAalIrRMAN (Smrr H. C.
MaTHUR) in the Chair,]

There is no denying the fact that the
problem of redrawing the map of
India on a rational basis is not an easy
job although, after hearing the various
Members of this House, it seems that
the problem is very easy according to
each particular case because every-
body thinks that whatever is in the
best interests of a particular vested
interest is perhaps the best solution.
I must strongly submit that the pro-
blem, if it were so easy, did not call
for the appointment of such a high
powered commission. There is no
denying this fact either that this
Commission was set up with a view
to meeting the demand for linguistic
provinces. This demand, as we all
know, originated a long time back
and it was also accepted by the Con-
gress. Due, however, to the change
of times, this opinion has also grown
that linguistic basis is not the sole
criterion for the division of India.
There are other considerations also.
When the Commission was appointed,
its terms of reference gave various
factors which were to be taken into
consideration by the Commission
while making their recommendations.
Every Member of this House has
acknowlrdged that the Commission
has done its job very well although
it is not possible for any Commission
to satisfy each and every element in
such a vast country. Opinions will
differ and they will continue to differ
because there can be honest differ-
ences of opinion also and also because
people refuse to see other men’s view-
peints. The background in which we
should view the recommendations of
the Commission is that since the pro-
blem was so very ticklish and since it
was not possible for the Commission
to satisfy the aspirations of different

+ parts of the country, whatever could
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be done under the circumstances has
been done and I would beg of hon.
Members not to rake up the old
controversies but to view the recom-
mendations of the Commission in that
perspecttve. The two bold decisions
of the Commussion whaich have been
hailed by every section are the
abolition of Part B and Part C States
so that henceforward all the States 1n
India will have equal status, and also
the abo.ition of the 1nstitution of
Rajpramukhs There were very strong
sentiments 1 the country on both
tnese subjects, and the Commission
has given effect to those sentiments
and has recommended that hence-
forward there will be only one type
of States and there will be a few
centrally administered territories. [
think these are 1n fact very courageous
recommendations and the Parliament
would do well to implement those
recommendations n toto,

Now the other point on which the
Commission has bestowed great
attention 1¢ the point where the Com-
mission has provided various safe-
guards for satisfymng the legitimate
demands of various mmnorities and
where the Commission has also pro-
posed the setting up of various all-
India services and has also drawn the
attention of the Government to the
fact that n public service commis-
sions and 1n the appomntment of
Judges of the High Court a consider-
able number should be drawn from
the other States so that there may be
better administration and there may
be a better sense of oneness in the
country.

Now coming nearer home to my
own province, the Commission has
recommended the abolition of PEPSU
1 am one of those who welcome that
decision, although there is a very
<trong sentiment in PEPSU that dur-
ing the last two years it was a very
well administered province, it had
seen a well-knit democratic Govern-
ment and it had completed its Five
Year Plan in two years’ time whereas
other provinces had taken five year"
to complete that plan But, as soon

as reorganisation of States 1s taken
up, PEPSU could not exist, because
PEPSU was divided into five zones
geographically not centiguous to each
other Therefore PEPSU could only
exist if the Commission had not come
into being, but once the Conmmission
was appointed for vedrawing the
map of India on a rational basis, *hcre
was no justification for PEPSU to
exist as a separate entity, and I would
therefore take this decision in a
practical sense and would welcome
that we are going to be one with the
Punjab and henceforth we will form
a bigger State. The only point of
sorrow 1s that things in Punjab for
the moment are not also very good.
We are afraid tha. so far as the com-
munal situation  was  concerned,
PEPSU was perhaps 1n a better posi-
tion. We have seen that for the last
one year there wa, a Hindu Chief
Minister and although the Sikhs have
always been saying that PEPSU was
t1e homeland of Sikhs, they have
never clamoured against that Chief
Minister—only because he is a pucca
Congressite. He does not believe in
the communal theory mm which other
persons might believe. Therefore, as
I submitted a little earlier, the com-
munal situation in PEPSU was very
good There was very little distrust
among the communities and the people
were living 1n a peaceful atmosphere.
But in  Punjab, unfortunately, the
atmosphere 1s surcharged with com-
munalism, but I feel that this 1s a
passing phase and this will, 1n course
of time, die out. We cannot also lose
sight of the fact that the recom-
mendation which the Commission has
made for the merger of Punjab,
PEPSU and Himachal Pradesh has
not been well received by all sections
of the people living 1n these three
regions. Although I feel that this
was perhaps the only natural and
1deal State which should have come
into existence on the northern border
of India, the prosperity of any State
will depend only on the goodwill of
the people who reside there on the
co-operation which they extend ‘o
each other and the wayv in which they
receive the recommendations of the
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Commission. But, unfortunately, we
have to confess that there is a lot of
difference of opinion. So far as the
Himachal people are concerned, they
are practically with one voice of this
view that they want to remain
:eparate, because they have a fear in
tieir mind that if they joined the
greater Punjab their development
will stop. This fear complex is work-
ing in the minds of all those States
who are going to lose their existence.
But so far as the Himachal people are
concerned thewr fear is based on
another circumstance also. They say
that they are backward and if they
go to a larger State their voice will
be very feeble, and the Chairman of
the Commission has also agreed with
this view and has recommended that
1t may remain a separate entity.
Although, as I said, I would have
very much wished that this should
al o have formed part of Punjab, yet
with a view to respect their feelings
and in view of the fact that the
Chairman of the\Commission has also
agreed with their sentiments, I don’t

mind if the decision is taken that
Himachal Pradesh may remain
separate.

So far a, the further bifurcation of
this province is concerned, I am very
muci opposed to it. So far as the
Akali demand or the demand of other
Sikhs who think in communal terms
is concerned, I would at once say
that I am one with them when they
seek protection for the Punjabi
language, because my submis<ion to
the House is that Punjabi is not the
language of Sikhs alone. Punjabi is
tme language of all persons who reside
in Punjab. It is rather unfortunate
that the Sikhs should try to father
that language. On the other hand I
would say that it is the Hindus who
have made the greatest contribution
to the Punjabi literature. It is the
Muslims who have also made a great
contribution to the Punjabi literature.
The most standard work in Punjabi
15 that of a Muslim, Waras Shah.
Eserybody draws inspiration, so far
1¢ literature is concerned, from that
work,
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and it was not written by a . 1S
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Z1kh. Then we know the most modern
writer and poet was Dhani Ram
Chatrak who died very recently, He
was the greatest living writer and
poet. He was; a Hindu, not a Sikh,
Therefore this cry of the Sikhs that
they are the only protagon.sts of
Punjabi is highly mistaken. Punjabi
1s the language of all persons who
reside in Punjab and I am one of those
who very strongly submit that all
efforts should be made to further the
progress of Punjabi.

5 P.M.

So far as the Sachar formula on
the Punjabi language is concerned, I
would submit that there is one
formula in PEPSU also and the PEPSU
formula is working better than the
Sachar formula. The only difference-

. between the two is that in one place

option is given to the parents that
they can go and tell any school autho-
rities that they want their child to
take his education not in Punjabi but
in Hindi or vice versa. No such
~ption has been given by the PEPSU
Government. The PEPSU Govern-
ment has laid down that all those who
reside in predominantly Punjabi-
speaking areas must receive education:
in Punjabi till the fourth class and
after that they must read Hindi as a
compulsory subject and vice versa. 1
would say that there is no conflict
between Punjabi and Hindi. Punjabi
i, our regional language and Hindi is
our rashtrabhasha. Why should the
Hindus residing in Punjab be afraid
of reading Punjabi? It is very wrong
for the Hindus to refuse to acknow-
ledge Punjabi as their mother-tongue
while they live in the Punjab. I am
at one with Diwan Chaman Lall when:
he said that he would beg of the Hindu
friends to read Punjabi in Gurmukhi
seript also if that would satisfy the
Sikh friends, because reading Hindi
in one script or the other would not
make much difference. If the Sikhs

think that the Punjabi language will.

survive only if it is read in Gurmukhi
script, I would have no difficulty in
that. My children read both Punjabi
and Hindi with the v2me ease. Where
the difficulty in :eading Punjabi
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in Gurmnkhi script? I would there-
fore submit that all safeguards should
be provided for protecting Punjabi
.and for enriching Punjabi because it is
the regional language and its due place
has been recognised in the Consti-
-tution.

Tue VICE-CHAIRMAN (Sur; H. C.
‘MATHUR): It is time now.

Sur1 J. N. KAUSHAL: I will take
ffive minutes more,

TeE VICE CHAIRMAN
‘MatHUR): 1 am sorry.

Surr J. N. KAUSHAL: 1 will try to
be very brief.

THE VICE CHAIRMAN (SHrr H. C.
MaTtrUR): All right. You wind up
in two minutes.

Surr J. N. KAUSHAL: Then I will
submit a few points regarding PEPSU.
The capital of the new province as
has been recommended by the Com-
mission is Chandigarh although the
«Commission has also stated that
Patiala should be given its due place.
With very great respect I have to say
that I differ from the recommenda-
tion of the Commission in this matter
‘because Chandigarh is not centrally
situated. If you just look at the map,
you will find that it is in one extre-
mity while Patiala is the only central
city which is fully developed. It was
the capital of a premier State for
centuries and it has all the con-
comitants of a capital. It has a
medical college; it has Degree colleges;
it has a very big hospital. Then there
are a number of buildings which can
house the various Government ser-
vants and offices. And I must say
that during the last {iwo or three
years PEPSU has very much advanc-
«ed 1ndustrially. The number of facto-
ries is going up. It is a city of gardens
ana anybody who has had a look at
Patiala city would agree with me that
Patiala is more centrally situated than
«Chandigarh. A lot of money has been
spent on Chandigarh but I would
submit that in spite of the best efforts

(Surr R. C.

of Government, there is very little
private venture; only a dozen private
houses have come up. It will take 20
years, perhaps even fifty years, for
Chandigarh to grow into a full-fledged
city. Even then I am afraid it may
not become a commercial city at all.

There is another submission that I
wish to make. Since two new States
are coming into existence, the Ser-
vices should be integrated not on the
basis of pay but on the basis of length
of service; otherwise this will for all
time to come be a point of dissatis-
faction and the State cannot progress
if the Services are discontented.

Another point that I want to make
is this During the interim period
between October and the coming
general elections, what will become
of the two legislatures? I am told
that the people are thinking that the
number of legislators from PEPSU
should be reduced from 60 to 35 and
on an ad hoc basis 35 persons will be
chosen. I would say that it will be-«
entirely erroneous. When there is
only an ad hoc arrangement, let all
the members of both the Assemblies
sit together and after six months there
will be general elections. That will
be in the interest of both the States.

Then so far as the Five Year Plan
of PEPSU is concerned, I would sub-
mit that PEPSU has some surplus
money and 1t should be allocated for
being spent according to its own
needs So while drawing up the Bill,
this should be borne in mind that this
surplus money meant for its develop-
ment should be kept intact on a dis-
triat basis and it should not be allowed
to be lost in the greater State.

Surr H. P. SAKSENA: By ‘surplus
money’ do- you mean the money in
the treasury of the Rajpramukh?

Tae VICE CHAIRMAN (SHr; H. C
Maruvr): 1 would request Members
to realise that it is not my time but
it is Members’ time. If one Member
takes another minute, he is only tak-
ing another Member’s time. I hope
they will scrupulously stick to their
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time; then only we will be able to
finish by 7 O'clock.

Surr A. ABDUL RAZAK: Sir, mine
is the lone and feeble voice in this
House representing the 15 lakhs of
Tamils, now in Travancore-Cochin,
and as such, I entreat this House as
well as the Chair to accommodate me
to the greatest extent possible. My
friend Mr. Madhava Menon referred
to some Tamil areas in Travancore-
Cochin today. 1 am glad that he also
referred to Devikulam, Peermede and
other Tamil taluks at present included
in the Travancore-Cochin State. I
am glad, however, that he made a
tempered speech. But the irony of it
was that he prefaced his speech by
saying that he was not prompted by
a desire to grab territory but during
the course of his speech he repudiated
himself. I am sorry, Sir, that he has
failed to grasp the gravity of the
feelings of these 15 lakhs of Tamils
now struggling in Travancore-Cochin.
Sir, for the last 200 years or so these
15 lakhs of Tamils have been sub-
jected to the worst forms of social

tyranny, political oppression and
economic exploitation. The Home
Minister the other day wanted us

that we should keep under check the
gamut of emotions that come upon us
these days. Therefore I do not wish
to relate here the instances of social
tyranny and political vandalism that
the Travancore Tamils have suffered
up to now. Yet, Sir, I would cite—
rather I should cite—one instance for
the information of this honourable
House. 1 do not Lknow whether
Mrs. Bharati knows that not long ago
until the late eighties of the 19th
century, our women could not go out
in the open except without covering
their breasts. This measures the depth
of social tyranny and political oppres-
sion that our people were subjected
to for the last 200 years. Therefore,
as a natural consequence, the urge to
freedom and self-respect and the
longing to be with their own people
in the adjoining territories buttressed

itself in the mind of ‘our people even

before the birth of the Indian National
Cougress. This feeling, this urge to
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freedom, this wurge to self-respect,
expressed itself in many sporadic
uprisings which were ruthlessly put
down by the Malayali rulers. Sir,
until 1948 when adult franchise with
responsible Government was granted
to the people, this feeling of the
Tamils did not take any definite
political shape. Only during the
elections in February 1948, for the
first time in the politics of the State,
the Tamils could organise themselves
under the banner of the Travancore
Tamil Nad Congress. During the
elections in February 1948, the Travan-
core Tamil Nad Congress placed this
issue of the merger of the predomin-
antly Tamil taluks with the adjoining
Tamil districts in Madras before the
people and set up fourteen candidates.
As against these fourteen candidates,
the so-called State Congress, an all-
Malayali Congress, also set up fourteen
candidates. The result was not one
of them was returned to the Assembly
and more than that half a dozen of
them had to lose the security amounts
furnished by them. Thus, even as
early as 1948, the demand of the
Travancore Tamils was well defined
and affirmed by the people. The
demand was that the predominantly
Tamil taluks in Travancore-Cochin,
nine taluks in number, should merge
with the adjoining Madras State.

Then, Sir, in 1949, July 1, the inte-
gration of the two princely States of
Cochin and Travancore took place. At
that time, on the eve of this merger
of these two princely States, it was
interpreted by them, in the Malayali
press and platforms, as a first step in
tie direction of forming the Aikya
Kerala or the XKerala State. Then.
the Travancore Tamil Nad Congress
also rightly thought that there was
an opportunity for the Travancore
Tamils to avail of this integration and
merge with the Madras State. Towards
this end, the Travancore Tamil Nad
Congress boycotted the Assembly and
defied all the laws of the State. For
five days from 13th April to 18th
April, 1949, the decrees of the State
did not actually run in the Tamil

territories,
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Then, Sir, the timely appeal came
from our late lamented leader, Sardar
Vallabhbhai Patel through  Shri
Kamaraj Nadar as his personal envoy
and the appeal was.carried to us that
the integration of these two princely
States was a political necessity, not
related to the formation of the Aikya
Kerala and that our demand would be
sympathetically considered if and when
the question of the redistribution of
t1e States was taken in hand.

Then, Sir, after 1949 in all the
elections that followed this demand
of the Travancore Tamil Nad Con-
gress was affirmed and reaffirmed by
the people. Now, Sir, when the
assurance given to us by the late
Sardar Patel was on the point of
being implemented, the announce-
ment of this Commission took place.
And this Commission dealt with this
issue of reorganising the States on a
rational basis and yet recommended
that only five of the nine taluks are
to be merged with Madras State,
retaining the other four taluks in the
Kerala State. And these four taluks
that are recommended to be retained
in Kerala State are: Neyyattinkara,
Devikulam, Peermede and Chittur. In
recommending the retention of these
four taluks in the Kerala State, 1
should say with all re<pect to the
Members of the Commission, they
have violated—I will not say flouted
—the very principles they have
enunciated in the first few chapters of
their Report. It is to this task of
proving the injustice embodied in the
recommendation for the inclusion of
these four taluks in the future Kerala
State that I address myself now. 1
will first take up Devikulam and
Peermede. These two taluks consti-
tute a mountain region which forms
one compact geographic unit with the
Kodaikanal hills beyond the Palni
hills which are now included in the
existing State of Madras. It should
be borne in mind, in this context, that
this region did not form part of
Travancore territory until 75 years
ago, when this region was annexed
to the Travancore State on the

|

strtength of a lease executed by the
Raja of Punjar, a descendant of the
Pandias, who signed his name as
Minakshisundaram. Another fact that
has to be borne in mind is that until
1935, this region was entirely cut off
from the mam body of Travancore.
As such, trade channels and com-
munications were developed and
maintained for the 1last several
hundred years through the many
passes leading to the various villages
i the Madura district of Madras
State, Notably there are five such
passes, namely, Bodynayakkanur pass,
Thevaram  pass; Kambam pass,
Gudallur pass and Sivagiri pass. And
luckily for the Tamils of Travancore-
Cochin, this fact is acknowledged in
the 1951 census prepared under the
supervi ion of a Government officer of
the Travancore-Cochin State. There-
fore, due to proximity and through
these passes, Tamils from the adjoin-
ing villages of the Madura district
edged their way into this mountain
region and settled themselves there as
early as four hundred years ago.
These Tamils are settled there chiefly
in the Anchanad villages, namely,
Maraivoor, Keezhanthur, Vattavada,
Kottakkombu. Nachivavyal and
Kanthaloor. Still later on the strength
of specific sanads issued by the Naiks
of Madura, Tamil people from the
adjoining villages in Madura district
went into this region and engaged
themselves in cardamom cultivation.
For two centuries and over due to the
poneering activities of these Tamils,
the monopoly of cardamom -cultiva-
tion was held by them and that posi-
tion is still retained by them, as nearly
82.000 acres out of 96,000 acres under
cardamom cultivation are owned by
them.

| THE VicE-CHAIRMAN (Dr. P.

SUBBARAYAN) in the Chair.]

If we consider the recommendations
of the Commission bearing in mind
these factors, they would apoesr very
unjust and unconvincing.

Sir, in recommending the inclusion
of these two taluks in the future
Kerala State, the Commission has
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ndvanced three arguments—(1) that
‘the Tamil population is migrant and
is a floating corps of labourers;” (2)
that this region is required for easing
rome of the burden on the heavily
congested littoral areas of the State;
and (3) that it is required for afford-
ing protection to the rice fields in the
valley-bottoms, hydro-electricity, etec.

I will first take up the argument
thht the Tamil population is migrant
and is a floating corps of labour. T
might, at the very outset, say with
due respect to the Members of the
Commission, that it is a most fantastic
and invidious distinction that they
have made in regard to the Tamils in
Devikulam and Peermede. Nowhere
else have they made this distinction.
1 ask the hon. Members of this Hous2
to consider whether they have applied
this di-tinction in the case of
Malayalees in Kasargod or in the
case of Kollegal taluk, or in the -~ase
of Dhanbad district in Bihar?

This argument is as unconvincing
as it lacks substance. This argument
cannot stand the slightest scrutiny. 1
would refer the hon. House to the
statistical figures of our Census
Reports. According to the 1931 Cen-
sus Report, the Tamil population of
these two taluks was 76,506, whereas
the Malayalee population was 23,178.
In 1941, the Tamil population was
85,305 and the Malayalee population
was 40,030. In 1951, the Tamil popu-
lation was 1,04,700 and the Malayalee
population was 66,490. T would only
entreat this House to compare the 1931
figures with those of 1951. Sir, it is very
2lear that, whereas the increase of the
Tamil population during the course
of these 20 years is not even 50 per
cent. the increase  of the Malayalee
population for the corresponding
period is 300 per cent. This is a
biological impaossibility. If you accept
this view, does it not stand to reason
that it is the bulk of this Malayalee
population that is migrant there and
that they alone constitute a floating
corps of labour and not the Tamils,
as they are thore since the time of the
Pandyas?

The second argument of the Com-
mission hinges on the question of
density. My hon, friend Mr. Madhava
Menon also was indulging on this
factor of density. The inflated figure
given by Mr. Madhava Menon is a
monstrous exaggeration. There is not
so much congestion and at any rate
it is not going to be so in the future
Kerala State. The average density
for the existing State of Travancore-
Cochin is 1,015, whereas in the future
Kerala State excluding Devikulam
and Peermede, the density will be only
977-8 per square mile. This view was
fully supported by the Chief Minister
of the State of Travancore-Cochin
when he recently came forward in the
Assembly of that State asking for the
exclusion of the Laccadives and the
Amindives from the future Kerala
State. If there would be so much of
density in the future Kerala State as
has been expressed by my hon. friend,
Mr. Madhava Menon, how could a
responsible man—an able person of tne
status of the present Chief Minister of
Travancore-Cochin—come forward to
say that they would not take the
T.accadives and the Amindives within
the jurisdiction of the future Kerala
State? Even assuming that argument
of a high rate of density, where is
the space left for the settlement or
supplanting of the Malayalees? Sir,
the total area of these two taluks is
1.119 square miles and excluding the
two pakuthis of Pallivasal and Peru-
vanthanam, the total area is only
1.035 square miles and this extent of
1.035 square miles is distributed in
the following manner: —

Periyar lake and catchment ared—
305 sq. miles.

The Kanan Devan Hills Produce
Company concession area—215
sq. miles.

Other tea, gardens—97 sq. miles.

Cardamom plantation—215 sq.
miles. ~Anchanad villages—112
sq. miles.

What remains, therefore, is only an
extent of 91 square miles which is

covered with dense forests and grass
! lands, not at all suitable for habita-
| tion.
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So, this being the real picture of
Devikulam and Peermede, it will not
he very difficult to detect the motive
behind the so-called Colonisation
Scheme. Under these circumstances,
it could lead to only one inference and
that is that the Malayalees will get
into this region—particularly into the
Anchanad villages—and occupy that
area forcing or elbowing out the
Tamils. I submit, Sir, that this is not
a very honest motive; this is a foul
intention. This motive force behind

this colonisation scheme is very clear

from the statement made in the
Travancore-Cochin  Assembly by an
ex-Chief Minister of that State

THe VICE-CHAIRMAN (Dr. P.
SuBBARAYAN): Three minutes more.

SHrR A. ABDUL RAZAK: I am
entitled to half-an-hour. I have taken
hardly 15 minutes.

I would, therefore, refer the hon.
Members of this House to page 201 of
the printed proceedings of Travan-
corc-Cochin Assembly dated 21st to
24th November, which were distribut-
ed to us. The ex-Chief Minister says:

‘o Devicolam and Peermecde
certainly must be retained in the
State, every inch of the land of
these taluks.... .the retention of
Devicolam and Peermede in all their
entirety in the Kerala State is
essential and all important. Simply
because Tamilians from beyond
worked there in the past—Tamilians
from Madurai—I may mention the
fact that even that cannot be allow-
ed to continue too long.”

Then on an after-thought, the stroke
of wisdom came upon him and he
corrected himself by saying:

“I do not say that all Tamilians
working there should be sent out.”

Therefore, the motive is clear that the
Government of Travancore-Cochin
wants to supplant the Malayalese by
driving away' the Tamilians, the
or'ginal inhabitants of the localita

(Timne bell rings.)

SHR1 A. ABDUL RAZAK: 1 will
take only a few minutes more.

Tue VICE-CHAIRMAN (Dr. P.
SuBBARAYAN): You should try to wind
up.

Surr A. ABDUL RAZAK: Then, Sir,
I come to the other argument of this
area affording reasonable scope of
settlement with the future develop-
ment of this region. Even by this
argument, the Tamils have a stronger
case than the Malayalese, as I told
you before, the average density for
the future State of Kerala would be
977-8, per square mile whereas the
density of population in the five sou-
thern taluks of Shencottah taken
together 1s 1,280:7 per square mile.
Thercfore, even on this pretext the
necessity for easing the density of
population “with the future 'develop-
ment of this region is greater for the
Tamils than for the Malayalese.

Then I come to the third argument
ot affording protection that is neces-
sary for the hydro-electric project
at Pallivasal and the rice fields in the
valley-bottoms Sir, the Travancore-
Tamilnad Congress itself has very
magnanimously—perhaps more libe-
rally than the Commission themselves
have done m excluding a small portion
of the Mallapuram sub-taluk from
Karnataka—excluded the Peruvantha-
nam pakuthy and Pallivasal pakuthy.
From this, what remains therefore, for
consideration 1s the protection that is

necessary for the rice-fields in the
valley-bottoms

THE VICE-CHAIRMAN (Dr. P.
SuBBARAYAN): One more minute,

Surt A. ABDUL RAZAK: I will
finish in two minutes. The Members
of the Commission have proceeded on
an 1ncorrect appreciation of the geo-
graphy of this region. The mode of
cultivation obtaining in the rice-fields
is peculiar. It is known as punje
cultivation which cannot be better
expressed than in the words of Pro-
fessor George Kurien, condensed and
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adopted by O. H. K. Spate in his
‘India and Pakistan’—general and |
Regional Geography; p. 629. .

Tue VICE-CHAIRMAN (Dr. P.
SusBBARAYAN): You should wind up.
SHr1 A. ABDUL RAZAK: He
says: —

“Along the backwaters (punja and
cole areas) the problem is not to
get water on the land but to get it
off. These areas are divided into
blocks of up to 50 (exceptionally
100) ac., bounded by double dykes
enclosing a channel. From July to
September-October the ground is
submerged, sometimes to a depth of
several feet; after the rain the water
is lifted into the bounding channels
by Persian wheels; latterly oil-
driven and still more recently
electric pumps powered from Palli-
vasal have been introduced. The
land lies three or four feet below the
water-level in the channels, and
sluices regulate various inundations
during the growing season. Should
the bunds be burst the half-drowned
crop may be reaped from boats by
cutt.ing off the heads.”

Sir, T would emphasize only these

two points: In the rice-fields along the
valley-bottoms the problem is not to |
get water on the land but to get it
off and “should the bunds be burst the |,
half-drowned crop may be reaped
from boats by cutting off the heads.”

That means, the problem in the rice-
fields in the vzlley is one of getting off
the water from the land than to get
it on the land. Therefore. it was only
in the interest of these rice-fields that
the Maharaja of Travancore agreed in
1886 to the proposal of the Secretary
of State for India on behalf of Madras
to construct the Periyar Lake which,
you, Sir, were good enocugh to refer
to vesterdav.

For the development of this region
and the utilisation of its waters, the
Travancore-Cochin Government has

absolutely no scheme. whatsoever On
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the other hand the Madras Govern-
ment have included three schemes in
the Second Five Year Plan which
entirely depend upon the waters of
this region. The Periyar Hydro-elec-
tric project the foundation of which.
was recently laid in the Gudalur vil-
lage of Periakulam taluk of Madurai
district, the Aladi Upper Periyar
Project and the Pambiar Project have

been included in the Second Five
Year Plan.

Tue VICE-CHAIRMAN (Dr. P.
SuBBARAYAN): DPlease sit down.

Surt A. ABDUL RAZAK: 1 wilk
finish......

Tue VICE-CHAIRMAN (Dr. P.
SuBBARAYAN): No, no. Order, order.
Please sit down. I am sorry. Mr.
Dave.

Surr S. P. DAVE (Bombay): Mr.

Vice Chairman, in the beginning I
think it my duty to pay a tribute to:
the Members of the Commission who-
have presented a Report which is very
precise, comprehensive and analytical.
It may be that some of us may differ
with the conclusions they have arrived:
at, and it is quite possible that all
the recommendations that they have
made may not meet with the approval
of all the Members here in the Parlia~
ment and outside. But, I think, they
have done their job marvellously well!
with impartiality and a judicial sense
for which we are grateful to them.

Coming next to the provinces with
which I am connected, namely the
States of Bombay and Gujarat, I have
to offer a few observations. While-
doing so I must commend to this House-
the wise speech of one of my predeces-
sors Kakasaheb Kalelkar. He has
uttered something which was extra~
ordinary in the sense that when feel-
ings are high generally, on this con-
troversial isrue he has made a very
sober contuibution to the debate by"
pointing out that let us not try to-
separate: let us try to come together.
Let us not try to talk in a negative
language but let us make certaim
positive contributions for the unity of
the country. I also request very
humbly to the Members of this House
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to consider this question which is
very delicate, 1n the spirit that India
1s one great Union whether we speak
one language or another, whether it is
Tamil, Telugu, Gujarati, Marathi
Urdu or Punjab: We are sons of the
same mother-country We have fought
shoulder to shoulder with the British
Imperialism and attained Indepen-
dence We have been in the same
prison house or we enjoyed the fruits
of lberty all together

Why do we forget that when we sing
our National Anthem, we do not sing
the praise of one province or another
We do not speak in the language of
Jar Gujarat, Ja1 Saurashtra. Ja1 Maha-
rashtra or Ja1 Bombay but we pay our
homage to the mother-country by
saying Jar Bharat, Ja1 Hind. There-
fore, Sir, if we approach our picture
In that sense, then difficulties could
possibly be lessened.

Somebody else said here something
about politicians Politicians are
mevitable 1n every country But 1s 1t
really they who clamour and who
protest against the redrawing of the
map of India on a certain basis, or 1s 1t
that they have the backing of tl..
people? I do not doubt the honesty
of majority of them They must be
voieing the feelings of the people But
then, what 1s the way out?” When two
brothers 1n a family think that 1t 15 not
possible for them to remain together
and their individual development lies
In trying to lead a separate life, noth-
Ing on earth can keep them together
But they can do that with grace, with
sweetness, with goodwill, with mutual
concord and without letting the world
know that they had been quarre:-
ling Can we not do that in that
manner? I think, we have sense
enough to realise that When we are
today talking in terms of co-existence
of mutual tolerance, of goodwill, of
unity, in the nations of the world, can
we not apply that theory to ourselves
here? Have we not that wisdom?
Therefore, let us not try to talk 1n
a passionate lang.lage which may give
rise to ugly pictures, which we wit-
nessed in the city of Bombay some

time back, and about which people
create apprehensions 1n our minds.
This 1s not a matter to be fought for.
It 1s a matter for conciliation, for dis-
cussion, and for negotiation Sir, 1
am essentially a trade wunion worker,
and may I offer the recipe to the
House, the recipe which I use in my
daily disputes?” Ewven though it may
be a very common recipe, I feel that
1t has a magical value. What is that
recipe?

Whenever there are any differences
between man and man—and there are
bound to be some differences—the
best way 1s not to use the cudgels,
not resort to the law of jungle, not
to assert that might 1s right, but let
us adopt some effective me‘hods to
resolve those differences Today, we
live 1n a world which recognises the
principle of right 1s might gegas qug
15 the slogan that we have adopted,
and satya and justice cannot be
separated If that 1s so, let us ftry
to mutually discuss, negotiate, con-
cilhate, and come to a mutual under
standing But there are occasions
when feelings are very high on both
the sides, and people are determined
—take 1t or leave 1it, and no ground
to be given What 1s going to happen
then® There are instances of that
nature even 1n the history of the
world We have a proverb in Guiarati
which says that the causes of majority
of disputes 1n this world are jar,
jameen and joroo Jar 18 money,
jameen 1s land, and joroo 1s woman.
An epic was written on the Helen of
Troy, as we know 1t I have seen
cases gomng to the Privy Council about
land being {wo inches short this side or
that side, or cases where a neighbour
has to put up a window inside or
outside as a matter of right People de
not think ot expenses, and their feel-
ings are there 1In such cases, the
best way 1s to leave the settlement
of the disputes to arbitration Here,
Sir, 1n our country we have set up one
of the highest rorums, namely, the
Indian National Congress. Today, 1t
1s that Party which 1s a ruling Party
in the country, and therefore what-
ever the views may be on the other
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side, I think, the ruling Party, what-
ever decision it takes, will have to be
acceptable to this House.

SHRr S. N. MAZUMDAR: But there
are dissensions in the ruling Party I
itself. X

Serr S. P. DAVE: Of course. And
you also will be here in good faith, and
you can also extend your help and co-
operation in trying to remove those
tensions. Therefore, Sir, I view this
problem from that angle.

Then, Sir, if we just try to study
the history of this particular dispute,
we will find that at one time the
Gujarat Provincial Congress Com-
mittee passed a resolution accepting in
toto the S R.C. Report. Later on, how-
ever, when it learnt that some other
elements in the composite State did not
exlend the same amount of response,
then naturally it came to the conclu-
sion, which is also the conclusion of
the Working Committee of the Indian
Natiorial Cougress, as I understand it,
namely, the creation of three Siates,
Bombay, Maharashtra including cer-
1ain territories and minus certain terri-
tories of the old Karnataka, and
Gujarat.

Now, Sir, there is a heated contro-
versy as to what should be done about
Bombay, whether Bombay should go
with Maharashtra, or it should stand
séparate. I think, I may not add a
word more to what the SR.C. has
argued out in connection with Bombay.
It has the support, I am told, of the
decisions of the former Commissions
which went into this question very
minutely, namely, the Dar Commis-
sion, the J.V.P. Committee, etc. Sir,
after all, to try to make out something
which rationally cannot be proved
merely results in greater and greater
dissatisfaction and discontent among
people who are deeply affected thereby.
I may lay a claim to certain things,
even though I may not be sure about
my claim. And when judicially I am
deprived 'of that claim, I go about
saying “Oh, I am robbed, I am dis-
appointed.” Someth'ng here was said

3. RS.D—8.
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about the historical and geographicai
connection of Maharashtra with Bom-
bay I am not a research scholar, and
my opinion may not be final on the
subject. But it appears, Sir, that even
the Congress, during its history of the
past two generations, has all along
treated Bombay as separate from
Maharashtra, because there was the
Bombay Provincial Congress Commit-
tee, as also the Maharashtra Provin-
cial Congress Committee. And the
Maharashtrians made their demand
that for the growth and development
of the Maharashtrian culture, a sepa-
rate university should be established.
Similarly, such a demand came from
Gujarat and Dharwar also.’ These
facts merely show what was consider-
ed to be at that time the feeling of
the people. And I am told that a
veteran Maharashtrian like Shri N. C.
Kelkar started a movement for sepa-
rate Maharashtra Committee. These
are, Sir, the facts. If we come to a
reasonable understanding with good-
will, nothing better than that. Other-
wise, the only solution which appears
to me to be very feasible and practi-
cal in the present circumstances is to
abide by, and cheerfully abide by,
whatever is being decided for us by
the Working Committee of the
Congress.

Sir, I am fully aware of the fact
that the wind blowing from that side
of the country is not free from pas-
sion. 1 am told that there is to be a
strike on the 28th of this month, but
what that strike will result in, no one
knows. Are we going to be moved by
such demonstrations? Can history be
written or re-written by such demon-
strations? It takes two people to do
mischief. If both of us come to a
decision that there shall be no mis-
chief, there is no third element now
which is going to put mischief in our
minds. Therefore, let the leaders who
are here take this warning that mis-
chief, trouble and turmoil cannot lead
to peace or prosperity for any consti-
tuent units of the country. It is only
by understanding, by mutual goodwill,
by creating a feeling of mutual love

for each other that we can make each
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ccher concede anything that we con-
sider ot do not consider to be our
own. Sir, I wish and I hope that my
volce will prevail upon those whose
duty it 1s to advise the people on both
sides Let them reconsider. Nothing
has been spoiled; nothing has been
wasted; nothing has been done. There
1s enough time always for peace.
Gandhiji told us, ‘Explore to the last
all avenues of a peaceful settlement
before you decide to pick up a quar-
rel’ I would always remember that,
but 1t 1s the common property of the
country Cf course, 1t was meant for
labour-capital disputes, but it can
serve 1n all disputes, wherever we go.
Therefore, I offer this advice which 1s
not my own but which comes from
the Father of the Nation. Try the
way of negotiation, consultation and
failing that arbitration Behave
towards each other 1n a brotherly
manner and try to find out a solution
which will be acceptable to both, but
if it is not acceptable to both, the
country has to go on, the administra-
tion cannot stop. Therefore, let those
in power decide the matter and let
us all dutifully and in a disciplined
manner try to work it for some time
to come, even though it may not be
palatable to us or to some of us. I do
not want to take more time of the
house since I am told that time 1s
rationed. Thank you, Sir, for giving
me this opportunity. Once agan, I
implore the leaders of the composite
State of Bombay, the City of Bombay,
of Maharashtra and others to put their
heads together and give a formula
which will be acceptable to us, if not
acceptable to all but at least let us
remain in goodwill, cheer and accord.

SurimaTI K. BHARATHI (Travan-
core-Cochin)* Mr. Vice-Chairman,
wide and varied reactions we are see-
ing in the wake of the publication of
the SRC Report. These are not
wholly unexpected or unnatural. On
the whole, I feel that our people have
received the report with remarkable
restraint. Except in the City of Bom-
hay and the Vidhan Sabha of
Yindhya Pradesh there was not much

l

violence This to a large extent is
due to the moral 1nfluence exercised
by the leaders of the nation, and we
can generally be proud of our people
for the way they have received the
Report. Of course, the authors of tne
Report can be proud of themselves for
the general welcome the Report has.
recerved. )

Sir, 1t was no easy Job to have
waded through the large mass of con-
flicting views, marshalled facts and
figures, assessed warring claims, gaug-
ed the deep feelings on both sides and
then to weigh the pros and cons and
give a verdict. When two people ad-
vance their claims to a piece of land,
of course, the Judge cannot please
both sides while giving his verdict. So
also with the S.R.C. Report, there is
a certain measure of dissatisfaction
on all hands, but the general and
substantiai satisfaction 1s also the:e.
Rajaji, the most astute politician and
statesman of our times, wishes the
Report to be shelved for some time
and India to be ruled as a unitary
State He wants big Stales, really big
multi-lingual States. Sir, he 1s one
who can see through the mist that
shrouds the future and guide us. Cer-
tainly his opinion must receive the
most anxious consideration. But
Gandhijn stood for the redistribution
of States on the basis of language His
mstinet was unerring and always he
felt the pulse of the nation. This feel-
ing for States on the basis of language
was implanted 1n the hearts of the
people almost half a century ago. With
the formation of Andhra, the forina-
tion of I'nguistic States was inevitable
When one crystal appears mn a satu-
rated solution, the process of crystali-
sation follows rapidly Andhra was
the first linguistic crystal in free India.
Linguistic States may be good or bad,
but their redistribution cannot be
delayed, however much we may desire
it. Feelings and expectations have
been roused in the hearts of the people
and that cannot be easily curbed. We
must now implement the Report
swiftly and smoothly Of course,
obvious mistakes have to be rectified
by mutual agrr~ment and adjustments
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made. Whatever we may say, we can-
not deny the fact that language is the
one overriding consideration that has
gone into the grouping of States. The
only bilingual State proposed by the
Commission seems to be going because
of the insistence of Maharashtra that
all the Marathi-speaking areas should
come into one unit. I am not surpris-
ed if the Gujaratis are afraid to be in
a bilingual State, where they would
be reduced to a very small minority.
The predominently industrial city of
Bombay remaining a separate State,
unattached to any language group, will
give greater scope of employment to
the people from other States also.
Then, there are another five years
before the Maharashtrians, if they
woo Bombay, i.e., woo the people who
are non-Marathis including Gujaratis,
they can have that Queen of Cities.
Of course, sincere and secdulous court-
ing will be responded to, but as at
present any attempt by any section
for a marriage by capture may only
estrange that city eternally. I think
that it is an excellent arrangement if
it is provided that Bombay will go to
the Maharashtrians after five years, if
the voters so choose. Let Maharash-
trians befriend the non-Maharash-
trians and win their confidence and
let others feel that they are safe in
their hands.

6 p.M.

-

Now. coming to other States, you
must either break up U.P. and the pro-
posed Madhya Pradesh intn sizable
and manageable units or have big
ones like Vishalandhra. Sir, coming
from a compact and well adminisi~red
State, I prefer States of mann<cable
size, say about one crore of population
and 25 to 30 thousand square miles
of land. But that cannot be had.

About my own State, my feeling is
that but for the stand of our friends

from Madras that they want an
exclusively Tamil State, perhaps a
bilingual Southern State as Rajaji

envisages would have been possible.
Tamil and Malayalam almost impbé—
ceontibly merge into one another and
, there cannot be more affinity between
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any other two languages. So a Tamil-
Malayali State would have been possi-
ble without the least strain. Anyway
that dream is not to be realized
because the big brother Madras thinks
the other way about it. Unless two
language groups genuinely desire for
a common State it is no good and it
is the predominent group thmat should
show the inclination. Now, Sir, I
accept the basic principle—basic con-
ception of the Kerala State. But it
should have been treated with a little
more generosity and understanding.
Kerala is the tiniest of the newly con-
rcived States—a bare 14,980 sa. miles,
i.e., 1/5th the size of Karnataka and
less than 1/3rd the size of Madras. I
don’t dare to compare Kerala with
UP. or Madhya Pradesh for my State
will look too insignificant and micro-
scopic. But in population. we don’t
lag behind anybody. Kerala has 1-36
crores whereas the five times  bigger
Karnataka has only 1.39 crores and
almost four times bigger Madras has
2 crores. That is our problem Sir—I
mean the problem for all of us because
the strength of a chain depends upon
the weakest link in it. So much so,
it is our common interest or rather
the interest of the Nation to see that
all the States. whatever be the meri-
dian in which they lie, or whatever
the languages spoken therein, are
viable and progressive. So the Tamil
Nad must not only give up their
claim on Peermede and Devikulam but
they should agree to the four southern
taluks of Travancore. Gudalur and
part of Shencottah, going to Kerala.
So also the vast State of Karnataka
should not nibble at the Kasargode
taluk north of Chandragiri river.

Sir, when I say that the Tamil labour

in Peermede and Devikulam are
migratory, I don’t mean any disres-
pect to them. Neither labour nor
migrationness are disrespectful. But
the fact remains, Sir, that the Tamil
labour who give the majority to the
‘Tamils in these two taluks, do look
upon Periyakulam, Xambom, Bodi-
nayakanur and other villages of

Madras as their homes. If vou take
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estate labour in these areas, 80 per
cent. of them are common voters in
Devikulam and Peermede as well as
in Madras. They even take passage
money from estates to go home to
Madras. So the fate of this area
shall not be decided by those people
who do not really feel like belonging
to that place.

Then, Sir, the Tamil majority in
this area is not so predominent as is
being made out. They will be below
57 per cent. if the two taluks are
taken together. So it should hence be
treated as a bilingual area. An area
to be treated as unilingual, should
have at least 70 per reut of one
language according to the Dar Com-
mission and the S.R.C. has followed
that principle.

Sarr A. ABDUL RAZAK: The
Tamils are 70 per cent. in the two
taluks excluding Peruvanthanam and
Pallivasal pakuthies.

SurmMaTt K. BHARATHI: You
please look into the figures. Then
these two taluks form about 13  per
cent, of the entire area of the Travan-
core-Cochin State and the population
is only 2 per cent. Should a majority
of thig 2 per cent. population be allow-
ed to take away 13 per cent. of the
area of the State? Then the area of
Kerala will be reduced from 14,980
square miles to 13.871 square miles
and still the population will remain
almost the same, ie¢., 1'36 crores will
be 1'35 crores. Sir these taluks are
vital to Kerala in many ways. There
we have the source of all main rivers.
There we have the important hydro-
electric schemes That part gives us
the bulk of the forest revenue. That
is our main-stay in agricultural
income-tax. That alone gives us the
spare land to spread out our ever-
increasing population within the
State. These taluks are a part of the
Kottayam District and there are
neither geographical, administrative
nor eccnomic reasons warranting the
taking away of these areas. If that

is detached, I think the tiny Kerala
State will only wither away and die.

Then paragraph 294 of the S.R.C.
Report says: “that Shencottah Taluk is
partly an enclave in Tirunelveli dis-
trict of Madras and the percentage of
Tamil speaking people is about 93.
Physically and geographically it
belongs to the Tirunelveli district with
which it should now merge”. By the
logic of the S.R.C. Report itself, the
area which 1is an enclave should
merge. If the whole taluk is merged
in Madras, an enclave will be created

in Kerala. Therefore, the portion of
Shenkottah, west of the. Waestern
Ghats must be retained in Kerala.

Otherwise even administrative diffi-
culties may crop up.

Then the four Southern taluks of
Travancore, sought to be taken away,
are part of Trivandrum District and
have developed as an integral part
of it. The Commission, I regret to
say, have deviated from the principle
laid down by them in para 291 of
their report, viz., that a district would
not be disrupted except for ensuring
geographical contiguity or for some
other administrative or economic con-
siderations which make the detach-

ment of a part of the district
imperative.
Sir, geographically, these four

taluks are contiguous to the rest of
Kerala and are completely separated
from Madras by the Western Ghats
There is only one main pass in  the
Western Ghat; known as  Aramboly
through which  alon» communicatior.
is  possibly between this area ane
Madras. Administrative convenience
requires this area to continue as a
part of the Trivandrum distric¢t. The
farthest point of this area from Tri-
vandrum city will not exceed 54
miles. Economically these taluks have
developed as an integral part of the
Trivandrum district. Almost all the
trade relationg of the area are with
Trivandrum. This area is far more
developed than the rest cf Travancore.
Cochin tate. They have the Dbest
irrigation communication and other
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facilties. This is a bilingual area
where everybody understands Mala-
yalam. Detachment of inis area from
its present set-up will be detrimental
to the interest of the peanple there.
Sir, it may also be noted that during
the last elections, when passiong were
roused to the highest level. while the
Travancore Tamilnad Congress polled
1'5 lakhs, 1'2 lakhs were cast against
them. .

Suri A. ABDUL RAZAK: How much
did you score? '

sHRIMATI K. BHARATHI: That is
not the question. I wish to say that
1-2 lakhs were cast against them.

Sir, in some States it is alleged that
the areas where linguistic minorities
live are neglected. But in the case of
the southern taluks of Travancore-

Cochin  State which may be called
Tamil taluks, the case is just the
opposite. There, the governments of

yore as well as new have conferred all
their favours. All the old and most
of the new irrigation works are there.
It has the best and first concrete road.
They had compulsory  primary edu-
ration ahead of other areas. For an
area of 645 square miles and a popu-
lation of 8:2 lakhs, there are 58,593
schools and 612 miles of roads.
Instruction in Tamil is imparted not

only in primary schools but at  all
levels, up to the university.
Moreover, the presence of Tamils

concentrated in one area—often hold-
ing the political balance—will give
strength and confidence and import-
ance to the Tamils left diffused in the
rest of the State. Even if these taluks
are detached an equal number of

Tamils will be left behind in the
South. |
Sir, it is ephemeral passion that

makes some people think in terms of
going away. That will be bad in the
long run for those who go and for
those who remain. But whatever
happens, let there be no bitterness.

'

.
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Then about the Gudalur taluk, we
seek its inclusion in Kerala because....

THE VICE-CHAIRMAN
SUBBARAYAN) :

(br. P
One more minute only.

SurimaTt K. BHARATHI: I will
finish just now. We want it to be
included in Kerala because it is conti-
guous with Kerala. My esteemed
colleague, Shri Madhava Menon has

already advanced the arguments on
which thrs claim is based.
Whether we form the linguistic

States or not, and whatever be their
areas, let ug not speak in the language
of war. Once a decision is taken, let
us abide by that decisicn. Every
State is ours. That is how I regard
them. I can go and settle down any-
where in India. Language belongs to
him or her who masters it. It is very
often tribalism that we find in the
guise of linguism and not even real
love of language. Otherwise, any one
who speaks a language should be
treated as being of that language.
But strangely enough I know, Sir,
Travancore Tamil Nad leaders whe
do not know Tamil at all, not only to
read or write, but even to speak.
Language is not in the blood.

SHrr A. ABDUL RAZAK: May I....

THE VICE-CHAIRMAN
SUBBARAYAN) :

(Dr. P.
Neo interruption, please.

SHRIMTAI K, BHARATHI: Language
may be a tool and it may be a quah-
fication in a particular area. But let
us not make language a goddess and
that too, a goddess of destruction. Sir,
I think that we must teach our
children  three or four languages,
marry them and settle them in difter-
ent States. Let them roam about and
feel like being Indiars.

dtrht wardht SR (v S
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SHRI SHRIYANS PRASAD JAIN
(Bombay): Madam, the Report of the
States Reorganisation Commission is
before the country for the last ten
weeks. The leaders various political
organisaticns and the public have
commented on it. The Members of
this House and of the other are debat-
ing the Report for the last one week
and the impression which I have
gathered from all these utterances is
that most of the people are under the
impression that the country is to  be
redistributed solely on the basjs of
language. It avpears to me that the
public and most of the Members are
under the immression that the sole
object of the anpointment of the Com-
mission was to suggest the redistri-
bution of the country purely on the
basis of language. The terms of
Reference of the Commission and the
appeal of the Prime Minister seem to
have been completely ignored and I
would like to draw the attention of
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the House to these. This is what the
Ferms of Reference said:

“The first e§sential consideration
is the preservation and strengthen-
ing of the unity of India. Finan-
cial, economic and administrative
considerations are almost equally
important not only from the point
of view of each State but for the
whole nation.**** The Commission
will also investigate the ronditions
of the problem, the historical back-

ground, the existing situation and
the bearing of all important and
“ relevant factors thereon. They will

be free to consider any proposal
relating to such reorganisation.”

These are very wide terms. You will
observe from this that the Commission
was free to recommend anything.
Not only the purely language basis
but other considerations will have to
be taken into consideration. Madam,
it was really a very difficult task and
delicate too, and the Members of the
Commission deserve the tribute of
this House and of the nation that they
have done a wonderful and marvellous
job. The Members of the Commission
were three very able statesmen of this
country. They have taken a detached
view and they have brought out a
very balanced report. If this report
would have been accepted in toto with
a few minor alterations here and
there. I think, that would have been
an ideal one. Because the issue has
been kept open, because it is said that
the other various suggestions made
may be taken into account and the re-
commendation of the Commission can
be revised, this controversy has arisen.
Anyway it would not,be wise on my
part to attempt to change the recom-
mendations of the Commission unless
the parties concerned agree between
themselves, and that too should be in
the larger interest of the country. The
Home Minister, Pandit Govind Ballabh
Pant has sounded a note of caution
that this report should be viewed and
discussed dispassicnately and with
calm, and no passion should be
brought in. After all, we are dealing
with our own country, with our own
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people, and what does it matter if
some stretch of lang is attached to
this State or to another State.

Dr. W. S. BARLINGAY: Why nuot
then Bombay cily go to Maharashtra?

SHrI SHRIYANS PRASAD JAIN: I
have not touched the subject of
Bombay State so far. Be patient. 1
shall come to deal with Bombay State
a little later. I am just making a few
general observations in the beginning.

Personally, Madam, I do not favour
the distribution of States purely on
the language basis, and I appeal to the
people not to rouse passion on this
account. We have had enough of this
passion We have fasted the poison
while Andhra was created. We have
recently seen and tasted the passion
in Bombay and Vindhya Pradesh, If
the Chief Minister of Bombay would
not have taken sufficient care, the
same thing as happeneq in Vindhya
Pradesh  might have happened in
Bombay. He deserves all the congratu-
lations for the steps which he  Tas
taken to see that the incidents which
took place in Vindhya Pradesh did not
happen in Bombay. It should be the
duty of every right-thinking citizen to
curb such a tendency as forcibly as
we can. I do realise that it will be
futile at this stage to go into the
rationale of States reorganisation pure-
ly on language basis. What is urgent
now is that this mental disease which
has overtaken us should not be allow-
ed to spread ang it should be curbed
as early as possible. The Govern-
ment should come down with a heavy
hand and should not allow the spread
of these fissiparous tendencies. 1t
would be better if all this exuberance
and all this passion could be channel-
led for the constructive work. Madam,
as you know, we are at the end of the
first Five Year Plan and we have a
very ambitious scheme for the next
Five Year Plan. While, the need for
harmonious .and peaceful co-operation
is more now than ever before. re-
organisation of States carries new
germs of problems. I would like to
mention, in the context of the Five
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Year Plan, the safeguards specifically
emphasised 1n the SRC Report to
cultivate and build up a national con
science There are two fundamental
basic facts for national urmuty One 1»
the States, whether reorganised or
not, are and will contmue to be
integral parts of the Union, which 1s
more real political entity and the basis
of our nationhood. The second 1s that
the Constitution of Ind.a recognises
only one citizenship, a common cilizen-
ship, for the entire Indian people with
equal rights and opportunities through-
out the Union without which, the
Commission says reorganisation per
haps would not only be incomplete
but a danger to national unity The
recommendation that relates to the
administrative services should receive
consideration and also safeguards for
linguistic groups If the weaker and
backward areas are to be developed
there will be need for an enlarged
plan of expenditure.

Now, Sir, I will come to the State
of Bombay. I welcome the recom
mendation of the SRC I wish that
the recommendation were accepted by
3]l  concerned This was the best
solution under the circumstances The
cultural, economic and social life in
Bombay is so intermixed and inter
woven that i1t will be hard to separate
it It will be a sad day when Gujarat,
Saurashtra and Bombay are separated
‘One cannot think and go without and
other Even their profession is S0
divided that one has to depend on
another The administration of
Bombay 1s a model one The State of
Bombay in its present form has the
resources and efficiency to shoulder
heavy burdens and responsibilitics
The multilingual Bombay State has
contributed to the economic well-
being of the country and to all those
friends who want fo divide it. I will
sav the words of the real mother The
real mother of the child said to King
Solomon, “Let us not ecut the baby intn
pieces; Let her have the whole®. 1If
the Maharashtrian  brothers do nnt
want to remain as a partner in the

Bombay State and they want to be 2
sood neighbour, I have nothing to
say, but my only appeal to them is
that they reconsider their decision,
that they reconsider their attitude and
see whether 1n the larger interests of
the country 1t will not be more fitting
that they remain 1n a bilingual State
If they are firm in their decision and
they want to separate I think, there 1s
no other alterna* ve but to carve out
a new State from out of the present
Bombay State, which has been suggest-
ed by the Working Committee
Though 1t will not be an ideal solu-
tion, it is the second best solution.
I think it will be a good gesture if
they accept this decision with . grace,
with goodwill and with mutual
co-operation They will earn the
gratitude and goodwill not only of the
people of Bombay but the nation as a
whole The three-State formula of
the Working Committee is the only
solution in the present state of mind
of the people of Bombay, particularly
Maharashtra

Dr. W S BARLINGAY: What we
are interested in knowing from you
is how the business in Bombay will
suffer if Bombay goes to Maharashtra,

SHR1 SHRIYANS PRASAD JAIN: I
have not said even a word about it.
He has just referred me to a new point
and I would rather like to reply to it
So far as.the business people and the
industrialists are concerned, it is a
wrong impression on the part of any-
body to think that they have any fears
for the Maharashtrians They have no
such fear So far as the industrialists
are concerned, they do not want to
restrict their activities to the Bombav
State They want to go to Maha-
rashtra; they want to go to Gujarat
and they want to go all over the
country I am not advocating this out
of fear, but I sincerely believe that 1f
Bombay city is merged in any parti-
cular  unilingual State the secular
character of the State will vanish 1
am saying so in the interest of all
concerned, including the Maharashtrian
people Please rest assured that we
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have no fear whatsoever, we do not
want any safeguards, we do not want

any assurances We know our
strength, where we are We know
wherever we go we will make room

for ourselves They might justifiably
claim Bumbay on any basis, but when
we are discussing the whole question
on a population basis, I would rather
like to say pne thing The population
n Bombay of the Maharashtrian
brothers 1s about 43 per cent Besides
these Gujaratis are about 18 to 20

per cent and the rest are about 40
per cent They have also developed
the city of Bombay, they have also

shaped the destinies of Bombay They
should also have some say on the
future of Bombay They should have
some say whether Bombay should be
a part of a unil.ngual State or whether

Bombay city should be carved out
and made a separate State Madam
I would appeal that Bombay should
have a cosmopolitan and secular

character and that it should be allow
ed to grow 1n the same manner as 1t
swag built It should 1emamn as an
Ideal ang inspiration to the rest of
the country how the different people

could live tlogether peacefully and
march together for the prosperity of
all

This morning, I was hearing the
speech of my leader, Pandit
Jawaharial Nehru, and he said the
more he went mto this question nf

reorganisation of States the more he
felt that 1t would have been better
instead of having these States on a
linguistic basis, if we had just five
regions He felt that 1t would have
been better 1n the larger interests of
the country Probably 1t 1s ton late
now He hag also suggested that
regional councils should be started and
some admimstrative arrangement
made so that the various people of
the States may discuss their problems
and come to some settlement I think
that would be an 1deal thing but per
haps we will have to face the situ
ation now We cannot 1gnore 1t and
we will have to take the poison which
we have set for ourselvez

H
|
'
I
I

(Tvme bell rings)

Madam one thing more There 1s a
demand that if Brmbay 1s to remain
separate, there should be a provision
that after five years 1t should be open
to them to decide by a two thids
maijority to merge with Maharashtra
1f they so desired I do not uke this
arrangement I would say that,
whatever decision 15 arrived at now,
1t should be final There should be
nothing kept pending Otherwise,
this controversy will go on and the
Iife of Bombay will throughout
remain unsettled People will be
thinking in terms of election They
will not devote their attention and
their energies towards the progress
and development of the city Not only
in this election but even 1n the next
one, this sort of thing will go on and
all through these years life in Bombay
will be 1n a state of turmoil and in a
state of wuncertainty Therefore, 1
would appeal to my leaders that when
they take a decision on the future of
Bombay—whether 1t remains separate
or whether 1t remains a part of the_
bilingual State—it should be made
clear that whatever the decision that
may be taken, it is final and there will
be no further reshuffling or
reorganisation Otherwise, as I have
told you just now, the peace of mind
of the people will remamn disturbed
and they will not devote so much
energy and attention to constructive
work as they should
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DRr. W. S BARLINGAY: At the fag
end of the day and withir the short
time left now, 1t 1s impossible to do
justice to the subject on which I have
been called upon to speak. But today
if you will permit me, I wouid merely
state certain fundamental propositions
which I support and I propose to give
the reasons therefor some time
tomorrow My first proposition 1s, and
this 1s what I stand for and as I said
some time ago in this House, I am for
a unitary Government so far as this
country is concerned. But I know
that that is an impossible proposition.
It 1s an unreal position to take. If,
therefore, that is not possible, then I
would suggest, as a very real proposi-
tion, leavé aside these linguistic con-
siderations or any other considera-
tions. Divide the country, vertically
and horizontally, according to lati-
tudes and longitudes and if you do
that you will have solved the pro-
blem 1n a far more satisfactory man-
ner than what you are doing today.
Madam, what I say to you today may
sound  very unreal. Everything
sounds unreal when 1t comes from a
pverson whe cannot deliver the goods.
The other day Mr. H. D. Rajah pro-
posed a solution of the problem. He
said have four Parliaments—one to-
wards the east, one towards the west.
one towards the south and one towards
the north, Well you know what hc
said Now, that sounded something
hke a very fantastic political theory
Of course, 1t 1s in a way fantastic
But I am told that Shri Jawahar'al
Nehru today in the other House pro
pounded not this theory but something
analogous to this theory ....

Surr S. N. MAZUMDAR: But that
does not make it less fantastic.

T PM.

Dr W. S. BARLINGAY: You know
that fantastic things have happened in
this country. What about the divi-
sion of this country mnto India and
Pakistan—one Pakistan to the west
and the other Pakistan to the east,
both of them being part of the same
country, without any link between?
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Now, can there be anything more |
fantastic? I say that more fantastic
things have happened in this country.
But then I am not going to take the
time of this House by dwelling on
only fantastic things.

The proposition that I wish to lay
stress on is this—I will state the pro-
position, Madam, if you do not mind
and then we will adjourn. I stand for
one State formed out of Vidarbha,
Maharashtra, Bombay, Gujarat, Cutch

{

|
|

Surr C. P PARIKH: And Rajasthan
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Dr. W. S. BARLINGAY: Well, for
that matter, as I have already stated,
why not the whole of India? That
would then be a unitary type of State.

THE VICE-CHAIRMAN
CHANDRAVATI LAKHANPAL):
continue tomorrow.

(SHRIMATE
You may

The House stands adjourned till

11 A,.m tomorrow.

The House then adijourned
at one minute past seven of
the clock till eleven of the
clock on Thursday, the 22né

- December 1955,



